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The Lok Sabha met at Eleven of
the Clock

[Mgr, SpEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
Indo-Pak Home Ministers’ Meeting

Shri D. C. Sharma:
Shri P. Venkatasubbaiah:
| Shri Prakash Vir Shastri:
Shri Yaghpa] Singh:
»347.%4 Dr. L. M. Singhvi:
| Shri P. C. Borooah:
| Shri Onkar Lal Berwa:
| Shri Hukam Chand
Kachhavaiya:
Shri 8. N, Chaturvedi:
| Shri Swell:

Will the Minister of Home Affairs
be pleased to state:

(a) whether a final decision has been
taken both' by India ang Pakistan to
hold the second meeting of the Home
Ministers of the two countries; and

+
I' Shri Surendra Pa)l Singh:

(b) if so, the venue and the date of
the meeting and the brief outlines of
the agenda?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) and (b), The question of
holding the second meeting of the
Home Ministers of India and Pakistan
is currently the subject of discussion
through diplomatic channels. The date
and venue have not yet been settled.
The talkk are a resumption of the
discussion which took place previous-
ly.

1184 (Ai) LSD—I1.

3170
Shri Surendra Pal Singh: In view of
the fact that the first meeting of
the Home Ministers did not achieve
any fruitful results and a number of
siibjects cropped up in the meeting
over which no decision could be reach-
ed, may I know if the interim period
of the last few months has been uti-
lised by both the Governments to
thrash out those matters and do some
spade work in order to make the
second meeting a success?

The Minister of Home Affairs (Shri
Nanda): The decision to have another
meeting was taken at the same
time, that is, at the time of
the earlier meeting of the Home
Ministers. It is not correct to
say that we did not adwvance the
area of agreement regarding several
matters. It was a fruitful discussion.
There were some differences and ie-
garding them I cannot say what the
position will be.

it armat : weAe AE A, 7% feRy
T ger dT @reaT AGE |

weas wERw : weer, ¥ W HATE |

Shri Surendra Pal Singh: An im-
pression has been gaining ground in
the mind of the public that the delay
in holding the second meeting is not
due so much to the physical unfitness
of the Pakistan Home Minister as to
there being some rethinking in the
mind of the Pakistan Governmenti re-
garding the usefulness of this meeting.
May I know if there is any basis for
these apprehensions?

Shri Nanda: No, Sir.

Shri P. Venkatasubbalah: When the
first Home Ministers' Conference was
held we had given an assurance that
cordial relations will prevail between
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these two countries. In spite of that
the Pakistan press and the Foreign
Minister are often indulging in out-
bursts of vituperation and hatred
campaign against India. If that i< so,
may I know whether this
Home Minister has written tc
that Government to adhere
to the conciliatory and cordial rela-
tions which had to be maintained it
the second Home Ministers’ Confer-
ence was to take place?

Shri Nanda: Thig question goes be-
yond the ground of the question. 1
can assure the hon. Member....

Mr, Speaker: Probably, only the lat-
ter portion might be relevant, namely,
whether any communication hag been
addressed to Pakistan that in order to
achieve gomething at that ~onference
these things should not be resoried to

S8hri Nanda: So far as the Iiome
Ministry is concerned, the correspond-
ence between the Ministers has been
cordial,

ot o fag ¥ @ E
s ¥ 18 1w g R s wvifeg #
qtew g7 At amaf  wEES T T,
W offmm & Teafe sga Ef
aqr g & faw o= 18 a &y
v % & f5 o aF w7 A EW
¥ A wrar, REEr a9 @ P W
g ¥ g wfaal & ds% w1 o
wig?

ot xR ;¥ g9 Do N o F

T g 9§ haw fFar mr g

Shri P. C. Borooah: In what cir-
cumstances did Government agrees to
include the question of deportation of
Pak infiltrants into Indian territory in
the agenda of the Home Ministers'
Conference and has that slowed down
the pace of deportation, or rather has

practically stopped deportation of
Pakistanis from Assam?

Bhri Nanda: We cannot rule {hat
out,

Shri P, C. Borooah: I could nol fol-
low the reply.
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Mr. Speaker: Shri Berwa.

St it o ATwd W ag A g
5 wwe at fog & e arfee &
Tz 77 Norfard 5 ¥ ar ¥ afe-
T A #YT 9T BT OTF AT S A Y 7

weaw wyww ;. @ #Y 9T e
o &Y wr oy ?

ﬂ'}mmimﬁg‘eﬁi‘{m%
T ¥ I Py I vqEr FET
& w faar

weaw wE ¥ : fiAr & Srow w1
Tg WA T |
Shri Daji: Will the continuous anti-

Indian_propaganda in Pakistan also
figure in the agenda for the talks?

Shri Nanda: Since the question’ of
communal harmony is also one of the
important itemns in the agenda, things
relevant to that will certainly arise.

Shri 8. N. Chaturvedl: May I know
whether it is intended that there should
be a cease-fire on our borders before
we enter into any sort of negotiations
with Pakistan?

Shrl Nanda: That is being pursued
independently,

st Trw WA aTay ;W §OET A
F ¥ wraew § w9An fafme w1
=gy T fgr § AR nfvam gwR
T FTENT Y & OF T T AT
A & s wrg fE s wror s
& g ¥ g7 vy gEE ¢ ek
Tt ¥ A w6 7

ot worr : 78 aY 3O @ g
FEAR EITHAT §T AT IAT B W g,
¥q T ame g awet 4

Shrl Kapur Singh: Are Government
aware that the Urdu vernacular press
in Lahore in particular has been em-
barking upon a concerted plan of &
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hatred campaign against Sikhism and
the Sikh people and their history, and
if so, will Government take up this
point also when the meeting comes
off ?

Shri Nanda: That is certainly com-
prehended in the programme of com-
munal harmony.

Shri Liladhar Kotoki: May I know
whether the items that will be dis-
cussed in the next Home Ministers’
Conference are the same as were dis-
cussed during the last conference, and
whether in case any new items are
going to be included a copy of the
agenda wil] be laig on the Table of
the House?

Shri Nanda: We have no intimation
of any new item.

Nanda Devi Expedition

Shri ;lmatdnn:t:
Shri Bishanchander Seth:
Shri Rameshwar Tantia:
Shri B. P. Yadava:
Shri Dhaon:

LSlu'l Sham Lal Baraf:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that an
eight-Member Expedition team con-
quered the Nanda Devi Peak;

(b) if so, how many members of
the expedition reacheq the peak;

(c) whether in that team any repre-
sentatives of foreign countries were
also included; and

(d) whether it ig also a fact that
the equipment used by the expedition
was of Indian manufaciure?

The Minisier of Education (Shr
M, C. Chagla); (a) Yes, Sir.
(b) One member and une Sherpe

reached the peak

(¢) No, Sir.

(d) Yes, Sir, excepting 8 pairs ot
reindeer boots, 2 tents and 2 sets of
oxygen equipment.

Shri Himatsingka: May I know
whether such teams are given any en-
couragement either before the expedi-
tion or sfter the expedition?

ASVINA 1, 1886 (SAKA)

Oral Answers 3174

Shri M. C. Chagls: Yes, every en-
couragement iz given. It is because of
this encouragement that our team had
such a gallant performance, We are
very proud of what they have achiev-
ed. It is purely an Indian team and
tion or after the expedition?

Shri Himatsingka: What are the
forms of encouragement?

Mr. Speaker: He wants to know
what encouragement hag actuallv been
given.

8hri M. C. Chagla: We have a2
mountaineering institution in Darjeel-
ing, It has an Indian Mountaineering
Foundation and they train the people.
We finance this institution. It is largely
due to the very fine work of this
Indian Mountaineering Foundation
that people have been trained to climb
mountains and achieve such fine re-
sults. i

Shri Sham Lal Saraf: The person-
nel of thig team having come from
the Army, may I know whether any
incentives have been given to the
Army personnel to take {o mountaln.
eering and hiking since these woull
be best suited Exercises for the Armv
officers in particular?

Shri M. C. Chagla: The people who
formed this expedition team came
from the Army and the Air Force....

Shri Sham Lal Saraf: They were
mostly from the Defence Services.

Shri M, C. Chagla: Yes, mostly from
the Defence Services.

Shri Majithia: May I know whether
the price of the equipment that is
being produced in India is comparable
with that of similar equipment which
1s being brought from outside?

Shri M. C. Chagla: I have: not got
the figures here. But I am sure it is
cheaper to make things here rather
than to import them. )

Shrimat{ Savitri Nigam: May I
know whether any woman twmber has
also been included in this expedi-
tion and also how many such women
have been trained in mountaineering?

Shri M, C, Chagla: I am a great
believer in the equality of sexes, and
I hope that a day will come when
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woman will go up to the Mount Ever-
est.

Shri Bata Bingh: May I know the
basit on which the selection is being
made and whether there is any truth
in the impression that the Sikhs are
being discouraged from joining these
‘eams?

Mr, Speaker: Why should that re-
ference be made? He wants to know
the basis on which selections are made.

Shri M, C. Chagla: 1 take it that
the basis on which they are selected
is their knowledge, experience capa-
city for endurance, the training they
get and so on. There is no rough
and ready basis.

Shri Kapur Singh: The atmosphere
could be cleared by a simple state-
ment from the hon. Minister that
there is no question of the Sikhs being
discouraged from joining this.

Mr. Speaker: A question was put.
which I did not allow, whether Sikhs
are discouraged from joining this,

Shri M. C. Chagla: This is not a
communal institute. We encourage all
communities, al] sections and all sexes.

Wit go fo WhEQ : T ¥t W
THAT ¥ NIHIET GIHT W A AT
wYew & W= W1 FE T TH FT W
dr zw frht v {ogre N @

fmsa s facamwrg ?
Shri M. C, Chagla: We are having
an expedition to Mt. Everest in 1065.
Tenall Conference

( Shri -; Venkatasubbaiah:
1 Shri Vishram Prasad:
Shrl Bagri:
Shri Hem Raj:
Shri Solanki:
Shri Kapur Singh:
Shri Buta Singh:
] Shri Narasimha Reddy:
3 Dr. L. M, Singhvi:
| Shri Mohan Swarup:
Shri J. B. 8. Bist:
Shri Hukam Chand
Eachhavalya:
Shri Balgovind Verma:
{Shrl D. C, Sharma:

Home Affairs

Will the Minister of
be pleased to state:
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(a) whether Government are aware
that some resolutions passed at the
Tenali Conference of the left wing of
the Communist Partv of India in
July, 1964 are anti-national in char-
acter;

(b) whether the portrait of Mao
Tse-Tung was displayed in the con-
ference; and

(c) whether any action has been
taken or is proposed to be taken by
Government in the matter?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
The Government are aware that one
of the resolutions reiterates the stand
of a section of the CP.I. regarding
Chinese aggression.

(b) Yes; Sir.

(¢) The Government are not con-
templating any action,

Shri P. Venkatasubbaiah: In this

particular conference, were some
anti-national speeches made equat-
ing China with India, in a way

trying to provide an excuse for
the aggression committed by China on
India? If so, what action did Govern-
ment take or propose to take in the
matter?

Shri Hathi: That is always their
tendency, and they do it.

Shri P. Venkatasubbaiah: May I
know whether a portrait of Mao Tse-
Tung was displayed at this conference
and it created g sort of anger and hat-
red among the population, and also led
to a rift between the two sections, left
and right, of the Communist Party
resulting in wholesale burning of
houses in Vijaywada? Has this been
brought to the notice of Government?

Shri Hathi: Yes, there hag been re-
sentment among a large section of
people.

it wp Wo fIETY : W §%e &
FTCT FY N7 TENA AT X §
# s fedw o sfoear & &
qRT AT wT @Y § e ¥ A A
fiF ZATY W AT & VR TS
£ o 37 o 3% 30 & WA AT
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THE T § ITH TR T AT
A€ R q1aT § A wfw € oW
Lo g ?

ot g : w1 W g
HATAT A7 3¢ & 5 o oy oY fw
e&t dwas W & qrow gleefrde
£ & 3701 & fireware far e &

Shri Nath Pai: The hon. Minister
stated that it is true that there has
been gome resentment among a sec-
tion of the people. May I know if this
Government shares that resentment or
ag usual, it remains oblivious to this
kind of anti-national antics and also
the sentiments of our people?

Shri Hathi: No, we also share that.

Shri Solanki: Is it 5 fact that a
direct proposal was made at this con-
ference that we should talk with
China, bypassing the Colombo propo-
sals? If so, wag it not objectionable?

Mr. Speaker: Questions might simply
ba put for ellciting information in-
stead of arguing.

Shri Hathi: Yes, they did mention
it in their resolution. As I said, they
are indulging in such resolutions, such
talks and such activities, and wher-
ever Government feels necessary, ac-
tion is taken against them.

Shri Buta Singh: In view of the fact
that this wing of the CPI ig indulging
im activitie; most dangerous to the
gecurity of the country, do the Govern.
ment propose to ban the activities of
this wing outright; if not, why not?

Shri Hathi: We do not ban the part-
ies, but certainly we take action upon
each act which they commit and which
is objectionable.

ot w¥ : At wErRa ¥ g fir o
ot T A W T G -
fde s@r § @Y g7 van faew
o A § & wgr wigav § e w
wg W W7 ¥ WO A @ A
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TR 9 KT R AR T oW
I FThG & ST T 7 T A
Afeefadt aff & s wrew ¥ &% o
¥ faeg dww WY w4 forar ?

ot gt : A SR wEee @

I A QT W BrEY T 47 |
PR Fad I faerw Qe
ferr 1

Shri Kapur Singh: I want to know
whether the Government have studied
the United Kingdom Privy Councillors’
Report of 1955, wherein it ig said that
Communist faith overrides normal
loyalties of man towards his own
countries; if so, whether Government

agree with this observation in our
present context?

Shri Hathi: I have not seen that.

Mr. Speaker: Loyalty to their ideolo-
gy overrides their patriotism to their
own country—that is what he says.

Shri Hathi: Generally we do believe
that their faith is somewhere else,

Shri Kapur Singh: He says he has
not seen the Report. May I com-
moned it to him?

qT FOT WX woN@ : g A F
w1 wr ¢, fede smw xfer

& aw # an] § o) o v g
FWATEY W g § Y I vy Aw F WA
¥ g ot wremardr AT wwte v
I AT T TTHTC T I T
o farc g 7

ot it ;IR w ¥ fararc fean
s A

T w1 A qen : OF AT A 9
arelt T wgd & fr A & i ¥ anw
§ o 7 = & Ay § A gl e
T AR W D amy § A fe
ot ¥ TORTT 99 qmE e favng
it §, afe aff A 3% fasg wraArd:
wit Y ot g ?
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« gy T famaTe 72
-t faegw Ky

Y it T e ;& fore O o
* faeg ag s w9 A wdr g ?

Shri Bhagwat Jha Azad: When the
Government say they share the hatred
and anger of the people, why is that
the' Government do not contemplate
taking any action against those per-
song who have displayed the portrait
of an aggressor, not only an aggressor
but a traitor to world peace? What
are the reasons for Government not
moving in the matter, we want to
know, whep they share our feelings
in the matter?

The Minister of Home Affairs (Shri
Nanda): There may be resentment,
and yet, there may be no ground, ade-
quate ground, for action in a court ¢f
law, action under the varioug instru-
mentg which are available to us, This
has been studied, examined in pgreat
detail. What they have done—the dis-
play of that photograph—is very bad,
and certainly, the people lLave done
their part, and that would suffice for
the time being. Because of the resent-
ment, they were not able to take out
that picture in a procession. They in-
tended to do that, that was stopped.
The picture was displayed in the meet-
ing inside.

Shri Buta Singh: Why not ban
them?
Shri Harl Vishnu KEamath: On a

point of order. The Government, soon
after the Chinese invasion, rightly
took action against very many citizens
of thig country, including Members o
the Communist Party and other part-
ies also, for having ssid something in
favour of China, or given some indi-
cation of their feelings in favour of
China and not completely for India.
Now, the Minister says that they take
action whenever necesary, or words to
that effect. And here ig an incident,
a blatant incident of an organisation
which flaunteq publicly, unashamedly
and unabashedly their worship of the
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leader of an aggressor nation against
India, and I am sorry to say that the
Government is apparentiy not conseci-
ous whether the emergency is in
force, whether the Defence of
India Act ig in force, China ig an
enemy, an aggressor, and a leader of
the enemy country has been worship-
ped in public by the organisation.
What is the Government here for?

M. Bpeaker: What is the point of
order that I should decide?

Shri Hari Vishnu Kamath: Action in
one case, and no action in another
case. The Government cannot func-
tion in this manner.

Mr. Speaker: If the Government
cannot function in this matter, then?

Shri Vishnu Kamath: In this man-
ner, I said. You shoulq direct them in
the national interest to function con-
sistently. That is all I would request.

wt fow auEw ;. weEw 7Ry, §
Ig aAAT WeaT § 5 oota gAR awi
gt Wl W [wEfyar & few s
# A 91d, T @RI F B Y A
fagia fs gaT A 9T 4T gwar farar
WK gard wfw gev el § @Y Iaw
T @y are W & faars ww @
Ao WITo T WAWT AF Fi 7E &
g7

weTqw WEAW © AW deed faw

R RE T W@ E e
ERE .

Santhapam Committee
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Shri Prakash Vir Shastrl:

Shri Jagdev Singh
Siddhanti: ’

Shri Rameshwar Tantia:

Shrl Bishanchander Seth:

Shri Dhaon:

Shri B, P, Yadava:

Shri Surendra Pal Singh:

Shri P. Venkatasubbalah:

Dr. L. M, Singhvi:

Shri . C., Sharma:

Shri Vishram Prasad:

Shri Bade:

Shri Kapur Singh:

Shri Bagri:

Shri Dinen Bhattacharya:

Dr. Ranen Sen:

Shri Sidheshwar Prasad:

Shri Jashvant Mehta:

Shri Balmiki:

Shri K. N, Tiwary:

Shri Basappa:

Shri Hukam Chand Eachha-
valya:

Shri A. 8. Saigal:

Shri Bibhutl Mishra:

Shri Onkar Lal Berwa:

Shri Vishwa Nath Pandey:

Shri P. K. Deo:

Shri Ramachandra Ulaka:

Shri Dhuleshwar Meena:

Shri Mahananda:

Shri Solanki:

Shri Narasimha Reddy:

Shri Gokulananda
Mohanty:

Shri Harish Chandra
Mathur:

Shri Swell:

Shri B. K, Das:

| Dr. Sarojini Mahishi:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Starred Question No. 10 op the 27th
May, 1964 and state:

(a) whether the consideration of the
recommmendations made by the Santha-
‘nam Committee has concluded; ard

(b) if so, the outcome thereof?
The Minister in the Ministry of
Home Affairs (Shri Hathi): (a) and
(b). The recommendations of the
committee are being considered in
the light of the comments of
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the Ministries/Depariments. Twenty-
two recommendations have been ac-
yepted with or without changes and
implemented; thirty-seven recom-
mendations have been accepted with
or without changes and their imple-
mentation is under consideration, and
seventy-four recommendations are
under consideration.

Shri Harl Vishnu Eamath: Have
the Minister and the Government given
serious consideration to the recom-
mendations made in Section 11 of the
report captioned ‘social ciimate’' deal-
ing with corruption at the political
level where there is a reference to the
Presidential appointment of a national
panel, etc, ang if so what action has
been or is being taken on those re-
commendations? They are very im-
portant recommendations?

Shri Hathi: Government are serious
about those recommendations and I
think that the Home Minister and the
Prime Minister have indicated on the
floor of the House the lines vn which
they propose to take action.

Shri Harl Vishnu Kamath: On this
particular matter, thig is, corruption
at politica] level, I do not remember
he said anything; he was considering;
that is what he said.

Mr. Speaker: He has said
things here.

Shri Hari Vishnu Kamath: All right
Sir. Has the attention of the Gov-
ernment been drawn to certain Press
reports of statements by certain Cabi-
net Ministers doubting the wisdom or
even the propriety of the Home
Minister's brave battle against cor-
ruption, one of the Ministers even
saying that those who talk or shout
most about corruption are themselves
corrupt, thereby casting reflections up-
on the Home Minister himsel!. ...
(An hon, Member: No) Let me finish
and if so in what manner and by what
procedure or methods does the Minis-
ter propose to dispel the widespread
suspicion in the public mind that the
Cabinet is a house divided against it-
gelf so far as this vital issue of fight-
ing corruption is concerned...... (In-
terruptions.)

certain
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You keep quiet there....They are
interrupting me, Sir.

Mr. Speaker: He has put in so many
insinuations and imputations and all
those which cannot be put in a sup-
plementary. )

Shri Harj Vishnu Kamath: I submit,
Sir, in all humility that 1 have not.

Mr. Speaker: If somebody objects to
it, he takes such a strong objection to
that. ... (Interruptions.)

. Shri Hari Vishng EKamath: I know
how to put supplementaries; they
need not tell me how to put supple-
mentary questions,

I bow to your ruling and ycur judg-
ment and your wisdom but not to their
shouting, not to their cacophony....
(Interruptions.)

Mr. Speaker: Order, order. When I
have to seek the help of the other hon.
Members certainly I will request them
to come and give me that help. But
when an individual Member is just
there and 1 am takihg exception to
certain remarks....

Shri M. L, Dwivedi: When you are
talking he does not sit down....(In-
terruptions.)

Shri Harl Vishnu EKamath: You sit
down; when the Speaker is standing,
you are standing now.

Mr. Speaker: Is he in a
listen to me?-

mood to

Shri Harl Vishnu Eamath: Certainly,
with all my heart, all my mind and all
my might, to you, but not to them.

Mr. Speaker: His supplementary has
insinuations, imputations, . defama-
tions and all those things that are
prohibited in a supplementary. I
have so many times said that supple-
mentaries are only to be put in order
to seek information and these things
should be avoided as far as possible.
Therefore, if he wants to put a ques-
tion in a straight form, he might put
it but the other things that are -
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cluded in that .are not required in
order to mmake that question intelligi-
ble.

Shri Ranga: May I submit, Sir, that
if he has to repeat the question, more
time would be taken, and the ques-
tion that my hon. friend has put, in
my humble judgment, is a complete
question, and so, the answer may be
given by the Home Minister. (Inter-
ruption),

Mr. Speaker: Order order. In this
manner, we cannot proceed. I would
appeal to hon. Members that they
should be patient with each other. If
the point of order comes from this
side, I am compelleq to listen to it, and
if it comes from the other side, how
can I refuse?

ot o wo A : ¥ oF mEq
FT T ISAT ATEAT § | TH AAAA
T FY TTF T O T wEw faar
AT &, A1 T AN TBT FT qHY
Rt s & WA I &
T<F W QB § | THY €% w1 §9g
AT § | RAATT IR AGT WANAT § ¢
AT ggE Twm @, 7 5
T AT AT AT FF G2 7§97 T
7T |

weaq WEAT ;. AT q%e w6
ATHE AIH WIEL at 3% § | AfeT o
R Rferrsa § At
ax g :

Shri Harl Vishnu Eamath; I submit,
regarding your ruling, that my know-
ledge of the English language is very
very limited. You have gaid that my
question contains innuendoes and what
not. I do not know what “innuendo”
means and I made none. My straight
question—as straight as I can make
it and as I think it to be is whether
the attention of the Government had
been drawn to certain press reports,
and if I do not say what the press
reports are, how can he reply? (In-
terruptions).
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Mr. Speaker: Order, order.

Shri Hari Vishno Kamath: In obed-
ience to your directive—has the atten-
tion of the Government been drawn
to the press reports to which I have
referred—] would not repeat them—
and, if so, by what methods, in what
manner, does the Government pro-
pose to remove or dispel the sus-
picion in the public mind that the
Cabinet is g house divided aguinst it-
self in this matter? It is a straight
question, as straight as I cap 'make it.

Shri Nanda: The press reports to
which the hon. Member refers are, as
has happened in some other cases also,
very much exaggerated.

Shri Harl Vishnu Kamath:
wrong or false?

Shri Nanda: Besides that, in essen-
tials, it is incorrect. So far as the
shouting is concerned, it refers to
shouting by the people against Minis-
ters and others, making reckless, base-
less complaints. Therefore the idea
was that those who shout like that
may have themselves something to
hide,

Shri Harl Vishau Kamth: My ques-
tion has not been answered. I would
again respectfully submit that my
question was, in what manner and
by what methods does the Govern-
ment propose to dispel from the pub-
lic '‘mind the suspicion that the Cabi-
net is a house divided against itself
on this issue.

Shri Nanda: The Prime Minister
said something here ang also in
Calcutta, He made the position very
clear: that there was no division or
difference among ourselves here re-
garding any good work that is being
done to deal with corruption.

Shri Hari Vishnu Kamath: Ask your
colleagues here on your right.

ot anqiw fag : w1 FTHIT TaAT
et § fr fastz Rzw § fead fufa-
=t & fgos FdRww u § o
g W & vy feed fafreed
% frs qare far mar g 7

Not
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Shri Hathi: This does not arise from
the recommendations of the Santha-
nam Committee.

st Wo ®Wo fywdY : ¥ g o

g § & wmr A &322 @
“wIT & faerey § fafase w4Y-
W FiRg ¢ A §, WG g A
ITh TGS CF FIAe ¥ w1 w1 e
¢ oy sy WA # Gt
1 o 7f "wrar faw sA—a 74
Uridw~r are & sy W WA
frer S

How long will it remain under con-
sideration?

weaw wRTw . WA §Xer q
frrrft eaw e s fam &

ot gl 9Ed W w7 oAy a8 8
f& &z 7 fafasa wiww sow w3
faar § | 2w & WY fafode wfawe
qEe §T & | TS WemaT qre
FHE 7 9 ORAdue Y €, q€ ;I a@
i Tt i A AT § | O e
HiH ®IF &, TN, Afaenm
¥ g8 de; T, sy §
SR WYt Gefafrefer st
¥ Sforw it giwar—Fom® art § st
Fafeeaw gom a1, §wie go qieifeww
Fariiz | TaAAT T 9 AT OF
Gefen @@ o ¢ 1 o1y 7 ghede @
[T 8 | wSEguE w1 ¥ frarade
| arow A Qifafers g &
IR A TEFT AT R

Shrimati Savitri Nigam: As a re-
sult of these 22 recommendations of
the Santhanam Committee which have
been implemented, may I know what
dynamic changes have been brought
about in the administrative set-up?

ot gt : ww 7w §9 Ky wrk
£ | g% wrw I Forrieem ag € fs
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for fan feaediza wr ofers & w0
ATEHF THaT &, qwT 7T uF ofemw fado-
i AR g §) foud qm @
AMFT OIS FT a8 W Tk & ITH!
qar a= q% fF F19 Ft g W%
YT A& og=ar & | o =2 aiw feez
Hzg & fad o macar s TEY
oF W% FRINT WG TR qUE
TFAIIEE FT IFL Y, UF LTALERT
F7Tq geardy goe feadeey §, ©F
AT §, OF Yo TG o No &7 § W
TF Yo qo Toeqo F FT Y | 7 Tia &
q&t sgaeqr 1 7€ ¥ 0

Shri 8. C. Samanta: Apart from
Ministries and departments may I
know whether the reactions and sug-
gestions of different State Govern-
ments have been received and con-
sidered?

Shri Hathi: Yes, Sir; the State Gov-
ernments also were requested to send
their comments. We have received
comments from the State Govern-

. ments also,

it st waTe e ;Mg wer o A
weeraTe qTfey & fag 2 a9 #1 wafy
frraifcr #Y § | 3% saa § @@ gQ,
geqraq afufy a1 faforaa s @
g&1T & fqqq @Y weerET 1 A
¥ foQ areq £3 T § €7 699 ®) owfa
& ®rf I o smrEAnfor ®9 WY
wrer fgar wrom forad 9w wafa #
§© awar 2w w1 frard 23 =7 7 W
& ar ot faveg frarmar § 7

NI Te iy @ ¥k A
w1 g ag K afl v wwar g o &
aawat § e wrer www e iy €
WY ITHT §O WA WY guT {1 Afew 7
w1t 7ff & 1 vafeg W A ot St
AT
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SY srevereTe et : weT weey,
A 7T JEE AT | AT N 9 T R
¥ A T W ST A o ) g
A R @F W 9T FR |7 0
AT "o ATt wre R famdy
wT9e ot wafy fraffor #t 8, 9o g9
W % WY A% &Y 9% 7

ot w R ¥ wey s ¥
T w5 & fF g R ¥
fodh 0% e 7 foar mw g, waA ¥
WL IEHE | I worEr WA
9 @ g T Ew W e
ST TG & &7 A Y Ay

Shri P. Venkatasubbaiah: As per
the Santhanzm Committee's report,
vigilance commissions are being form-
ed. May I know what other extra
functions are being done by the
Sadachar Samitis constituted under
the aegis of the Home Minister and
whether they are to supplement the
functions of the vigilance commis-
sion?

Shri Nanda: As far as we can judge
by the experience in the last few
weeks, they are performing a useful
function first in the matter of social
climate generally among all sections
of the people; I think some good
work is being done. Secondly, in
respect of complaints whieh are re-
ceived, if the complaints are flimsy
and baseless, they are explained to
those persons. The rest of the com-
plaints are again screened and after
screening, the complaints are fors
warded through the Home Ministry
to the departmernt seoncerned. Some
good work is being done.

Shri Harl Vishau Kamath: Do not
leave it yourself.

st xy : foroeft e s §e

% WY § v QR ) 2w A RN



3189  Oral Answers
T §, aft gt @ war o @it Y e
| SEIAT IEA RN ST R
qUT T FTH FIAT §, T&F AL H I8
W Tt iaw Ay fear mar § g
T FA A g W A gu E?

W et : g eew ¥ faforde -
W qAE gy § W wrdeaft &
¥ I o7 ¥ fermr frar mar

@ & : ff g of aw
g :

& el fEA g g &
g1

Shri Kapur Singh: May I ask the
Minister of Home Affairs whether this
Government have now agreed that in
the matter of substantive and pro-
cedural law on corruption, there
should be no double standardg in res-
pect of appointed public servants and
elected public servants, that is, the
politicians?

S8hri Hathi: That is a matter for
legislative amendment.

Shri Kapur Singh: I asked whether
they agree on this principle. I know
it is a matter for legislative amend-
ment,

Shri Nanda: There could be no differ-
ence as far ag standards are concerned.

Shri Kapur Singh: Sir, my ques-
tion has been whisked away like this.

Mr. Speaker: He said that there
cannot be two standards.

Shri Kapur Singh: There have been
two standards so far.

Mr. Speaker: He may not agree, but
the answer hag been given. The
answer may not be as desgired by the
hon. Member, but the answer has
been given.

Shri Hem Barua: May I know if
Government are aware of the fact that
there are certain entries in Serajud-
din’s books against the names of
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Bijoy Patnaik, Biren Mitra and some
other Orissa Minister; if so, since the
Santhanam Committee has recom-
mended action against political cor-
ruption or corruption by politicians,
'may I know what steps Government
have taken against these people whose
names appear in Serajuddin’s books?

Shri Nanda: I thought it was well
known that these things have not
been neglected,

Some Hon. Members: A little

louder,

Bhri Nanda: Thig has not been neg-
lected. All this information contain-
ed in those books also, along with
other matters, is the subject matter
of a preliminary enquiry by the CBL

Mr. Speaker: Shri Bagri....

Shri Hem Barua: Arising out of
this, Sir, may I know . ..

Mr. Bpeaker: No no. So many
things would arise from a statement
by the Minister.

Bhri Hem Barua: There is resent-
ment, coming from these people,
against the enquiry instituted by the
CBI.

oY wng ;& o e f fie
WRTATE %1 AET ¥ §U A 9T
twr? WA AT AT ¥ I N
qret A & 1 A & e Frereat
ageft o Y & forer AT ST ag ERT
fie &7 WTHEAT AR ST AT WRTEIR
FT T AT &, WERTHTT WY U w7
qw v ax § 6 @ & FaT A wrk
oy, & o qraedy sEé oY | T AT
F W AT X e v A § e
wezraTT %1 Twa & fag ad o wr
% 7k oy W OF g9 & wfew
gie ANt ?

weaw wE : & whe § farg o
FoeTT e T a8 )
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St am : Hgfomr X @ g
T ARG F @ LT
AR ¥ wfaw @+ 0 ¥ q% wrd
I ?

weaw WEAY . FRAHH FAST §Y
foR ¥ wmag<w 3 7

sStam@ @A g’ A
OO & T | & gy wRE A
TRATS @ E | F o wrgar g e
I foe & o fawfod & o786 &g
T FOAT TF AT a7 g WY A
W & fF 0F goe & wfus & wgarar
o« 9 % wrE Iy ?

WeqH AYAY : qg TG T qATA
gimE TR A A s g

Shri Jashvant Mehta: One of the
ifmportant recomrmendations of the
Santhanam Committee is to root out
corruption at the highest level May I
know whether it is a fact—it appeared
in the Press recently—that the Cabi-
net approved some decision regard-
ing thig important recommendation;

" if so, what is the decision of the Gov-
ernment and what are the changes
that the Government is thinking
of as a result of this recommenda-
tion?

Shri Nanda: The reference to some
recent consideration by the Cabinet
concerns the ‘code of conduct’ about
which I have said something recen-
tly.

Several hon. Members rose—

Mr. Speaker: My difficulty is that
there is already a very large number
of signatories and some other hon.
Members are trying to catch my eye
before I give them an cpportunity.

Shri Sheo Naraim: Sir, I would re-
quest you to change this system. A
selected number of hon. Members
sign the questiong and they get the
chance every day. I suggest that the
question should stand only in the

SEPTEMBER 23, 19864

Oral Answers 3192

name of the first hon, Member who
sends in the Question.

Mr. Speaker: Why does he also not
send in some gquestions?

ot wrgw fey fegwn : foeslt
#zw Fmifer @) F at & qfew
TR AN AT AT AW § W) T w5
mar @ & qoeifos weerwe fear
T & | I9& AT § gwre 47 fawre
FTEIgA T Fag SET @r g ?

weaR WENAY  OF UF a1 daf
CEAR Tl (T

oY arERet @ & @ ¥ qeAr
e § 5 @qmm wwer € fawion
F YR 9T I @Oq G4l § b
§T VR ®1 T F F fAq A
¥§ ®7 @y qar A € g, afz &
¢ & A1 IUET §9 w41 g, 9w
wag A e A dae A ar &@r g
WL ET AT Y g AT 9 ISReaaq
szt F1 foqar qaeae g ?

R R TR
qATAH FHET 7 woAr g o &
frar & -

Shri 8. N. Chaturvedi: May I know
whether it ig a fact that the Govern-
ment has not accepted the recom-
mendation of the Santhanam Com-
mittee as regards political corruption
and the procedure to be followed in
that regard? In cases where allega-
tions are made against the Ministers
in which the Chief Minister is also
involved. what procedure is going
to be adopted?

Shri Nanda: So far as any com-
plaint about the conduct of the Chief
Minister is concerned, the Prime
Minister takes up the responsibility
squarely on his shoulders for dealing
with that,

Shri 8. N. Chaturvedi: I want to
know about the other Ministers also.
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Mr. Speaker: He has already stated
that whenever there is any prima
facie case the Prime Minister accepts
the responsibility and asks him first
to resign. Some such statement was
made here the other day.

Dr. Sarojini Mahishi: The Minister
was pleased to say that some of the
recommendations of the Santhanam
Committee were accepted, and were
being implemented, a few others were
being accepted but not implemented,
still g few others are under considera-
tion. May I know on what basis this
classification is made?

Shri Hathi: There is no idea of mak-
ing any classification. Some of the
recommendations were such as could
be accepted forthwith and immedia-
tely implemented, There were some
recommendations which would take
some time for implementation, e.g.
changes in various laws. Though
those recommendations are accepted,
they take some time for implementa-
tion. There are still others which are
under consideration. There is no idea
or intention to have any classification
as such.

o forw avogw @ & SreeT STRAT
g f& seamam wwet 1 ot fealé § war
Iudt ag Wt faar gt & fF o &
Taa Gfetoa sy § S fawre W
wr§ GFw forar wmd

weaw WP gg a1 9w foi
% gz & fr wr forar gom @ W A
a4 formrr goT 30

Shri B, K. Das: May I know whe-
ther Government have considered the
observation of the Santhanam Com-
mittee that they were not able to
examine all the existing problems
concerning the integrity of Govern-
ment servants, in order to root out
corruption from public life perhaps
for want of time. Have any steps
been taken in that behalf?

Shri Hathi;: They have exhaustively
dealt with the problem, I do not
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think they have said for want of time
they could not consider the problem.
Perhaps, they might not have been
able to go to the various centres to
examine people.

Shri Nath Pai: One constantly hears
about the Sadachar Samiti which is
the baby of the Home Minister, which
is sometimes owned by him, some-
times disowned by him or by some of
his colleagues. But, though the esta-
blishment of the Vigilance Commis-
sion is one of the main recommenda-
tions of the Santhanam Committee to
deal with corruption, we seldom hear
about it. May we know the reason for
this step-motherly or step-fatherly
treatment to this child, which is a
legal administrative institution, esta-
blished on the recommendation of the
Committee, to deal with corruption?
What is being done to tell the public,
the man in the street, that there is a
legal authority called the National
Vigilance Commissioner to hear all
complaints of corruption and that
all complaints can be referred to
him? One hardly hears about the
existence of the National Vigilance
Commissioner.

Shri Nanda: When a body acts from
day to day, when it works properly,
possibly people will not hear much
about it; it is only when it is not
doing its job, people may start hear-
ing about it.

Shri Nath Pai: Does it apply to
the Sadachar Samiti also?

Shri Nanda: It has just started its
work and people are just settling
down, knowing the existence of the
Sadachar Samiti. It is carrying on its
work in spite of all kinds of misgiv-
ings.

Shri Hari Vishnu EKamath: And
obstruction by your own people.

Shri Nanda: The essence of the
question wag whether sufficient atten-
tion is being given to the recommen-
dations of the Santhanam Committee
Report.
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The other thing is just by the way.
The Santhanam Committee’'s Report
is the main thing and it is being dealt
with and considered as such.

Shri Hari Vishnu Eamath: ‘As such’
is a good phrase. It is quite com-
prehensive.

U. 8. Educationists’ Visit

+
Shri Bishanchander Seth:
Shri Rameshwar Tantia:
Shri B. P. Yadava:
Lﬁhrl Dhaon:

Will the Minister of Education be
pleased tg state:

(@) whether it is a fact that U.S.
educationists are visiting India
shortly;

(b)Y whether it is also a fact that a
similar delegation from India con-
sisting of school teachers and adminis-
trators visited U.S.A.;

*351.

(¢) how far this exchange of visits
has helped India in the field of edu-
cation; and

(d) whether such visits are to be
continued in future?

The Minister of Education (Shri
M. C. Chagla): (a) No. U.S. educa-
tionists are visiting India shortly but
52 of them have already visited India
recently under the Summer Institutes
Programmes for high school and col-
lege science teachers.

(b) Eight Indian Educationists and
administrators participated in the
Summer Institutes Programme held
this summer in the U.S.A.

(c) It is considered to have made
a valuable contribution towards the
academic programmes of the Summer
Institutes.

(d) The question of their continu-
ance is under consideration.

ot fayawx &5: § w6 a0®

¥ arerar wrgan § fF wowr gunt A
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Y F|qT AW AT | FEGA AT AF
&if qar A = 5 w1 oaw e

Shri M. C, Chagla: I am sure, our
country, our education and our aca-
demic institutions will derive consi-
derable benefit from the visit of the
US educationists. We have started a
new thing, the summer schools, to
train our college and secondary
school teachers specially in science
and we have got experts from the
United States to help us in running
these summer schools. I assure my
hon. friend that we hope to derive
considerable benefit from this.

Shri Sham Lal Saraf: May I know
whether during this opportunity
created by the visit of these educa-
tionists to our country our experts
discussed the question of the dura-
tion, the pattern and the content of
education at all levels with them so
as to make it uniform since we know
that in our country educationists
differ on these subjects?

Shri M. C. Chagla: The visit of
these educationists was for a limited
purpose, namely, the summer schools
and seminars. Our people also went
to the United States to learn this.
But if my hon. friend wants to know
whether the general pattern of edu-
cation was discussed, my answer
would be “No".

Shrimati Savitri Nigam: In view of
the fact that these types of camps
have proved to be very, very useful,
what steps have been taken to see
that educationists from other coun-
tries also come to our country?

Shri M. C. Chagla: We have started
with educationists coming from the
United States. We will certainly
consider the question whether educa-
tionists from other countries should
also not be invited.

Mr. Speaker: Next question. Shri

Prakash Vir Shastri.
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ot gra wa weA™ . weAw
aga, ¥ fadew § s 9w do 372
oY § ag agT weqt &

m.u@w: WTIHY ATAH §
fe & wrdT % femed Y W< awar o
St WA W |

srafae feurergi € wsnve

+
("t srerarefie mres :
Y wmix Fag fagrfa ¢
=t agae fay :
Sl Ho Wio WAN
=t wfogrmem
ST Ho To WWTAT :
%Y wo To fameY :
Cil L & K (i
st T @Y fan

*352.

.

w1 firmr A4 12 wTdY, 1964
F grofed weT G947 36 % IET *F
@y ¥ qg ¥aT ¥T 947 47 .

(F) =1 37 TS F@EU FT
fagir swafas faumeal & wsqmost
& Faew A g & wg fearmar g
154

(=) afz g, at w=T wr afomy
farar & 7

fare st (et o wo wrrenm) :
(¥) st g ==, 1964 ¥ wwew
Tl & qew wfaal w oF ox W T
wr, foredt waqrewt ¥ daw W W@
QT W1 O ot & forg svwmy
FT agraaT ¥ W ITH sare faamar
T 97 |

(w) daae ¥ dwT oW
&1 finle s avafram oo goerd
#Y forer §
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English translation also.
o Yvdaw arey : weTH WY,

CHFT AAAT §Y AT § AL ¥ §HY
wew Wgw: g, aqw  #r
e A4 ¥

Shrl M. C. Chagla: I thought, I
had to read the English answer also,

Shri Ram Sewak Yadav: No, no.

s weTric WTeWl: AT WH(
frear wat o ¥ g feoiw Teat A
IR @ SHrT w1 gy faar o7
F grafas Al ¥ qeares)
& Ja7 a1 w3F | F vy Angaw
f& 2 aw s sl & &R
39 =T TET 9T AIOE a3 &
ax T sfafrar g §

Shri M. C. Chagla: I wrote a letter
to all the Chief Ministers on the 2lst
March, 1964, pointing out the import-
ance of reviewing the situation with
regard to the conditions of service
and emoluments of the teachers and
also the disparity that exists between
teachers in Government schools and
in private schools, 1 have received
answers from Bihar, Gujarat, Kerala,
Madhya Pradesh and West Bengal
only, If my hon. friend wants it, I
shall read out briefly the answers
recelved from the States; or, if you
like, I can place a statement on the
Table of the House.

it swreniTe et ¢ fower wfu-
v ¥ fieray welt ot & qF W w1 I
¥ gf T ar s kel F wW
¥ g4 ¥ w7 G "1t
Wi & Sore wiw H faex § 1 & s
wige § & goe sdw g ® o
firar waem 7 €@ vy & 3o fan 7
afy gi, & I T ABW F TEETT X 7T
wfafwar £ 1

Shrl M.’ C. Chagla: As I have said,

I wrote to the Chief Minister of every
State. Only five States have replied.
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The position with regard to U.P. is
this. The gcales of pay were revised
in the Second Plan. There has been
a slight improvement in the Third
Plan. There is, however, a difference
of about Rs. 15-20 in the dearness
allowance paid to primary teachers
and other government servants draw-
ing the same salary. This position
is, therefore, the same as that in
Bihar. On financial grounds, the
State Government has not been able
to equalise the dearness allowance
paid to primary teachers and other
Government servants.

* WSAIIw! F gErg H AE 91 | F
T ATEALT ST & WEATIH] § qFa0g
¥ 91| & g% wvaew ¥ AAT TIEAr
a

oft qo wo wnrey : F F yEEA
=l & weqToEl & A ¥ Y A=
fear 3

it s w ferg fergrtelt @ o7 safas
frareai & Wearaw § IAW! AT AT
TgT o faman @, @ IR SR
a ¥ T g WA faar aman § e
I @S W T ¥ 9T &1, &Y aw=_
N ouS gEAT I g eI
far wew & | ¥ R FOR
g #1 og fedw afy fe o=
srafas faaremt & gamoer £ 7%
W 9T 99aT IaF 9T F w9

foqeer faram amg ?

Shri M. C. Chagla: This is an
important problem, and we are con-
sidering it, that is, the question about
the transfer of teachers. But it is
very difficult, It is part of either the
disability or the advantage of being
a government servant that one Is
liable to transfer.
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oft wo w10 fawrdy : AT AEET
F wamar e fagre & foye o ok g,
afeT gt & wward § o FHIA B9
Tt & I8 9@ S=ar § 5wl o
T& agr § o< fagre & wenmew gew
T A | W ORI EE AT A
T A FT w7

Shri M. C. Chagla: My information
is that they had threatened a strike,
but in view of the assurance given,
the strike has been put off.

st wWiwrT oo ¥TAT : OF THIC
& WH &7 g I, 9 _4T-
FTO FHET 9T YTH A} FRRI TN
I & 1w EAF FA9 AT FY OF AT
Y WA FTaw fEmr A T § 7

Shri M, C. Chagla: We are trying
to bring about uniformity. It is not
easy, but that is our attempt, that is
our objective and that is our target.

st guarer fag : w1 GOHC &
a™ & ag @ § 5 smafas faareat
& weqraw! FY |/ 3w F forar qfees)
& Araga ©rer gar ¢ | faar afo
¥ oY 7% S G97 FTw 4G IS §
fray fe wa% a7 43 & wrqE ==
afda @ &% o\ 54w #
AT TA STg N LrEEd FE qEE
21 & ST wmEaT g R s dmr
g farar 97 @1 § f £od aorg Sy
T O & g w7

Shri M. C. Chagla: My answer is
the same. The difficulty is that the
States feel that they have no finances.
I have done my best. I have impres-
sed upon every Chief Minister and
every Education Minister, but they
gave the invariable answer ‘You are
prepared to give us 50 per cent, but
we have not got the other 50 per
cent; so, we cannot do it
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WY WA T war foar St
qg @™ T F% &4l 6 qeq wqW
waq & wrafas fagrem) & frasi
®T 397 TIT F graw ¥ w7 fAuiw
forar & ?

Shri M. C. Chagla: In regard to
Madhya Pradesh, the position is as
follows. As regards revision of pay
scales, the State Government have
revised the pay scales of private pri-
mary school teachers at a cost of
Rs. 9 crores, which has taken away
a big slice from the educational plan.
This is the answer that I have receiv-
ed after I wrote to the Chief Minis-
ter of Madhya Pradesh, namely that
they have already revised the scales,
and this has cost them Rs. 9 crores,
and they have no more money to
improve the scales further.

Shrimati Yashoda Reddy: Is the
Minister in a position to indicate the
maximum and minimum pay scales
given to primary school teachers in
various States?

Shri M. C, Chagla: It varies from
State to State. Andhra Rs. 80-150;
Assam Rs. 55-75; Bihar Rs. 50-00;
Gujarat Rs, 56-70; Jammu and Kash-
mir Rs. 70-180; Kerala Rs. 40-120;

Madhya Pradesh which is good,
90-170; Madras which is good,
90-140, Maharashtra Rs.  56-70;

Mysore Rs. 80-150; Orissa, which
is excellent, Rs. 100-155; Punjab—
which Is very good, perhaps the best
in India—I compliment that State—
Rs. 120-175; Rajasthan Rs. 73-160 and
U.P, which is the worst, Rs. 50-85,
and then West Bengal Rs. 80-150.
ft TiewTAw ; menw wWERET

fomr seft ® wsft & wearos IR
IEY St ®Y T ¥ wAOE Y @I
g ox  wish & wemowY ot gera
¥ wearoRt ¥ A9 W F WA W
2 & wrrn wmgen g R oamer wm
o g |

Shri M.. C. Chagla: I am always
prepared to answer questions, but I
1184(Ai) LSD—2.
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do not think this arises from the
original question, I would like to
have notice.

Shri Jashvant Mehta: The hon.
Minister has stated that different
scales prevail in different States. In
his letter to the Chief Ministers, did
the hon. Minister suggest any coms
mon pay scale all over the country?
Is Government considering having it
in the Fourth Plan a uniform pay
scale all over the country for primary
teachers? If so, what are the details
and is the Central Government
prepared to subsidise the States or
help them in giving primary school
teachers such scales?

Shri M. C. Chagla: I think I have
already mentioned that the Central
Government is prepared to subsidise
the increase in teachers’ salaries to
the extent of 50 per cent.

As regards laying down a common
scale of pay, it is very difficult to do
so. Conditions vary from State to
State, as I pointed out. In Punjab,
it starts with 120; in UP. it starts
with Rs 50....

Shrl Tyagi: Not by names.

St TW dww qRY - JAT AREd
¥ aamar fF Fx & 50 wfawa &w
wems 1 feafe gy & fao
%7 favag fear & ofes oot &
| W wi=freq 50 sfowa a7 @
%, Tafom 7g w1 T FTE )
& AT argar g fF w1 few area
gg 50 Sfowa ww Twa gGTO A
wie ¥ ¥ fog darc & anfes seamowt
%t feafa & g& ar ga § ww ?
Shri M. C, Chagla: We cannot
because the scheme is, ‘If you ralse
the salaries, tell us how much it will
cost; we will bear half of it'. I do
not see how we can give a part when

they are not prepared to make any
contribution.
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St ST W W : gy omer
TEE fESR T AW A
T = far v arafas fowst &
& ¥ gEm @ o st Ay
IAST AW W W7 Gha (HAT 8,
I9F ax ¥ fenr fem ot 3 fage
®7 # a1 ¥ &7 ¥ w9y MY wv F
vowr am foar & o w1 Sa% we-
trer go Wt g% Aam ww F afg

g€ d?

Shrt M. €. Chagla: I think I gave
the answer to that. In reply to my
letter to all Chief Ministers, I received
only four letters, from four States.
No repHes were received from other
States. Many of the State scales are
dghready high, and, therefore, perhaps
they did not think it necessary to
reply to my letter.

S %o Fo WMWY : SF FIHFIL
®Y 7% ATw & war ¢ fr oww fewd &
e SRl 53 ¥ 99T Ry ¥
wegl # ferst ¥ aqat & afg 7 @
@ &, @ 7 awre A W gl
wferare s #Y 3ok § forad s oy
TEN qHAT g & ;P

W o Wo WRTNT : & WX AE
R o fE few Ofa & ag s awm
g @ & s ward e

Shri K. D. Malaviya:
direction to planning.

You give

Shrimati Renuka Ray: I wanted to
ask the Minister, in view of the fact
that even the salary which is con-
sidered minimum is not paid by some
of the States, whether the Central
Government would not consider that
any educational grants, whether it be
for higher education or secondary
education or any other education, will
not be given to a State Government
that does not give at least a minimum
of Rs. 90, to a primary teacher since
labourers get Rs. 80 a month.
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Shri M. C. Chagla: In the Fourth
Plan, we are trying to révise the
whole system of educational finance,
and we are trying to consider the
question of these matching grants.
So, I will bear this in mind,

Shri Sheo Narain: The hon. Minis-
ter has said that UP. is the worst
State. Considering this, what is he
going to do now?

Bhri Shivaji Rao 8, Deshmukh:
What are the chief reasons the hon.
Minister finds for the conspicuous
failure in his home State?

Shri M. C. Chagla: Maharashtra is
hot so bad. It is pretty bad. It is
Rs. 56 to Rs. 70, which, I agree, is
not vety good, but the dearness allow-
ance is high.

WRITTEN ANSWERS TO
QUESTIONS

Economic Pool

[Dr. L M. Siaghvi:
| hri Indrajif Gupta:

LSt 8. M. Banerjee:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Btarred Question No. 120 on the
Srd June, 1964 and state:

(a) whether any decision hag been
taken regarding the formation of an
E-onomic Pool for stafing various
managerial positiong in the public gec-
tor undertakings; and

(b) in what manner the selection
and recruitment to this pool would be
regulated?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
and (b). The matter is still under
consideration.
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National Service for Graduntes

Bhri Yashpal Singh:
354, Shri Vishram Prasad:
’ Shri Indrajit Gupta:
| Shri Bade:

Wilt the Minister of Edmeation be
pleased to state:

(a) whether it is intended to intro-
duce legislation in the near future for
making compulsory “national service”
of four years for all fresh graduates;
and ’

(b) if so, when and the scope there-
of?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt Dar-
‘'shamn): (a) No, Sir.

(b) Does not arise.

State Education Ministers’ Conference

Shri Vishram .Prasad:

Shri D. D, Maniri:

Shri Ulaka:
#355. { Shri Dhuleshwar Meena:

Shri N. R. Laskar:

Shri Vishwa Nath Pandey:

{ Shet R. Barua:

Will the Minister of Education be
pleased to refer to the reply given to
Starred Question No. 9 on the 27th
May, 1964 and state: ™

(a) whether Government havy. fine-
lised their decisions on the re.um-
mendations made at the Conference
. of State Education Ministers held in
New Delhj in the last week of April,
1964; and

(b) if so, the main recommenda-
tions made and the reaction of Gov-
ernment in respect thereof?

The Minister of Education (Shri
M. C. Chagla): (a) and (b) A state-
ment is laid on the Table of the House=.
R’iaced in Library. See No. LT-3215/

].
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0il Prospects in Tanjere Cauvery

Shri P. C. Borooah:
{Ehrl Vishram Priifad:
Shri Vishwa Nath Pandey:
.Shrimati Savitri Nigam:
Shri Yashpal Singh:

Shri Onkar Lal Berwa:
*358. { Shri Balgovind Verma:

Shri B. N. Kunreel:

Shri K. N, Tiwary:

Shiri M. RBampare:

Shri S, N. Chaturvedi:
Shri D. C., Sharma:
| Shri M. G. Thengondar:

Will the Minister of Petrolewm and
Chemicals be pleased to state:

(a) whether it is a fact that investi-
gationg have revealed good pro.pects
ot striking oil in the coastal areas in-
cluding Karaikal and the Tanjore
Cauvery basin;

(b) if so, the estimated extent of
reserve; there; and

(c) the action being taken to assass
the actual extent of the reserves and
the economy of their exploitation?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
(a) Investigations have shown that it
is necessary to undertake deep dril-
ling in this region to a sess the pros-
pect of oil Drilling has accordingly

“just started.

(b) and (e¢). Do not arise,

Vigilance Bodies

[' Shri P, R. Chakraverti:
Dr. Saradish Roy:
Shri M. N. Swamy:
Shri P, Eunhan:

Shri Imbichibava:

J Shrimati Savitrli Nigam:
+3%7. { Shri P, C. Borooah:
Shri Hem Raj:

Shri Maniyangadan:
Shri Indrajit Gupta:
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Shri P. K. Deo:
Shri Gokulananda
Mohanty:
Shri Bade:
Shri Mohamumagq Elias:
8hri H. C. Soy:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the Union Govern-
ment have persuaded the State Gov-
ernments tg set up vigilance machi-
nery in their States to fight corrup-
tion;

(b) the steps taken by the States
to make a positive move in this direc-
tion; and’

(¢) whether some States have
pointed out difficulties in making it
-effective?

The Minister of State in the Minis-
try of Home Affairg (Shri Hathi):
(a) Yes, Sir. The State Governments
have been requested to set up Vigi-
lance Commissiong on the lines of the
‘Central Vigilance Commission.

(b) The Governments of Andhra
Pradesh, Maharashtra, Gujarat,
Madhya Pradesh and Rajasthan have
set up Vigilance Commissions on the
lines of Central Vigilance Commission
and the Governments of Kerala,
Mysore, Orissa, Assam, Nagaland and
Punjab have decided to set up such
Commissions. The Governments of
Madras, Bihar, Jammu and Kashmir
and Uttar Pradesh have set up orga-
nisations differing in some respects
from the Central Vigilance Commis-
gion. The Government of West Bengal
are considering the matter.

(¢) No, Sir.
Squatters’ Colonies in Calcutita

f Shrimati Renu Chakravartty:
1 Shri Subodh Hansda:

Will the Minister of Rehabilitation
be pleased o state the concrete mea-
gures being taken to resolve the
bottlenack in regularising and deve-
loping the squatterg colonies in and
around Calcutta?
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The Minister of Rehabilitation (Shri
Tyagi): Out of 148 colonies accepted
for regularisation, 132 colonies have
been regularised in full ang 12 in part.
Steps have been taken to regularise
the remaining 4 colonies.

The work of development of 35
colonies is in progress. Proposals for
21 colonies are under consideration.
In regard to 58 colonies in Tollygunge
area, development has to be under-
taken as part of an integrated scheme
for which the State Government have
to set up a suitable agency. Propo-
sals in respect of the remaining colo-
nies are awaited from the State Gov-
ernment.

No special difficulty has come to
the notice of the Government of India,
beyond the norma] legal and proce-
dural requirements in regard to acqui-
sition.

Hindi Medium in U.P.S.C. Examina-
tions

(Shxi Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri M. L. Dwivedi:
Shri 8. C. Samanta:
Shrimatj Savitri Nigam:
Shri Subodh Hansda:
Shri P. R Chakraverti:
Shri K. N. Tiwary:

Shri A. V. Raghavan:
Shri A. N, Vidyalankar:
| Shri Vishwa Nath Pandey:

Will the Minister of Home Affairs

*359. {

. be.pleased to refer to the reply.given

to Unstarred Question No. 37 on the
27th May, 1064 and state:

(a) whether Government have since
considered in consultation with the
U.P.S.C. the question of introducing
Hindi as optional medium of UPS.C
examinations; and

(b) if so, the nature of decision
arrived at?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) and (b). It has been
agreed that Hindi might be intro-
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duced as an optional medium with
effect from the examination to ‘e
held from September 1965, provided
necessary methods and techniques can
be evolved by the Union Public
Service Commission in the in2anwhile
for maintaining a common gtandard in
the evaluation of examination papers
written in English and Hindi. The
Union Public Service Commission are
still considering this matter.

Rebabilitation in Cachar

*360. Shrimati Jyotsua Chanda:
Will the Minister of Rehabilitation be
pleased to state:

(a) whether Government have taken
stituted in 1862 to enquire
failureg of the Indian Tea Association
Scheme in Cachar which was sanc-
tioned by Government for the rehabi-
litation of the former East Pakistan
refugees have submitted any report;

(b) if so, what are the recommen-
dations; and

(¢) if not, the reasons for delay?

The Ministey of Rehabilitation (Shri
Tyagi): (a) No, Sir.

(b) Does not arise.

(¢) The Committea was set up in

the last week of September, 1962.. The-

Secretary of the Committee, an officer

of the Assam Government, was sub- "

sequently transferred from  Silchar
and another officer wag appointed in
his place as Secretary in June, 1963.
As this was an old scheme, collection
¢ of all relevant records took time and
the first meeting was held on 13th
September, 1063 and the second meet-
ing on 30th November, 1863. There-
after, the Committee could not meet
as the official members were pre-
occupled with' the urgent problems

arising as a regult of the fresh influx '
of migrants from East Pakistan. The -
also  pre-occupled

Chairman was
with an other assignment for ‘some
time., The Committee is, however,
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being directeq to complete its work
and submit itg report soon.

Resolutions of Lucknow Muslim
Convention

*361, Shri 8. N. Chaturvedi: Will
the Minister of Home Affairs be
pleased to state: s

(a) whether Government have taken
note of the speeches made and reso-
lutions passed at the Muslim Conven-
tion held recently at Lucknow and
found them unobjectionable and con-
ducive to amity and good relations
between the communities; and

(b) if not, the action Government
propose to take in the matter?

The Minister of Home Affairs (SBhri
Nanda): (a) Taken as a whole Gov-
ernment do not consider the speeches
made and the resolutions passed at
the Muslim Convention objectionable
from the legal point of view but they
were not satisfactory from the point
of view of communal harmony.

(b) Does not arise.

Blngnuuatnhhn

362 Shri P, K, Deo: Will the
Minister of Home Affairs be pleased
to state:

(a) whether an armed platoon of
Delhi Police was sent to the Ring
Bund at Dhansa near Najafgarh to
prevent people from causing breaches
in it to release flood water;

(b) whether any overseer of the
Punjab Government wag arrested
while causing breaches on the Bund;
and

(c) it so, whether any case was ins-
tituted against the aforesaid overseer
angd the result thereof?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N
Mishra): (a) Yes, Sir.

(b) and (c). Yes, Sir, the case s
still under inveéstigation by the Delhi
Police. ’
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‘Commisgions of Enquiry

Shri Prakash Vir Shastri:

Will the Minister of Home Affairs
be pleased to state:

(a) whether Government either by
direct representation or through the
President, receiveq petitions from
legislators and others for appoint-
ment of Commissions of Enquiry
against some Chief Ministers of
States;

(b) the names of the States and
Chief Ministers against whom such
petitions have been received; and

(c) the steps Government propose
to take on these representations.

The Minister of Home Affairs (Shri
Nanda): (a) Yes, Sir.

(b) It is not in the public interest
to disclose the names of the States
and the Chiet Ministers merely be-
cause the Government have received
some petitions, representations or
memoranda against the Chief Minia-
ters. ;

(¢) This will depend on the nature
of the allegalions, the sources from
which they twme, and other relevant
circumstances.

Taking Pledge in the name of former
Prime Minister

Shri Solankir
‘Or. Ram Manchar Lohia:
*364. { Shri Bagri:
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| Shri Ram Sewak Yadav:
| Shri Kishen Pattnayak:

Will the Minister of Education be
pleased to state:

(a) whether Government's atten-
tion has been drawn to a press report
in “The March of the Nation” Weekly
dated the 1st August, 1864, page 12,
to the effect that the Union Minister
of Education gave directives to all
educational institutions in the country
to take a pledge in the name of the
former Prime Minister, late Shri
Jawaharlal Nehru; and

(b) if so, whether any adverse cri-
ticism has been made by students in
this regard?

The Minister of Education (Shri
M. C. Chagla): (a) Yes, Sir, after the
question was received.

(b) No, Sir.

Election Petition against Orissa
Chief Minister

*365. Shri Surendranath Dwivedy:
Will the Minister of Home Affairs be
pleased to state:

(a) whether Government's atten-
tion has been drawn to a finding cof
the Election Commission in regard to
the petition against Shri Biren Mitra,
Chief Minister of Orissa, alleging that
he was carrying on busine;s with
Government of Orissa;

(b) whether it is a fact that the
Election Commission has stateq that
a full enquiry into the allegations was
not possible as the Commission was
not vested with necessary powers
and the application was rejected on
insufficient evidence; and

(¢) whether Government propdse
to hold a fuller enquiry intp the facts
alleged in the petition as a measure to
eradicate corruption in high places?

The Minister of Home Affairs (Shri
Nanda): (a) Yes, Sir.
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(b) While tendering the opinion
that Shri Biren Mitra had not become
subject to a disqualification for being
a member of the Orissa Legislative
Assembly, the Election Commission
made a general observation that it
wag desirable that it should be vested
with the powers of a Commi:sion un-
der the Commissions of Inquiry Act.

(c) On the guestion of disqualifica-
tion of Shri Biren Mitrg as a member
of the State Legislature the decision
of the Governor is final under Article
182 of the Constitution. The facts
alleged in the Election petition are
also included in a memorial submitted
to the President which ig under exa-
mination of the Government of India.

Alleged acquisition of property by
ex-Deputy Finance Minister

( Shri Hari Vishnu Kamath:
] Shri B. P. Yadava:

| Shri Rameshwar Tantia:

*366. { Shri Bishanchander Seth:

| Shri Dhaon:

Shri ‘Yashpal Singh:

Shri Prakash Vir Shastri:
Shri Jagdev Singh Siddhanti:

Will the Minister of Home Affalrs
be pleased to refer to the reply given
to Starred Question No. 136 on 3rd
June 1964, regarding alleged acqui:i-
tion of property by ex-Deputy Minis-
ter of Finance and state:

(a) whether the consideration of
the matter hag been concluded; and

(b) it so, the result thereof?

The Minister of Home Affairs (Shri
Nanda): (g) and (b). The inquiry
being made into certain allegations
concerning Smt. Tarkeshwari Binha
has not yet been completed.

Bihar.U.P. Boundary Dimpte

(Shri Yashpal Singh:
Shri Vishram Prasad:
Shri Prakash Vir Shastrl:

Shel Jagdev Siagh SifdRASL:
*367. { Shri Shree: Narayan Das:
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Shri Vishwa Nath Pandey:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri Sarjoo Pandey:

Will the Minister of Home Affairs
be pleased to state the up-to-date pro-
gress made in solving Bihar-UP.
boundary dispute which has been en-
trusted to Bhri C. M. Trivedi for arbi-
tration?

The Minister of Home Affairs (SBhri
Nanda): Shri Trivedi has submitted
his report to Government on August
28, 1864. This report is now under
examination.

Setting up of New Universities

[ Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri Vishwa Nath Pandey:
Shri B, N. Kureel:

Shri M. Rampure:

Shri E. Madhusudan Rao:

Shri P. Venkatasubbaiah:
| Shri Jashvant Mehta:

*368.

Will the Minister of Education be
pleased to refer to the reply given to
Starred Question No. 1150 on the 22nd
April, 1964 and state:

(a) whether the final report of the
Committee on the establishment of
new Universities has since been re-
ceived by Government; and

(b) if so, the salient features there-
of? f

The Minister of Educatiom
M. C. Chagla): (a) No, Sir.

¢b) Does not arise.

(Shri

Central Government Employees
Consumer Cooperative Stores
Shri P. C. Borooah:

#3869, { Shri P. R. Chakraverti:
JLsh:mn Ramdulari Sinha:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that there
is so much rush at the Central Gov-



3215 Written Answers
ernment Employees’ Consumer Co-
operative  Stores that Government
employees have to wait for many long
hours before they can obtain rice or
sugar from there;

(b) if so, whether the procedure for
the distribution of essential commo-
dities to the customers in the Stores is
proposed to be streamlined; and

(¢) whether Government proposed
to open more stores in Government
colonies and elsewhere, and augment
the staff to cope with the rush?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N. Misra):
(a) and (b). On some occasions
there has been rush at the Central
Government Employees' Consumer
Cooperative Stores for certain items
such as sugar and rice of a particu-
lar quality, which are in short supply.
Only fixed quotas of these commodi-
ties are allotted to the Society and
these are not adequate to meet the
full requirements of the members.
The management is, however, making
all possible efforts to ensure that
customers get their supplies as
quickly as possible.

(c) The Society commenced busi-
ness in July, 1963, with one store. At
presént ‘there are 17 Stores covering
most of the Government colonies in
Delhi. The need for opening more
Stores is constantly under review in
.the light of availability of funds and
supplies.

‘Indian School of International Studies

*370. Shri Selankl: Will the Minis-
ter of Education be pleased to state:

(a) whether Government's atten-
tion has been drawn to a report pub-
lished in “The March of the Nation”,
a Weekly, dated the 28th August,

1964 page 14, regarding the working

of the Indian School of International
Studies, New Delhi;

(b) if so, -the reaction of Govern-
ment thereto;
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(c) the amount sanctioned by Gov-
ernment for the Himalayan Project
of the Central Asian Studies Depart-
ment of the above School; an

(d) whether any inquiry is being

conducted into the working of the
School?

The Minister of - Bducation
M. C. Chagla): (a) Yes, Sir.

(b) The matter is being looked into.

(Shri

(¢) The University Grants Commis-
sion have sanctioned two posts of
research Assistant and a post of
Stenotypist for the Project for a period
of 3 years at an estimated expenditure
of Rs. 32,000,

(d) No, Sir.
Serajuddin and Co. Affairg

*371, Shri Surendranath Dwivedy:
Will the Minister of Home Affairs be
pleased to refer to the reply given to
Starred Question No. 184 on the 18th
February, 1964 and state:

(a) whether investigatioﬁs in regard
to all matters connected with Serajud-

~din and Co. affairs have been com-

pleted;

(b) if so, the outcome of the inves-
tigations; and

(c) the action taken against all con-
cerned after full enquiry?

The Minister of Home Affairs (Shri
Nanda): (a) Yes Sir. Investigation
of all the 10 cases registered by the
Centra] Bureau of Investigation has
been completed.

~ (b) and (c). Out of ten cases regis-
tered by the CBI, two cases have been
reported to the Departments concern-
ed for such other action as they might
consider appropriate, The evidence
collected in these caseg was not suffi-
cient either to launch prosecution or
for regular dephrtmental proceedings.
Prosecutions ‘in' four cases involving
Government officials and Mohd.
Serajuddin and employees, have been
launched in courts. In two cases,
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regular departmental action is being
recommended to be taken against the
Government servants. The remain-
ing two cases are pending in legal
scrutiny and appropriate action will be
recommended in the light of the legal
opinion.

Murder of Solicitor General

Shr{ Yashpsl Singh:
Shri Rameshwar Tantia:
! Shri Hari Vishnu Kamath:
{ Shri Hukam Chand
Kachhavalya:
| Shrimati Savitrl Nigam:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the investigation of the
murder of the Solicitor General has
been completed; and

(b) if so, the result thereof?

The Minister of Home Affairs (Shri
Nanda): (a) and (b). The investi-
gation has not been completed yet.

312,

Training of Primary Teachers in Orissa

1092. Shri Rama Chandra Mallick:
Will the Minister of Education be
pleased to state:

(a) whether any grant or loan has
been given by the Centre to the Gov-
ernment of Orissa to improve and
expand the training facilities for Pri-
mary Teachers during the Third Five
Year Plan;

(b) if s0, the total amount so far
given; and

(c) the expenditure to be incurred
by the Government of Orissa in this
connection?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt Darshan):
(a) Yes, Sir.

(b) The State Government has
reported utilisation of a grant of Ra.
80.90 lakhs in the first three years of
the Plan.
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(c) This scheme qualifies for 100
per cent Central grant according to
the agreed pattern of assistance.

afew ] fytt fewafaeren

1093. 5 Wreem @ w7 fawm
Hdt 7g qATA F F4 w46 fF

(%) =7 swex zfEwr How
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National Loan Scholarships
Scheme
1094. Shrimati Laxmi Bal: Will
the Minister of Education be pleased
to state:

(a) the State-wise allocation of
grant under the post-matric national
loan scholarships scheme during 1963-
64; and

(b) the percentage of the number of
such scholarships in each State to its
population?

The Minister of Education (Shri
M. C. Chagla): (a) and (b). Two
statements are laid on the Table of
the House, [Placed in Library. See
No. LT-3218|64].

Medical Treatment of Displaced
Persons

1095, Shri Rama Chandra Mallick:
Will the Minister of Rehabilitation be
pleased to state:

(a) whether any amount of grant
has been given or is proposed to be
given to the Government of Orissa
for medical treatment of displaced
persons in the State during the cur-
rent financial year; and

(b) it so, the details thereof?



3219  Written Answers

The Minister of Rehabiliation (Shri
Tyagl): (a) and (b). Yes; non-
recurring expenditure of Rs. 3,12,000
and recurring expenditure of Rs. 94,
200 have been sanctioned for the set-
ting up of hospitals in camps at Suna-
beda, Tiruvelli, Padua, Dungri and
Ambaguda in Orissa State. In the
early stages, vacant tenements may
be used for the purpose of hospitals
and dispensaries and the construction
of separate buildings will be taken
up when necessary.

0il Exploration at Pattukkottai

1096. Shri M. G. Thengondar: Will
the Minister of Petroleum and Chemi-
cals be pleased to state:

(a) the progress so far made in the
exploration operations being carried
out at Pattukkottai (Thanjavur Dis-
trict) Madras State; and

(b) the result achieved in this
regard?

The Minister of Petroleum and Che-
mticals (Bhvi Humayun Eabir): (a) One
structural well has been completed
and another location is being prepar-
ed for structural drilling.

(b) Stratigraphic mtormamn was
obtained.

Accennts .of Delhi Corporation

" Shri Nambjar:

Dr. Saradish Roy:

Shri M. N. Swamy:
| Shri P. Kunhan:

1097. { Shri Imbichibava:

Shri Bameshwar Tantia:
Shri Bishanchander Seth:
Shri Dhaon:

Shri B. P. Yadava:

Will the Minister of Home Afiairs
be pleased to state:

(a) whether it is a fact that the
accounts of the terminal tax depart-
ment of the Delhi Corporation have
not been augdited for the last six
years,
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(b) if so, the total amount invalved
in this; and

(c) the steps Government propose
to take in the matter?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) and (c). The terminal
tax is collected 'through the agency
of the Commissioner, Delhi Munici-
pal Corporation and he iz designated
as Terminal Tax Agency for this pur-
pose. The accounts of the Terminal
Tax Agency have duly been audited
upto the period ending 31st March,
1963 by the Deputy Chief Accountant,
Internal Audit Department of the
Municipal Corporation of Delhi, under
orders of the Commissioner in his
capacity as Terminal Tax Agehcy,
issued in exercise of powers under
Rule 38 of the Delhi Terminal Tax
Rules, 1958. In addition, arrange-
ments also exist for checking every
transaction in respect to incame by
the staff of the Agency itself.

On the advice of the Government,
the Agency has also appointed on the
18th October, 1963 the Municipal
Chief Auditor as the Auditor of
Terminal Tax Receipts. The work
could not be taken up by the Munici-
pal Chief Auditor due to lack of staff.
It is expected that the work will be
taken in hand early when the addi-
tional staff required for conducting
the audit is sanctioned by the Delhi
Municipal Corporation and the neces-
sary appointments made.

(b) Rs. 11,07,13,604 upto the &lst
March, 1964.

Oil Concessions from Iran

) [ Shri R. G. Dubey:
1088 ‘; Shri Jasvant Mehta:
Shri Mohammad Elias:
[ Shri D. C. Sharma:

Will the Minister of Petroleum and
#Ahemicals be pleased to state:

(a) whether a team led by Shr
P. R. Nayak has submitted any repori
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on the negotiations they had with
the Government of Iran regarding oil
concessions; and

(b) if so, the details thereof?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
(a) The team had no discussions with
the Government of Iran. Discussjons
have been held with the National
Iranian 0Oil Company, formally in
October, 1963 and informally on a
number of  occasions subseguently.
Reports on all such discussiong have
been submitted to the Government.

(b) The main outcome of these dis-
cussions has been the decision to join
AGIP, a subsidiary of EN.I. and Phil-
lips Petroleum Company in their bid
for a concession in the off-shore arca
of Iram.

Written Answers

Pertilizer Plants in Rajasthan

Shri Rameshwar Tantia:
Shri Bishanchander Seth:
Shri B. P, Yadava:

Shri Dhaoa:

Will the Minister of Petroleunm and
Chemicals be pleased to state:

(a) whether it is a fact that an
expert team of the Central Govern-
ment had suggested that three ferti-
lizer plants may be established in
Rajasthan;

1099,

(b) if so, where and when these
plants are likely to be established;
and

(¢) what will be the total expendi-
ture involved in these plants?

The Minister of State in the Minis-
try of Petroleum and Chemicals (Shri
Alagesan): (a) No. But the Ferti-
lizer Corporation of India have made
techno-economic studies of the loca-
tions, Udaipur, Kotah and Khetri, for
the establishment of fertilizer fac-
tories. The establishment of a factory
at Kotah in the private sector has
since been approved.

(b) and (c). The scheme at Kotah
is only at the initial stage since the

1888 (SAKA)
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party's application for change of laca-
tion from the original licensed site at
Hanumangarh has just been allowed.
As regards schemes at the other two
places, they are still very much in a
preliminary stage of consideration.

Small Ofl Refineries

Shri Onkar Lal Berwa:
Shri Rameshwar Tantia:
Shri B. P. Yadava:
Shri Dhaon:
* ] Shri Bishanchander Seth:
{Shrl M. L. Dwivedi:

1100

Shrimati Savitri Nigam:
Shri S. C. Samanta:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether Government are con-
sidering a proposal to set up a net-
work of small-sized refineries near
consumption centres in preference to
very large coastal refineries; and

(b) if so, the main features of this
scheme?

The Minister
Chemicals
(a) No, Sir.

of Petroleum and
(Shri Humayun Kabir):

L

(b) Does not arise.
Nehru Award

[ Shri Rameshwar Tantia:
Shri Onkar Lal Berwa:
Shri Bishanchander Seth:

Wil] the Minister of Education be
pleased to state:

1101,

(a) whether the Indian Council for
Cultural Relations has instituted a
Jawaharlal Nehru Award for inter-
national understanding; and:

(b) if so, the details thereof?

The Minister of Education (Shri
M, C. Chagla): (a) No, Sir. However,
the question of instituting such an
award is under consideration of the
Government of India.

(b) Details have not yet been fina-
lised.
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School for Study of World Affairs

1102. Shri R. G. Dubey: Will the
Minister of Education be pleased to
state:

(a) whether it ig a fact that a three-
storeyed building is under construc-
tion near Rabindra Bhawan on Fero-
zeshah Road, New Delhi, for locating a
school for study of worlg affairs; and

(b) if so, the likely cost of this
building?

The Minister of Education (Shri
M. C. Chagla): (a) The Indian Schoui
of International Studies has been allot-
ted a plot of land at Ferozeshah Road
near Rabindra Bhawan for construc-
tion of its building. The preliminary
plang and estimates submitted by
the School tp the University Grants
Commission are under their considera-
tion.

(b) Rs. 22,10,000.
Nerhu Memorial in Delhi

1103. Shri S, M. Banerjee: Will the
Minister of Education be pleased to
state:.

(a) whether it is proposed to build
a Nehru Memorial ir\Del.hi;

(b) if so, the amount sanctioned for
it; and
(c), the broad outline of the scheme?

Th¢ Minister of Education (Shri
M. C. Chagla): (a) It is proposed to

convert the Teen Murti House into
a Nehru Memorial.
(b) and (c). Details are being

worked out.

Petroleum Technology

Shri Rameshwar Tantja:
Shri Dhaon: .
Shri Bishanchander Seth:
Shri B. P. Yadava:

Will the Minister of Educatiom be
pleased to refer to the'reply given to
Unstarred QuEstion. No. 2184 on the
15th April 1984, and state:

(a) whether the recommendations of

1104. .
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the Expert Committee regarding the
problems of expansion of training
facilities in petroleum technology have
since been considered; and

(b) if so, the reaction of Govern-
ment thereupon?

The Minister of Education
M. C. Chagla): (a) Yes, Sir.

(b) All the recommendationg of -the
Committee have been accepted.

(Shri

Pakistani Infiltration

Shri Yashpal Singh:
Shri Vishram Prasad:
Shri Bade:

Shri D. C. Sharma:

Will the Minister of Home Affairs
be pleased to state:

1105.

(a) the number of tribumals so far
appointed to screen the Pakistani in-
filtrators in.Assam;

(b) the number of persons so far
screened; and

(c) when the work will be complet-
ed?

The Minister of State In the Minis-
try of Home Affairs (Shri Hathi): (a)
Four.

{b) 25,845 till July, 1064
(¢) The Tribunals will have to con-

tinue to function as long as there are
Pakistani infiltrants.

Fire in Delhi

Shri Rameshwar Tantla: .
| Shri Bishanchander Seth:

Will the Minister of Home Affairs

‘{ Shri Surendra Pal SBingh:
1108.

- be pleased to state:

. (a) whether it is @ fact that on
the 16th June, 1964 a major fire broke
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out in the Gandhi Market locality of
Sadar Bazar, Delhi, which destroyed
nearly hundred shops and goods worth
lakhs; and

(b) if so, what was the cause of the
fire and how long it took to over-
power it?

The Deputy Minister in the Minis-
try ot Home Affalrs (Shri L. N.
Mishra): (a) Yes, Sir. The fire burnt
71 shops completely and 10 shops
partially. The damage is estimated
to be about Rs. 20 lakhs,

(b) The cause of fire could not be
ascertained with certainty. It took
the firemen about two hours to bring
the fire under control.

Goondas in Delhi

1107. Shri Surendra Pal Singh: Will
the Minister of Home Affairs bce
pleased to’ state:

(a) whether it is a fact that the
Delhi Police has submitted a dratt
proposal to the Delhi Administration
asking for special powers for the
police to extern goondas and hardened
criminals operating in the Union Terri-
tory of Delhi; and

(b) if so, Government's reaction to
the proposal?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) Yes, Sir.

(b) The proposal is under considera-
tion by the Delhi Administration.

Secondary Education '

1108. Shri Surendra Pal Singh: Will
the Minister of Education be pleased
to state:

(&) whether it is g fact that a Work-
ing Group, set up by the Planning
‘Commission has recommended that in
future the Secondary Education should
become the sole responsibility of the
State Government; and
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(b) if so, the reactions of the
Central Government to this propnsal?

The Minister of Education (Shri
M. C. Chagla): (a) No, Sir.

(b) Does not arise,

Schalarships to First Class M.Scs.

1109, Shri Vishram Prasad: Will the
Minister of Education be pleased to
state:

(a) whether Government propose to
award scholarships ranging from
Rs. 300 to Rs. 400 per mensem to all
First Clasg M.Scs.; and

(b) what will be the annual expen-
diture on such a scheme?

The Minister of Education (Shri

M. C. Chagla): (a) No, Sir.

(b) Does not arise.

Training in Management

1110. Shri P. C. Borooah: Will the
Minister of Education be pleased 1o
state:

(a) whether Government have re-
ceived suggestion for creation of spe-
cial departments in all universities for
imparting trdining in Management;

(b) if so, Government's decision in
this respect; ang

(c) in which of the universities in
India such departments already exist;
the number of seats sanctioned for
each: and whether Government pro-
pose to expand these existing depart-
ments? '

The Ministey of Education (Shrl
M. C. Chagla);: (a) No, Sir.

(b) Does not arise.

(c) Facilities for Management

studies are at present available at the
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following Universities|Institutiong in
India:
1. Delhi School of Economics,
Delhi University, Delhi .
2. Indian Institute of Social
Welfare & Business Mara-
gement, Calcutta . . €0,
3. Jamnalal Bajaj Institute of
Management  Studies,
Bombay University,
Bombay s ] . 60
Univcrsit\',

60 Seats

4. Osmania
Hyderabad .
5.  Madras University, M.tdras
Thiagarajar Institute  of
Management Studies,
Madurai . 30
7. Victoria Jubilee chhmcal
Institute, Bombay . 8o
8. Indian Institute of‘l‘echno-
logy, Kharagpur . 2,
9. Indian Institate omege-
ment, Calcutta 8o

10. Indian Institute of Mm'lngc-
ment, Ahmedabad 60 .,

The question of expanding these
facilities is under the consideration of
the All India Council for Technical
Education.

g

Hindi Poet Muktibodh

1111. Maharajkumar Vijaya Ananda:
Will the Minister of Edueatiom be
pleased to state:

(a) whether the eminent Hindi poet
Muktibodh was seriously ill in Bhopal
very recentiy;

(b), whether it is a fact that no
proper medical facilities were given
either by the State or the Central
Government; and

(e) the nature of assistance rend-
ered by the Government of India?

The Minister of Education (Shri
C. Chagla): (a) Yes, Sir.

{(b) Arrangements were made [for
shifting the late Shri Mukhibodh to
Delhi and he was admitted for treat-
ment at the All Indla Institute of
Medical Sc'ences. )

(¢c) A lump sum grant of Rs. 500
was sanctioned from Prime Minister’s
Fung and & sum of Rs. 100 per month

was granted from 1-6-1964 under the
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Scheme “Financial Assistance to Dis>-
tingnished Artists, ete., in Indigent
Circumstances”.

Vishwayatan Yogashram

1112, Shri Hem Raj: Will the Minis-
ter of Education be pleased to refer
to the reply given tp Unstarreq Ques-
tion No. 2387 on the 22nd April, 1064
and gtate:

(a) whether accountg of aid or grant
given to the Vishwayatan Yogashram
during the last six years have been
audited and submitted to Government;

(b) the contribution made by it for
the Yogic research or for the thera-
peutic uses of its exercises; and

{c) whether investigation into the
complaints against the organisatiun
have been completed and if so, witn
what result?

The Deputy Ministe, in the Minls-
try of Education (Shrl Bhakt Dar-
shan): (a) Yes, Sir.

(b) Vishwayatan Yoga ashram is
primarily engaged in imparting train-
ing in Yogic exercises, although it has
also organised a few drabetes camps
for giving Yogic therapeutic treat-
ment to the patients, No research on
Yoga seems to have been undertaken
by the Ashram.

(c) The investigationg have not vei
been completed.

Private Technical Institutes

[ Shri P. R. Chakraverti:
\ Shri K. N. Tiwary:

Will the Minister of Educatiom be
pleased to state:

(a) whether Government have sug-
gested to the State Governments that
no new technical institute should be
set up by private agencies without
pfior consultation with the All India
Council for Technical Education;

1118,

(b) whether the University Grants
Commission has -endorsed the propu-
sal; and
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(c) the measures adopted to . deal

with institutes already fumtmmng"-

The Ministe, of Education (Shri
M. C. Chagla): (a) and (b), Yes, Sir.

(c) In order to ensure that these
institutes muintain correet standards
a set of academic, administrative, and
financial principles have been sug-
gested to the State Governments and
Universities concerned. A special in-
spection Committee hag  visited the
institutes and its report is under con-
sideration.

Cochin Ofl Reflnery

( Shrl R. 8. Pandey:
Shri P. . Borooah-
Shri P, R. Chakraverti:

Will the Minister of Petroleum and
Chemicals be pleased fo state the
progress made in respect of the estab-
lishment of the Cochin Oil Refinery?

The Minister of Petrolenm and Che-
micals (Shri Humayun Kabir): Pro-
gress made so far in  establishing
Cochin Refinery is as follows:

(i), About 600 acres of land have
been acquired and handed
over to the Cochin Refineries
Litd.

(ii) Preparation of site for con-
struction purposes ig in pro-
gress and is likely to be com-
pleted by October 1964.

(iif) Land for laying a 2-mile
access road from the refinery
site to Chitrapuzha bridge
has been acquired; road con-
struction will be taken in hand
shortly. This would be made
use of in transporting equip-
ment from Cochin Harbour.

(iv) Import licences for the im-
port of 90 per cent of con-
struction equipment|tools and
75 per cent of refinery equip-
mentmaterial have been is-
sued to the company. Some
imported equipment|material

. has already been received at
the site, Arrangements of the
import of balance equipment/
materials have been taken in
hand.

1114,
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Central Reserve Police

1115. Shri R, §, Papdey: Will the
Minister of Home M!:lrs be pleased
to state:

{a) whether Government have deci-
ded to increase the strength of Central
Reserve Police by 50 per cent;

(b) if sb, whether the strength of
the 1P.S. officers will malso be in-
creased proportionately: and

(¢) whether Government gave sur-
plus LP.S. officers or are going to
recruit them?

The Deputy Minister in the Minis-
try of Home Affairs (Shfi L. N.
Mishra): (a) The Government have
decided to increase the strength of the
Central ‘Reserve Police by three bat-
talions. -

(b) No, sir.

(), There is no surplus of LP.S. offi-
cers and the present method of re-
cruitment of LP.S. officers will con-
tinue.

QE-a0Ty TEM WIEHTAE TEAwH

1116, St SOTC T8 477 : H4T
vt weft ag @y # g w30 fF:
(%) wlos-aita g=v  wrsafes
qEaEw art @A F1 frvem e
T : .

(@) afz gt & FET *T T9-
W g A

(rr)mmﬂ'r%ﬁmﬁw‘tﬁ
wqr AW g ?

.&m‘ﬁ(ﬁﬁaﬂam)i
() o g, fowee |

(@) =@ arsgsw ® &3 A
feenfaai  w & wfqad fawg waig
ﬂiaﬁq‘rt[qm'mqfwmmr
aqr ¥ wregfaw fosr a8 FTQ
fraif dsfers fawai & & o A7
[ B
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() ww-afiz qeEew ¥, @l
W TIT IEE {EEH TOWT 9w
s arer faardt wfirs o ar &84T
W qEgwd ¥ @@ feofedt & o7
qrgEEEt ¥ waAw o & fad o wifea
Ay gifes v & gfaan grit o
¥ fag qaaw grgar 9 AmAfas
& FA-IE g |

derwreitey yoitfafor sfimer wsq

1117. &t wifwc W@ &owr :
w1 fawr s qg ¥ w7 FAT w0
f&

(%) war 9 7w § & sowar &
W Ay weREe geifaa s
®PT FAAT AT @I

(w) afz &, & ¥ feaq oo-
frrwm I RE ;

() war g o fa=dy fadferat
¥ ggam ¥ wmar 9T W g ; AR

(w) afz g, o frw 2w # sgraar
¥ sraT AT @ & AT fee s
fawt & Wiy ?

fevary oy (it o wo WTER )
(%) s (&) #fsard, 1964 &
w, wawar # gefaad frest
¥ a2 FHT A (TF AEAYT A
o gaa feage ) wafsa ez g o)
128 forers afeefas go

(m) v (9), s=rieT faww
¥ foo aqw TS wEOET A g
¥ ggaw & apw wnfea feg Q¥
Qe ¥ ATa e fades #
wgT a4 | o fraest ¥ ¥ aiw
fread 9 ¥ R ERAT & IR AR
& qrw AT N frdew g ST 9T
qgx ¥ Y W@ H ¥
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weaf wire freft & ag fawwfarerrery
[-ﬁli'hmmim:

oft T ifeqt:

st freafemer :

st Wie Wo auY

sft waw:

| o fewre &3

w1 fawn Wt ag @@ ®1 FO
war fw&
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(&) afz gi, av o7 o few
wal oz, afe #YE &, Fraf 2 ?
ﬁ‘l‘lﬂ(lﬂgo ®o I'I‘THT):
(%) favafaareg gqzm s afe-
fraw 1956 ¥ wwre T HEATHY wY
‘favafaaren aaar oo’ wifew fear
T #
(«r) s # foefafas @
o -
(i) f& sroew & 7g = aw
T &9 gri WX Swr
wafy gEr @R %
It sufy 9T gAfa=
fear amom; W
() wed gfeg@t & 2
¥ §WEAY w7 gEERW
w5 N §RI gT
AT A AT |
Viswa Bharati University
1119. Shrimati Renu Chakravertty:

Will the Minister of Education be

Pleased to state:
(a) whether it is a fact that the

per capita expenditure on students at
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Visva Bharati University is the high-
est of all the Central Universities;

(b) In how many faculties there are
lesg than twenly students and tihe
names thereof;

(¢) how many students are given
freeships for studying at this Univer-
sity; and

(dY whether any special care is
being taken to preserve the atmos-
phere of closeness with nature and
-simple living which was the real dis-
tinctivenesg of Tagore's teaching me-
thods?

The Minister of Education
M. C. Chagla); (a) Yes, Sir,

(8hn

(b) In the Visva-Bharati, the teaon-
ing departments are not grouped into
faculties. The names of the subjects
for graduate and post-graduate cours-
es, in which there are less than
twenty students, are given below:

1. Sanskrit

2. Hindi

3. Oriya

4, Chinese (Honours course opened
in 1963)

5. Indology (Ancient Indian History
and Culture)

8. Physics (opened in 1963)

7. Indo-Tibetan Studies

8. Arabic, Persian and
Studies

9. Botany

10. Zoology

The classes for Certificate|Diploma
gourses in the following languages alse
consist of less than twenty students:

Hindi, Tibetan, Chinese,
French and German.

(c) 289 Free-Studentships and 2B
Half-Free-Studentship.

(d) Yes. Out-door classes are held
for all age-groups of students except
in some science subjects, and the
students are trained for simple living.

1184 (Ai) LS.D—3.

Islamie

Japanese,
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Synthetic Rubber Plant

1120, Shri A. V. Raghavan: Will the
Minister of Pet:oleum ang Chemicals
be pleased to state:

(a) whether there is any proposal
to set up a synthetic rubber plant at
Koyali;

(b) if so, whether any assessment
ras been made about the possible effect
of this on the prices of natural rubber;

(¢) whether his Ministry has con-
sulted the Rubber Board in this mat-
ter; and

(d) whether consumers of synthetic
rubber have been permitted conces-
sions in the ‘matter of importing natu-
ral rubber?

The Minister of State in the Minis-
try of Petroleum and Chemicalg (Shri
Alagesan): (a) Yes.

(b) A preliminary assessment of the
economics of production of synthetic
rubbers has been made and is being
further analysed in detail. Final de-
cision will only be taken when the
details of the complex have been
clearly established which wil permit
accurate calculations of manufacturing
costs etc., of the synthetic rubbers
proposed. The impact of the econo-
mics of manufacture of synthetic rub-
ber on the price of rubber can only
be gauged accurately thereafter,

(c) Plans to 'manufacture synthetic
rubber in Koyali were framed in the
context of an assessment of total rub-
ber requirements, prepared last year,
likely domestic production of natural
rubber in accordance with the esti-
mates of the Rubber Board, local
availability of reclaimed rubber and
domestic production of SBR type
Synthetic Rubber. This position was
made clear to the Chairman, Rubber
Board in discussions and correspon-
dence with him a few months back.

(d) No concessions as such have
been given. During April-Septem-
ber, 1984 period, import of natural
rubber has been linked with the off-
take of Synthetic Rubber in the
ratio of 1:1. '
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Text Books for Delhi Schools

1121, Shri D, D. Purl: Wil the
Minister of Education be pleased to
state:

(a) whether it is a fact that differ-
ent text books on the same subject
are prescribed for wvarious schools
under the Delhi Adminisitration; and

(b) it so, whether Government are
considering intreduction of uniform
text books on different subjects in all
the schools?

The Minister of Eduocation (Shri
M. C. Chagla): (a) Yes, Sir, in so far
as primary and middle classes are
concerned, but not in the case of
classes IX—XI,

(b) Yes, Sir.

Educational Grants to Private
Institutes

1122, Dr. P. 8. Deshmukh: Will the
Minister of Education be pleased to
state:

(a) the main feature of the policy
of giving educationa) grants to pri-
vate institutes in various States; and

(b) the names of the State Govern-
ments which give grants on the scale
on which they are given by the Uni-
ver ity Grants Commission?

The Minister of Educatior (Shri
M. C. Chagla): (a) The problem of
grant-in-aid is being comprehensively
examined at present in the Ministry
of Education, The results of the
study will soon be publisheq and
made available to all concerned with
or interested in the problem,

(b) The University Grants Com-
mission ganctiong grants to institutions
for development schemes on the
clear understanding that the balance
will be met by them either from
their own sources or from the State
Government concerned. The specific
information as to the names of the
State Governments which give grants
on the scale on which they are given

the University Grants Commission
is not available,
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Disappearance of 3 Transit Passenger
at Dam Dum Abrport

Shri Indrajit Gupta:
1123. { Shri Vishwa Nath Pandey:
Shri Gokulananda Mohanty:

Will the Minister of Home Affairs
be pleased to state:

(a) whether a Pan-American Air-
ways transit passenger, Mohd. Baig,
disappeared frorn Dum Dum Airport
on the Tth July, 1864 without valid
travel documents;

(b) whether any inquiry has been
held by the airport authorities imto
this breach of security arrangements;
and

(c) if so, the findings thereof?

The Minister of State in the Minis-
try of Home Affairg (Shri Hathi):
(a) It is a fact that Mohd. Baig es-
caped (and not disappeared) from
Dum Dum Airport on Tth July, 1984.

(b) and (c). As the person was im-
meediately apprehended, prosecuted and
convicted, the question of an enquiry
into breach of security would not
arise,

Communa] Disturbances

1124, Bhri Indrajit Gupta: Will the
Minister of Home Affairg be pleased
to state:

(a) the number of persons detained
under the Defence of India Rules,
State-wise, in West Bengal, Bihar and
Orissa for complicity in the com-
munal disturbances during the period
from January to March, 1064;

(b) the number released subse-
quently;

(c) the number still in detention;
and

(d) what preventive action, if any,
is contemplated against the danger of
future disturbances?
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The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):

(a) to (c). A statement {5 laid on
the Table of the house. [Placed in
library. See No, LT-3217/64]

(d) Attention of the House is invit-
ed to the comprehensive statement
laid on the Table of the House on
27-5-1964 in connection with Starred
Question No. 1.

Institute for Printing Technology at
Ealyani

1125, J Shri Indrajit Gupta:
. "\ Shri Mohammad Elias:

Will the Minister of Education be
pleased to state:

(a) whether it has been decideq to
locate a Central Institute of Prinling
Technology at Kalyani, West Bengal;

(b) it so, the facilities and courses
which will be provided by the
Institute;

() when the construction work is
likely to start; and

(d) the total expenditure involved
in this project?

The Minister of Education (Shri
M. C. Chagla): (a) A special Com-
mittee appointed for the purpose has
recommended that the Central Insti-
tute of Printing be located at Kalyani.
The recommendation of the Com-
mittee ig under consideration,

(b) The Institute will conduct a
full-fledged course of degree standard
in Printing Technology as well] as
special courses for printing industry.
Research in printing will also be
conducted at the Institute.

(c) Construction will be undertaken
as soon as the scheme is sanctioned.

(d) The capital expenditure on the
project is estimated gt Rs. 142:00
lakhs and the recurring expenditure
Rs. 9:20 lakhs per year.
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Hindugtan, Ingecticides WLtd., Delhd

Shri Bibhuti Mishra:
1126. { Shri K. N. Tiwary:
Shrimati Remuka Barkataki:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether Government have
looked into the complaints made by
ten M.Ps. regarding serious irregu-
larities in the working of Hindustan
Insecticides Limited, Delhi; and

(b) if so, what are the findings of
the Government?

The Minister of State in the Minis-
try of Petroleum andg Chemicals
(Shri Alagesan): (a) and (b), The
report submitted by the group of
Members of Parliament is under
examination.

Indian Contingent to Tokyo Olympics.

Shri P, K. Deo:
Shri Onkar La) Berwa:
Shri A. S. Saigal;
Shri Sham Lal Saraf:
| Shri E. Madhusudan Rae:

Will the Minister of Education be
pleased to state:

1123.

(a) whether Government have
selected the Indian Contingent of
sportsmen who are to represent India
in the coming Olympic meet in
Tokyo;

(b) if so, the details thereof;

(¢) the amount of foreign exchange
involved in such a wvisit; angd

(d) when the contingent will go
to Japan?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt
Darshan): (a) to (c). Selection of
the Indian Contingent for participa-
tion in the Olympic Games is made
by the Indian Olympic Association.
The Association hag applied to Gov-
ernment for financial assistance and
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for the necessary foreign exchange.
The All India Council of Sports has
examined the request made by the
Indian O'ympic Association in this
connection and hag recommended a
Contingent of 56 athletes|players and
18 officials etc. The break-up is as
under:— :

Number Number, Total
Game of of
athletes officials

Hockey .
Athletics
Wrestling
Weightlifting .
Boxing .
Shooting
Cycling .
Gymnastics
Diving

-
- -]

M OOvA e w00 O
I N L I

w
EN
N

o
oo

‘Chef-de-Mission,
Secretary -cum-Treasurer,
Public Relations Officer,
Gun Mechanie

Cooks 2,

The above proposal involves
foreign exchange amounting to
Rs. 1,00,400.

(d) The likely date is 30th Septem-
ber, 1964.

Political Sufferers of U.P.

1128. Shri Vishwa Nath Pandey:
‘Will the Minister of Home Affairs be
pleased to state the total amount dis-
tributed to the political sufferers of
Uttar Pradesh from the 1st January
to 31st July, 19647

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): Rs. 6,150°00.

Archaeologica] find at Panhan Village

1129, Shri Vishwa Nath Pandey:
Will the Minister of Education be
pleased to state:

(a) whether it is a fact that some
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rare articles of historical value have
been found in Panhan village in Dis-
trict Unnao (Uttar Pradesh) indicat-
ing Mauryan Period and Gupta
Period; and

(b) if so, what is the reaction of
Government thereto?

The Minister of Education
M. C. Chagla): (a) No, Sir,

(b) Doeg not arise.

Archaeological Excavationg at
Ram Nagar

1130, Shri Vishwa Nath Pandey:
Will the Minister of Education be
pleased to state:

(Bhri

(a) whether Government have
started an extensive excavation at
Mahabharata site at Ram Nagar,
about 40 miles from Agra; and

(b) if so, what old things have been

founq which indicate the Maha-
bharata era?

The Minister of Education (Shri
M. C, Chagla): (a) No, Sir. Excava-

tion was, however, undertaken in a
limited area of Ahichchatra near Ram
Nagar, about 40 miles from Bareilly.

(b) Materials found at different
levels are under study and no definite
inference can be made about the date
at this gtage.

Standard Committee on Education

1181. Shri Vishwa Nath Pandey:
Will the Minister of Education be
pleased to gtate:

(a) whether it is g fact that the
Standard Committee on Education
appointed by the University Grants
Commission has submitted its report;

(b) if so, what are the recommen-
dations; and

(¢) if not, when the report is like-
ly to be submitted?

The Ministey of Education
M. C. Chagla): (a) No, Sir,

(Bhri
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(b) Does not arise,
(c) By the end of October, 1964,

Higher Secondary Schools

1132, Shri A. N. Vidyalankar: Will
the Minister of Education be pleased
to state:

(a) the number of High Schools
upgraded to the Higher Secondary
standard State-wise, since the scheme
was introduced;

(b) the State-wise figureg of High
Schools, awaiting upgrading; and

(c) whether Government are consi-
dering any proposal for correct ap-
praisal of the Higher Secondary
Scheme and the causes of its slow
progress?

The Minister of Education (Shri
M. C. Chagla): (a and (b). Up-to-date
information is being collected from
the State Governments and will be
laid on the Table of the House,

(c¢) No formal appraisal is consi-
dered necessary because the difficul-
ties in the way are known.

All India Education Conference

1133 J Shri Ramachandra Ulaka:
* 7\ Shri Dhuleshwar Meena:

Will the Minister of Educatlon be
pleased to refer to the reply given to
Starred Question No. 526 on the 11th
March, 1964 and state:

(a) whether Government have
since received the proceedings of the
38th All India Education Conference;

(b) whether it has made any sug-
gestion that the Panchayats should
not be entrusteq with the responsi-
bility of primary education; and

(c) If so, the details thereof and
the decision of Government therecn?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt
Darshan): (a) Yes, Sir.

1888 (SAKA)
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(b) and (c). The resolution on
this point ig to the effect that the
Panchayat Samitees should mnot be
made responsible for primary educa-
tion until their efficiency is proved.

Government in the Education.
Ministry has not taken any decision
about this resolution.

Extension of Central Cooperative
Stores Scheme

Shri Ramachandra Ulaka
1134,

Shri Dhuleshwar Meena
Shri Shiv Charan Gupta:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Starred Question No. 432 on the
4th March, 1964 and state:

.

(a) whether any final decisiom has
been taken or the question of bring-

ing employees of Delhi Administra-
tion, Municipal Corporation and
New Delhi Municipal Committee:

under the Central Gvernment Em-
ployees Consumer Cooperative Stores
Scheme in Delhi and New Delhi; and

(b) If so, the details thereof?

The Deputy Minister in the Minis-
Affairg (Shri L, N.
Misra): ‘(a) and (b). The question
has been taken up with the Registrar
of Cooperative Societies whose reply:
is stil] awaited.

Teachers' Training

1135. Shri Daljit Singh: Will the
Minister of Edacation be pleased to
state:

(a) the total amount given to the
State Governments go far during the
Third Five Year Plan period under the
Centrally sponsored Schemes of ex-
pansion of teachers training facilities
(State-wise); and

(b) whether the same facilities are
extended to the teachers of private
schools too?

The Minister of Education (Shri
M. C. Chagla): (a) All schemes of
teacherg training except that of Hindi
teachers are implemented by the
States as ‘Centrally Aided’ and not
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‘Centrally Sponsored’ Schemes, A
statement showing the granils paid
during 1961—64 to the State Govern-
ments of non-Hindi speaking States
for the Scheme of Hindi Teachers'
Training is laid on the Table of the
House.

STATEMENT

‘S. State Amount
No. sanctioned

during
1961-64
(Rs. in lakhs)
1. Andhra Pradesh 0-84
2. Gujarat . 1'49
3. Kerala 411
4. Madras . 1°50
5. Maharashtra 039
6. Mysore . 281

(b) The teachers of private schools
located in the non-Hindi speaking
‘States are also admitted for training
in the courses started by the State
Governments under this scheme.

Post-Matric Scholarships to Punjab
Backward Classes

1138. Shri Daljfit Singh: Will the
Minister of Education be pleased to
state:

(a) whether any grant has been
given to the Punjab Government for
1984-65 for Post-Matric Scholarships
to Scheduled Caste and Scheduled
Tribe and other Backward Class
students in Punjab;

(b) if g0, the emount thereof; and

(¢) whether the same has been
tully distributed among the
students?

The Minister of Educatien
M. C. Changla): (a) Yes, Sir.

(b) Rs. 15,36,500

(¢) The scholarship iz paid by the
State Government throughout the

(Shri
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year and as such, ‘whether the
amount ig fully disbursed will . be
known only after the financiel year
1064-65 is over.

Multi-purpose gchools in Punjad

1137, Shri Daljit Singh: Will the
Minister of Education be pleased to
state the number of Multi-purpose
Schools opened so far since the
scheme was started in Punjab?

The Minister of Education
M. C. Chagia): Eighty-five.

(Bhri
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Senilority List of Mysore Officers

1189, Bhri 8. B, Patil: Will the
Minister of Home Affairs be pleased
%o state:

(a) whether equation of posts and
‘preparation of seniority lists have
been finalised in the case of gazetted
or non-gazetted officergs of the
Mysore State; and

(b) if not, the reason for the in-
ordinate delay?

The Minister of State in the Min-
detry of Home Affairs (Shri Hathi):
(a) No, Sir.

(b) Action taken upto 1980 in re-
‘gard to gazetted officers was nulli-
‘fled by a judgment of the Mysore
High Court. In the case of non-
gazetted employees,  provisional
gradation lists which had been pub-
lished by Heads of Departments had,
in order to meet legal requirements,
to be re-published, after necessary
changes, by the Btate Government.

Ammonium Sulphate

1140. Shri Rama Chandra Mallick:
Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether the Central Govern-
ment propose to import ammonia for
the manufacture of ammeonium sul-
phate in India in larger quantities;
and

(b) if so, the details thereof?

The Minister of State in the Minis-
try of Petroleum and Chemicals (Shrl
Alagesan): (a) and (b). Certain ten-
tative proposals made by some par-
ties for the possible import of am-
monla in order to manufacture ferti-
lizers in India are under prelimimary
examination. It is therefore not
possible at this stage to give any
Adetails.

High Court for Delhi
141 J Shri Ramachandra Ulaka:
'\ Shri Dhuleshwar Meena:

Will the Minister -of Home Affairs
e pleased to refer to the reply given
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to Unstarred Question No. 103 on the
12th February, 1964 and state:

(a) whether the suggestion of
Delhj Administration for the consti-
tution of a separate High Court for
Delhi has since been considered by
Government; and

(b) if so, the Tesult thereof?

The Minisier of State in the Min-
istry of Home Affairs (Shri Hathi):
(a) and (b). The matter is still under
consideration.

fagre ®Y fawn s

st @i W
siweft TrgeTh e
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Prices of Soda Ash

1143. Shri S, N. Chatarvedi: Will
the Minister of Petroleum and Che-
micals be pleased to state:

(a) whether there hag been a rise
in prices of soda ash- since the 1lift-
ing of control on it;

(b) if so, what was the controlled
price and what is the current market
price; and

(c) whether Government have re-
ceived complaints from glass indus-
try about its non-availability because
cf restrictive practices by the manu-
facturers and traders?

The Minister of State in the Min-
istry of Petroleum and Chemical
(8hri Alagesan): (a) yes.

(b) The ceiling prices ex-works
on the eve of decontrol (16th Dec-
ember 1863) were Rs. 390 per tonne
for light soda ash and Rs. 415 per
tonne for heavy soda ash, which
have now risen on an average to
Rs. 415 for light soda ash and Rs, 435
for heavy. Imported light soda ash
is sold at Rs. 495 per tonne ex-
godown Calcutta and heavy soda ash
at Rs, 520 and Rs. 500 at Calcutta
and Bombay respectively.

The current market prices are re-
ported to vary between Rs. 780 to
Rs. 800 per tonne,

(c) There have been some repre-
sentations about short supplies and
- efforts are being made to meet the
requirements of the glass industry
from the imported quota. Incident-
ally, all imports of heavy soda ash
are released exclusively to sheet
glass manufacturers.

Fire in 1.0.C. Office, New Delhi

Shri P. C. Borooah:

Shri P. R. Chakraverti:

Shri Prakash Vir Shastri:

Shri Krishnapal Singh:

Shri E. Madhusudan Rao:

Shri Hukam Chang
Kackhhavaiya:

l Shri Omkar Lal Berwa:

1144, l

Skry Ravindra Varma:
Shri Morarka:
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Will the Minister of Petroleums
and Chemicals be pleased to state:

(a) whether it is a fact that most
of the records of the central office
of the Indian Oil Company, in New
Delhi, were destroyed by a fire in
the office building in Parliament
Street on 17th August, 1964;

(b) if so, the cause of the fire; and

(c) the extent of damage suffered
in the fire incident?

The Minister of Petroleum and
Chemicals (Shri Humayupn Kabir):
(a) to (c). The fire which broke out
on 17th August, 1964 in the Northern
Branch Office of the Indian Oil
Company Limited (now called the
Indian 0il Corporation Limited—
Marketing Division) resulted in the
loss of the records of the Corpora-
tion to the following extent:—

Sales Department . . . 50%
Operations & Engineering De-

partments . . . . 25%
Administration Department . 10%,

Records of the Accounts Department
are safe.

According to investigations, it
appears that the fire was caused by
an electrical short circuit.

The approximate loss on account
of office equipment, furniture, and
air-conditioners etc. is estimated at
Rs, 2,22,092.

Filmg for Science Teaching

1145. Shri P, C, Borooah; Will the
Minister of Education be pleased to
state:

(a) whether Government propose
to introduce 8 mm. fllms and Ilow
cost projectors to teach science In
schools;

(b) if s0, a brief outline of the
scheme; and

(c) the action taken in the matter?
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The Ministey of Education (8hri
™. C. Chagla): (a) No such decision
has been taken,

(b) and (c). Do not arise.

Grant to Delhi Hockey Association

114, J Sbri P. B, Chakraverti:
1. Shri P. C. Borooah:

Will the Minister of Education be
pleased to state:

(a) whether Government gave
grant of Rs. 10,000 to the Delhi
Hockey Association for holding the
National Hockey Championship 1964;
and

(b) it so, whether Government
have secured nudited accounts of the
championship matches detailing the
way how the grant was utilised?

The Deputy Minister in the Min-
istry of Education (Shri Bhakt
Darshan): (a) A grant of Rs. 5,000
was paid to the Delhi Hockey Asso-
ciation by the Delhi Administration
for holding the National Champion-
ship, 1964.

(b) The audited accounts of the
grant have not so far been received.
However, the Delhi Administration
i= taking necessary steps to secure
these accounts as early as possible,

Suratkal Engineering College,
South Kanara

1147, Shri Harj Vishnu Eamath:
Will the Minister of Education be
pleased to state:

(a) whether the Suratkal Engi-
neering College, South Kanara,
Mysore State, i3 a Central Govern-
ment Institution or is otherwise aid-
ed by Government;

(b) whether any well-defineq cri-
teria have been fixed for admission
of students to the said college;

(c) whether reports have been re-
eceived alleging arbitrariness and
favouritism in regard to admissions;
and
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(d) it so, the action taken or being
taken to set matters right?

The Minister of Education (Shri.
M. C. Chagla): (a) The College is a
joint enterprise of the Central Gov-
ernment and the State Government..

(b) Yes, Sir.
(e) No, Sir.
(d) Does not arise.

Proclamation of Emergency

1148, Shri Harl Vishnu Kamath;
Will the Minister of Home Affairs.
be pleased to state:

(a) whether the Council of Minis-
ters propose to advise the President
to revoke the Proclamation of
Emergency; '

(b) if so, when the said proclama-
tion will issue; and

(c) it not, the reasons therefor?

The Minister of State in the Min-
istry of Home Affairs (Shrl Hathi):
(a) to (c). The Proclamation of
Emergency was issued because the
security of India was threatened by
external aggression. This threat still
persists. The Government, therefore,
do not propose for the present to
advise the President to revoke the
Proclamation.

Import of Cylinders for liquid
Petroleum Gas

fhri Ram Harkh Yadav:
1149.{ Shri Baswant:

Will the Minister of Petroleum
and Chemicals be pleased to state:

(a) whether Government have en-
tered into an agreement with an
Italian firm for the import of cylin-
ders for liquid Petroleum Gas; and

(b) if go, the terms of the agree-
ment?

The Minister of Petrolenm and
Chemieals (Shri Humayun Kabir):
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(a) and (b). The Indian 0Qil Cor-
poration is negotiating with SNAM
Progetti of Italy for the supply of
«eylinders for liquid petroleum gas.

Degrees of Indian Universities

-1150. Shri Ram Harkh Yadav: Wil
‘the Minister of Education be pleased
to state:

(a) whether it is a fact that the
Degrees and Diplomas awarded by
Indian Institutions and Universities
are not uniformally recognised by all
the Commonwealth Countries as eom-
pared to those of British Universities
and

(b) if so, the steps taken by Govern-
ment to remove the disparity caused
to Indian students in this respect?

The Minister of Education (Shri M.
C. Chagla): (a) Yes, Sir.

(b) The problem of recognition of
Indian degrees/diplomas by Common-
wealth Countries is complex and diffi-
cult, as they are not willing to accor¢.
blanket recognition to Indian degrees/
diplomas. Aden, Cexlon, Fiji, Hong
Kong have recognised the Indian De-
grees generally, Mauritius, S. Rodesia
and Tanganylka are adopting the prac-
tice followed by the British Unlversi-
tles for purposes of admission.
Australia, Ghana, New Zealand con-
gider each case on merit, Kenya and
Uganda recognise Indian Degrees taken
with English medium if included in the
Commonwealth Universities year book.
Pakistanl nationals holding Indian
degrees are not discriminated against
holders of equivalent degrees from
other countries, The discrimination, is,
however, against Indian nationals,

The position in U.K. is as follows:—

Engineering Degrees.—~No blanket
recognition has been granted. But
the Indian degrees are generally ac-
cepted by British Universities like
London, Cambridge, Manchester, ete,,
for post-graduate courses in engineer-
ing.. The professional institutions like
Institulion of Civil Engineers, Insti-

SEPTEMBER 23, 1064  Written Answers

3252

tute of Mechanical Engineering and_
Institution of Electrical Engineers, etc,,
do not accept Indian engineering de-
grees as exempting qualifications tfor
part A and B of their examlnation.

Medicine—The General Medical
Council of UK. have recognised the
M.B.B.S. degree awarded by 21 medi-
cal colleges of India as per list laid
on the Table of the House. [Placed
in Library, See No. LT-3218/64].
The work of recognition of Indian
Medical degrees is dealt with by the
Indian Medical Coincil.

General Degrees.—No general recog-
nition has been given. For certain
specified purposes such as admission to
post graduate study, many universities
do in fact have a list of degrees which
they have recognised in the past; some
universities publish these lists in thelr
regulations; others do not publish
them, since the Inclusion of a particu-
lar degree in the list is often deter-
mined only by the fact that a student
holding such a degree has made appli-
cation and has been admitted. In
other words, these universities do not
determine in advance whether a parti-
cular degree will be recognised, but
deal with individual cases as they pre-
sent themselves; {f on consideration of
such a particular case. a new degree
was investigated and approved tha¥
would constitute a certain precedent
for further cases

Indian Misslons abroad have been
advised to take up the matter with the
local governments,

The matter has further been discus-
sed at the Third Commonwealth Edu-
cation Conference held in Canada dur-
ing August-September 19684 but the
proceedings are still awaited.

Barauni Refinery

1151, Shri D. N. Tiwary: Will the
Minister of Petrolenm and Chemlcals
be pleased to state:

(a) whether it is a fact that produc-
tion at Barauni Refinerles had been
suspended since the middle of August,
1964; and

(b) if so, the reasons for the same?
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The Ministier of Petroleum and Che-
micals (Shri Hemayun Kabir): (a)
and (b), Trial production began on
22-7-64 and continued till 12-8-64.
During trials, production is not con-
tinuous and the operation of the
Atmospheric Vacuum Unit was sus-
pended as the Coking Unit, which is

intened to process the reduced
erude, has not yet been commis-
sioned.

Teaching of Punjabi in Delhi
1152, Shri G. 8. Musafir: Will the
Minister of Education be pleased to
refer to the reply given to Unstarred
Question No. 676 on the 21st August,
1963 and state:

(a) whether it is a fact that more
than twelve parents of the students of
Government Boys Higher Secondary
School, Basai Darapur, New Delhi-15
filled their applications giving their
consent in writing permitting their
wards to offer Punjabl as one of the
subjects in Class IX before the 14th
of May, 1964;

(b) whether it is also a fact that
the students concerned had purchased
Punjabi books;

(c) whether any arrangement has
been made for the teachlng of Pun-
jabi in the above schocl and the sub-
ject adjusted in the time-table; and

(d) if not, the reasons therefor?

The Minister of Edwoation (Shri M.
C. Chagla): (a) Yes, Sir.

(b) No, Sir, not to the knowledge of
the Government.

(c) and (d). Arrangements for
teaching of Punjabl in classes VI to
VIII already exist. For Introducing
Punjabl in Class IX, prior permission
of the Central Board of Secondary
Education is necessary and the school
sutiborities have already applted for
it. Arrangements will be made on &
cept of the Board’s permission.
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Physical Education Colleges

1153. Shri E. Madhnsudan Rao:
Will the Minister of Edncatiom be
pleased to state:

(a) whether it is a fact that Gov-
ernment propose to start some more
physical education colleges in the
country on the lines of Lakshmibai
College of Physical Education; and

(b) it so, the details thereof?

The Deputy Minister in the Ministry
of Education (Shri Bhakt Darshan):
(a) No, Sir.

(b) Does not arise.

Industrial Management Fool

1154. Shri Ramanathan Chetitiar:
Will the Minister of Home Affairs be
pleased to state:

(a) the broad outline of the policy
laid down for the allocation of officers
of the Industrial Management Pool to
various public undertakings under the
Central Government;

(b) whether any period of stay for
an officer in any one Undertaking has
been fixed and if so, what;

(c) the number of such officers
working in one Undertaking since
their appointment; and

(d) the number of such officers
continuously working in wvarious
undertakings whose Head Offices are
located in the capital and names of
those Undertakings?

The Deputy Minister ia the Minis-
try of Home Affairs (Shri L. N.
Mishra); (a) The allocation of officers
of the Industrial Management Pool,
selected by the U.P.S.C., was made
by the LM.P. Advisory Board on
the recommendations of the participat-
ing ministries, taking into account the
requirements of Lhe posts and the
qualifications and experience of the
officer.

(b) No such period has been fixed.
(c) 92,
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(d) 24. Following are the under-
takings whose Head Offices are locat-
ed in Delhi/New Delhi.
(1) National Industrial Develop-
ment Corporation Ltd.

(2) National Small Industries
Corporation Lid.

(3) Hindustan Insecticides Ltd.

(4) State Trading Corporation of
India Ltd.

(5) Indian Refineries Ltd.

(6) Indian Air Lines Corporation.

(7) Fertilizer Corporation  of
India.

(8) Minerals & Metals Trading
Corporation.

Western Zonal Council Meeting

1155, J Shrl Kajrolkar:
" \_ Shri Jashvant Mehta:

Will the Minister of llome Affairs
be pleased to state the decisions ar-
rived at in Western Zonal Council
meeting held in August, 1964 regard-
ing the merger of Goa with
Muaharashtra and other important
items like food supply?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): A copy of the proceedings
embodying the decisions taken by the
Council will be placed in the Parlia-
ment Library as soon as they are
finalised. The question of merger of
Goa with Maharashtra was not dis-
cussed as the meeting.

Reservation for Scheduled Castes

1156. Shri Kajrolkar: Will the
Minister of Home Affairs be pleased
to state:

(a) whether Government of India
have issued orders that there will be
no reservation in appointments by pro-
motion to Scheduled Castes for all
categories of posts on the basis of
seniority subject to fitness; and

(b) if 0, the reason therefort
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The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) Yes, Sir.

(b) The problem of adequate re-
presentation of the backward class of
citizens has to be fairly and objective-
1v considered and an attempt made to
strike a balance between the claims
of backward classes and the claims of
other employees and also keeping in
view the important consideration of
the efficiency of administration.

Scientific Collaboration with U.AR.

rShrl Ravindra Varma:
Shrimati Renuka Barkataki:
1157, J‘ Shri Surendra Pal Singh:
[ Shrl R. Barua:
| Sbri Ram Harkh Yadav:

Will the Minister of Education be
pleased to state:

(a) whether the Central Govern-
ment have entered into a new agree-
ment with the Government of U.A.R.
on sclentific and technical collabora-
tion between the two countries; and

(b) if so, the main features of the
agreement?

The Minister of Education (Shri
M. C. Chagla): (a) Wes, Sir.
(b) A statement is laid on the

Tables of the House. [Placed in
Library. See No. LT-3219/64].

UNESCO'S International Conference

on Youth

[ Shri Ravindra Varma:
Shrimatl Renuka Barkataki:
Shri Vasudevan Nair:
1158. { Shri Warlor:
Dr. Ranen Sen:
Shri S. M. Banerjee:
Shri Morarka:

iﬂll the Minister of Education be
pleased to state:

‘(a) whether the Government of India
or the Indian National Commission for
Cooperation with UNESCO was re-



3257 Written Answers

presented at the UNESCO's Interna-
tional Conference on Youth problems
that met at Grenoble in August, 1964;
and

(b) it not, the reasons for our fai-
lure to participate in the Conference?.

The Deputy Minister in the Minis-
try of Education (Shri Bhakt
Darshan): (a) No, Sir.

(b) The non-officials selected for
participation in the Conference could
not go at the last moment due to per-
sonal reasons and no officlal was sent
in view of the present economy drive.

“School of Earthquake Engineering”

1159. Shri E. Madhusudan Rao: Will
the Minister of Educatlon be pleased
to state:

(a) whether it is a fact that a re-
search project “School of Earthqualke
Engineering at the Roorkee Univer-
sity” iIs being taken up by the Coun-
c¢il of Scientiic and Industrial
Research; and

(b) if so, the salient features of the
scheme?

The Minister of Education (Shri
M. C. Chagla): (a) and (b). The
School of Earthjuake Engineering at
the R.orkez Univessity has been set
up with assistance from the Council
of Scientific and Industrial Research.
The Vice-Chancellor of the Roorkee
University has made a suggestion that
the School may be taken over by the
‘Council of Scientific & Industrial Re-
search. The matter has not been
.examined yet and no decision has been
taken.

Special Police Establishment

1160. Shri Yashpal Singh: Will the
Minister of Home Affairs be pleased
to state:

(a) the total strength of the Spe-
cial Police Bstablishment in Delhi and
various States; and

(b) the number of officers working
in the reglonal offices of the SP.E.?
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The Minister of States in the Minis-
try of Home Affairs (Shri Hathi):
(a) The total strength of Central
Bureau of Investigation is 1976.

(b) The total strength of the
Branch Offices of the Central Bureau
of Investigation is 1293.

Import of Fertilizers

J Shri Ram Harkh Yadaw:
1 Shri P. C. Borooah:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether Government have a
scheme for importing increased quan-
tities of semi-processed fertilizers in
place of fully processed fertilisers
without increasing forelgn exchange
cxpenditure;

1161.

(b) if so, from where; and
(c) what are the details of the
scheme?

The Minister of State In the Minis-
try of Petroleum and Chemicals (Shrl
Alagesan): (a) Certain propusals have
been received from some parties for
the import of liquid wmmonia, phos-
phoric acid ete., for the manufacture
of fertilizers in India.

(b) and (c). There are proposals
from Iran for liquid ammonia, from an
American Company with assoclates in
the Middle East for liquid ammonia
and super phosphoric acid and from
another American Company for a
semi-prlocessed proprietary fertilizer
based on rock phosphate and sulphur.
These proposals are stlll under exa-
mination as to whether ther are in
any way advantageous to the country
technically and economically.

Admission in Dethi Colleges

1162. Shri D. C. Sharma: Will the
Minister of Education be pleased to
state:

(a) the number of students seeking
admission In colleges in Delhi in the
academic year 1064-65;
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(b) the percentage of those given
admission or who will be able to get
admission; and

(c) the number of new colleges to
be opened in Delhi during the current
academic year and the number of
those to be opened by Government
and private organisations separately?

The Minister of Education (Shri M.
C. Chagla): (a) and(b). Information is
being collected and will be laid on the
Table of the Sabha in due course.

(c) Five new colleges—three by the
Delhi Administration and two by pri-
vate Trusts—have been opened to ac-
commodate the unprecedented rush
for admissions in the academic year
1964-65.

Nitro-Fhosphate

r Shri Morarka:
1163. ¢ Shri Ravindra Varma:
EShrimau Renuka Barkataki:

Will the Minister of Petrolecum and
Ohemicals be pleased to state:

(a) the estimated quantity of nitro-
phosphate that will be produced in
Trombay; and

(b) the price at which it is expect-
ed to be sold?

The Minister of State in the Minis-
try of Petroleum and Chemicals
(Shri Alagesan): (a) 330,000 tonnes,

per annum.

(b) The question of fixing the gel-
Hng price of nitro-phosphate is under
consideration,

Forelgn Missions

1164. Shrimati Renuka Barkataki:
Will the Minister of Home Affairs
be pleaseq to state:

(a) the total number of foreign
missionaries who have been given
permission to reside and work in
India since 1947;

(b) the total number of such mis-
glonaries now working in India; and
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(c) the number of foreign mis-
sionaries working in the Hills of
Assam, Nagaland and NEFA?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
and (b), The number of registered
foreign missionaries in India as on
15th August, 1947 and 1st January,
1964, was 2271 and 4320 respectively.

(c) The number as on 1-1-19G4 in
Assam, Nagaland and NEFA was 228,
1 and nil respectively. Information
as to how many of them were in the
Hills of Assam is not available.

Memorandum of Agartala Bar

1165. Shri Biren Dutta: Wil] the
Minister of Home Affairs be pleased
to state:

(a) whether he has receivedq a
memorandum from Agartala Bar gub-
mitted on the 20th July, 1964 regard-
ing difficulties of the litigant public;
and

(b) if so, the action taken thereon?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
No such memorandum appears to
have been received.

(b) Does not arise.

Police Patrols in Delhi

1166 J Shri D. C. Sharma:
‘1 Shri E, Madhusudan Rao:

Will the Minister of Home Affairs
be pleased to state:

(a) whether Government have
considered the desirability of provid-
ing more police patrols at night in
New Delhi; and

(b) if so, the main features of the
decision taken?

The Deputy Minister iy ths Minis-
try of Home Affalrs (Shri L. N.
Mishra)* (a) and (b) . Government
have decided that peirolling at night
by police should be intensified and
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closely supervised. The following

steps are proposed:

(i) surprise patrolling in service
lanes and servants’ quarters;

(ii) shortening of beats in select
areas;

(iii) expanding patrolling by wire-
less vans;

(iv) providing spot lights in patrol-
ling vans; and

(v) providing powerful torch to
each foot patrol constable.

Indian Ecomomic Service

1167. Shri Rameshwar Tantia: Will
the Minister of Home Afalrs be
pleased to state:

(a) whether it is a fact that a
large number of posts in wvarious
grades of Indian Economic Service
are lying unfilled;

(b) if so, the reason therefor;

(c) whether it is also a fact that
the Service has not come into full
operation so far; and

(d) if so, the reasons for such

delay?
The Depaty Minister in the Minis-

try of Homg Affairy (Shri L. N.
Mishra): (a) and (b). There are 59
vacancies against the sanctioned

strength of 324 posts in the Indian
Economic Service. These vacancies
are due to the fact that the number
of persons recommended by the Union
Public Service Commission wag less
than the number of posts, Moreover
37 vacancies have been reserved for
those officers already holding the en-
cadred posts but who were not consi-
dered fit for inclusion in the Service
at the initial constitution by the Com-
mission. According to Rule 7(3) of
the Indian Economic Service Rules,
1881, such persong have to be conti-
nued on their posts as at present and
will have to be given opportunity of
applying and getting selecteq if they
are found wsuitable for future
vacancies.

(¢) and (d). The initial constitu-
tion of the Service is almost com-
plete. Stepg are being taken to fill
the vacant posts in various grades of
the Service in consultation with the
Union Public Service Commission.
Preparatory work for open market
recruitment to Grade IV of the Ser-
vice is also in hand.

0il and Natural Gas Commission

1168. Shri J. B. S. Bist: Will the
Minister of Petroleum and Chemicals
be pleased to state:

(a) whether the Oil and Natural
Gas Commission appointed some ap-
prentices for the posts of shift
mechanics and shift engineers;

(b) if so, whether the terms offered
to them at the time of selection are
not being given to them after the
completion of apprenticeship period;
and

(c) if so, the reasons thereof?

The Minister of Petroleum and
Chemicals (Shri Humayun KEabir):
(a) Yes, Sir.

(b) No, Sir,
(c) Does not arise.

12 hra,

RE: MOTIONS OF PRIVILEGE

Mr, Speaker: In spite of the advice
given to me, I must make it clear
that I have received two nolices of
privilege motions, one by Shri Bagri,
and the other by Shri Hem Barua.
As they concern me personally. I
have thought it fit to put them before
the House. Both say that the wild
allegations against the hon. Speaker
of the souse made by a newspaper
called Indian Times of September 20,
are a calculated move to undermine.

An Hom. Member: We have not
heard of that paper.
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Mr. Speaker: Shri Bagri had sent
me the cutting also of the paper.
The allegation is that I have built a
-house after becoming Deputy-Speaker
and then Speaker.

An Hon, Member:

What is
.harm?

the

Mr. Speaker: The other allegations
.are that I have been writing to some
industrialists to give advertisements
to one newspaper that I had started,
The Spokesman. This is the second
-allegation. Another allegation is that
I have amassed wealth, but he does
not say anything about my accounts,
bank balance or any such thing.
Probably he means only the building
of a house. Therefore, before I take

Shri Nath Pal (Rajapur): And that
‘you rented the premises of your

thouse. 1 had the misfortune of going
through that.
Mr. Speaker: Yes, that 1 had

rented the premises of the official
building to that newspaper, and,
according to him, I have charged
rent from the paper.

Shri Hari Vishnp Kamath (Ho=
shangabad): To the Indign Times?

Mr., Speaker: If I have done any
-of these things, certainly I should not
be here in the Chair, I want it to be
clarified, Therefore, besides the two
Members who have given mnotices,
‘Shri Hem Barua and Shri Bagri, I
‘would request some other leaders of
the Opposition also to join in that
-group which I will request to see me.
1 will place all the facts before them,

Shri Bhagwat Jha Aszag
pur): That is a rag.

Mr, Speaker; I have said already...

(Bhagal-

Some Hon. Members rose—

Shrimati Yashoda Reddy
nool): This is unnecessary.

(Kur-
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Mr. Speaker: It must be cleared.
I have said that the advice given to
me was that I should consult the
Prime Minister.

Shri Hem Barua (Gauhati): Before
you say anything, may I submit that
I gave notice of the motion because
I do not like this sort of nasty propa-
ganda against the hon. Speaker of
this House by a newspaper.

Shri Harl Vishnu Kamath:
rag.

Itis a

Shri Hem Barua:
rag. Another thing. This item
undermines the prestige of the
Speaker of the Lok Sabha, and also
undermines the prestige of the House.
I have said specifically in my motion
that the editor of this newspaper and
the writer of this nasty stuft and
also the printer of this newspaper
must be brought to boock ani some
steps must be taken against them.
We cannot tolerate thig sort of cam-
paign. [ will clarify my position,
Sir. I do not want thig sort of nasty
campaign against the Presiding Officer
of this supreme and sovereign forum
of the nation. I do not agree with
you in one thing only. What is the
purpose of calling some represen-
tatives or some Members of Parlia-
ment to your chamber? Tet us
proceed with this privilege motlion
and let us take steps against those
people because it is our right to take
steps against them.

It might be a

Mr. Speaker: I shall not be able
give any explanation if it is taken up
in the House. Therefore, 1 should
aepprise certain Members and give
them facts and then they can argue
or take it up. It is necessary that 1
should give all those facts.

8hri Hem Barua: You need not try
to clarify your position to ua, The
thing is this, This man must be
asked to substantiate the charges; it
he fails, he must be thrown inte
prisom,

-
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Shri A. 8. Saigal (Janjgir): Sir,
on a point of order. As regards the
allegationg that have been made or
were published in the papers and
which were sent to you as a Privilege
Motion, it was the duty of Mr. Hem
Barua; he should have written a
letter to you and met you in the
Chamber. I want to meet you in
this connection. It is not justifiable
to write in this way....(Interrup-
tions.)

Shri Hem Barua: I have already

written a letter. He is charging
me......
Mr. Speaker: Order, order, I am

thankfu] to the hon. Members, Their
objective is not to malign me. Their
aim ig that action should be taken
against the paper or the editor. But
we should not prejudge the man, Qurs
is the sovereign Parliament and a
supreme House. We should not be ina
hurry and give a judgment before
hearing them, Therefore, I would re-
quest the hon. Members, as I have said
before, to consider this. I would
request some hon, Members of the
Opposition. They should sit with me.
I will place the facts before them
and then they can call the editor also
and get his story as well. After-
wards they might take up the attitude
that they desire. That is my request.

Shri Hari Vishnu Eamath: You are
setting up a noble precedent.

=it avrft (faTe) © sewer Wy,
ag o shfaser @ fear mar § ™
H F1f T A O ALY § qfow
JEE @ W Seaifaw 9gfy & e
# &1 7z Hfgsts Mm@ SAaifas
qafa ® 7= & fag fear mar g o &
f& amifas ogfr agd i @
Farf I GFAT § | T A AAX A
e TE g |

1184 (ai) LSD—4.
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v W c §fF 3§ AR
ofaiud ¥ @Ok o ofwT & &y
FIH T 1% ofom 4 § @ T
Mifadtsr 1 qama @A A gar |

There is nothing said against me so
far as my conduct as Speaker is con-
cerned. Therefore, it is necessary
that it shuold be.... (Interruptions.)

I do not think that we shouid pro-
ceed further,

Shri Kapur Singh (Ludhiana): May
I say a word? There is not a Mem-
ber in this hon. House who has not
been pained over what has happened,
but the procedure which ig being
suggested by my two hon. colleagues
that the privilege motion shoulgd be
taken up formally at this stage is not
justified, I wish to say that the pro-
cedure which you have suggested
now seemgs to be the best in the
circumstances and we should follow
it,

ot %o ATo foar®t : (FmET)
W9 T @742 |T% W8T, §C | WIS
qg Sw a1 & 7T g fE o wrt
zq faq ¥ fag &€ Yo FrremT &,
ag 99 ¥ ¥9 O W ¢ AR 9@ A
7z fft fafree & fawms, fFet i
=fig & faams a1 afwe ¥ fawrs
/Y AT 2T § | TAHE FT W 4
[ & man @ fe g & @@l w0 Afew
A T CALVE F AT AT E N
gy FAA ¥ wafEew  sToETdr
FsoTAE FT AN E 1 K o ¥ ¢
o sTeat § 6w w & g @@
g f& oo @ A oW A
w7 Afew & WK ANRMT ®
qa wT IW & A F a9 A
T
would request the hon. Member to

go through it and just sit with me
for ten minutes and then we shall



3267
[Mr. Speaker]
see, (Interruption). Order, order.

I would request all my hon. [riends
and sympathisers—I presume all
Members here are certainly sympa-
thising with me—just to see it
through and the truth be sifted and
brought before the House. In my
own interest, I want it.

tThe Minister of State in .the Minis-
try of Railways (Dr. Ram Subhag
Singh): 1 beg to submit that if we
start taking note of such frivolous
charges, there would not be any end
to it, It would, therefore, be in the
best interests of the nation and of
this Parliament not to proceed with
it any further. (Interruption).

Mr. Speaker: Order, order. ] may
say this much. If it had not been
sent to me, pesonally 1 would not
have brought it before the House,
and I would have rejected in my
chamber and not allowed any Mem-
ber also to mention it. But it con-
cerns me personally and the dignity
of the whole House is involved. If
I am not a person fit to hold office,
certainly I should not be here. If
there is any truth in that, certainly
I am not a fit person. Because it
concerns me personally, and there is
a paper that might go round—it
might be read by people—and as a
regular .motion has also been sent to
me, I would request hon. Members to
agree with my proposal. (Interrup-
tion).

Several Hon, Members rose—

Mr. Speaker: Order, order.
Shivaji Rao S. Deshmukh.

Shri

Shri Shivaji Rao S. Deshmukh
(Parbhani): You have been very
pleased to remark that the issue of
privilege is not involved because
what has been criticised does not con-
cern you or your conduct as Speaker.
I think it does, because you have
been specifically described as the
Deputy-Speaker; it is not a question
of mere designation. The allegation
is that you have amassed wealth
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after becoming the Deputy-Speaker.
So, the insinuation is that you have
used your office ag Deputy-Speaker as
a means to procure wealth, So, in
my humble view, it still concerns
your conduct as Deputy-Speaker
because the insinuation is that you
used the office of Deputy-Speaker
with a view to prevail upon certaln
things. ... (Interruption).

Some Hon, Members rose—

Mr, Speaker: Order, order. 1 do-
not think it should be discussed any
further.

Shri Hem Barua:
procedure suggested.

I agree to the

Mr. Speaker: Then he need 2ot
say anything. Sp many Members
should not stand up together.

Shri Hem Barua:
another submission.

I have to make

Mr. Speaker:
first.

He should sit down

Shri Shivajli Rao S. Deshmukh:
This is very much a question of
privilege; not merely the question of
the person of the Speaker or Deputy-
Speaker,

Mr. Speaker: I have explained to
the Members whether it is a question
of privilege.

Shri Bhagwat Jha Azad: Sir, what
I feel is this. It will be creating a
bad precedent if you accept thiz and
ask this to be enquired into by such
number of Members as you like.
What I want to plead ig that this is
not a paper or a journal which 1Iis
regularly published or which has
got public support or standing.
If you do like this today, tomorrow
everybody will print a bulletin and
distribute it in all the flats and
bungalows and Government offices.
This Parliament will be called upon
to take note of everything that is
printed in every bulletin. Again,
these papers have got only one in-
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tention. They do not want to con-
demn the Speaker or the House, but
they want publicity and they are
small papers. So, if you take this
position today, it means that to-
morrow everybody will print a bul-
letin and circulate it. Therefore, by
doing this, we will be creating a
bad precedent. Therefore, I think
hon. Members like Mr. Hem Barua,
who are very clever, instead of
bringing this in the House, and giv-
ing it publicity, should have writter
to you and should have discussed it
with you, rather than bring it up
here. This House should not take
note of this. This is not a case of
privilege and it would be a bad pre-
cedent.

Some Hon, Members rose—

Mr, Speaker: I do not think we
should continue this discussion. Once
it has cropped up here in the form
of a notice, it does not lie in my
mouth to say that it should not have
been done. It is not fair that I
should say to any Member that he
ought not to have done it. Members
would appreciate my difficult posi-
tion in this context. Therefore, whe-
ther it ought to have been brought
in this manner or not, it is there
now. I have not consulted the
Prime Minister. I was advised that
I should convey it to him, but I was
very impatient to bring it before the
House and I have done it. Therefore,
T have suggested this procedure and
I would request hon. Members—as
many as those who want; I  would
not have any objection 10 that—to
come and meet me,

Shri U, M. Trivedi (Mandsaur):
We would like to come and see you.

We are all agreeable to the proposi-

tion made by you. At the same
time, I would request that either the
Prime Minister or somebody on be-
half of the Home Ministry should be
present at that time when we meet
you.

Shri Hem Barua: On a point of
clarification, Sir,
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Mr, Speaker: He has already
spoken three or four times.

Shri Hem Barua: There are insi-
nuations against me.

Mr. Speaker: Why should he think
like that? I have thanked him.

Shri Hem Barua: We agree to the
procedure laid down by you. At the
same time, there is a plethora of
newspapers like thig that are indulg-
ing in slanderous campaign against
people. How did this paper get its
quota of newsprint, whereas some
other newspapers are not getting it?
I would request the Home Minister
to take stern steps against these
newspapers,

Mo T FAET M (FHREER)
TEq WEIRT, T2 I1F AT 2Y AT AR
f dfet #1 5% o #7 Aver faegw
g 2, #F et 9T Afam W)
FEX WRI FT ATA A9 F A9 AT A

ST AT 3% 7 AT | 48 UF AT
wA FA A R AT F s
¥ fams—ael < 1 ST FEAEY

AT &, 99 F geg ¥ A W waT
MT—g® a@ 1 FE d@ owr
Tl wifey, N® @ T AT G
W T T=wfa F fag g, @@ @@
oy & fag o @ =few o

wreaw g ¢ s OE AT g,
a1 37 "= 2T, AfFT oF FIw Bw
wE, g o o, @t aw geré W
mé, & v Farer a § oW @ A
foumr w1 & a1 ™ 1 AH FIO
oot ¢ | gafay & ¢ 9T SEaT
g f ag a= ara am g o g

g st Aar ooy wier S
(sft W wggT W) WA hEET
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[ are FZrgT e )

T T g aw A & w2 ;0 owwAT £
q A moAr a7 2 & 3, gEfan IEw
A THT BW g A gHd | Afew &
#t gwwn § 5 w10 Sifgar awra
ST ATT FEY, WL =T F qgd AT Fay |
=t F Gfewrm o af @w g
T 59 I A% § WFT 9C F9E
IorEw fr fwforr T ar IO W
S99 &, TH FSA &, A UF G
e 2, W OF A ¥ 91 ;M F FAT
Tt e &

ad aa S gEh @ ;Y F aw
7 £ fF & 2mAr Tifed fs w2 amn
FITE | Faer gaTe 75 741 ¢ o faeraa
oRT § | THY SgET a€ qg FWA
et aw & 5 fosma F@ qm@n
A § 1w fowaa &< an 57
£ WO w1 T 7€) g, 99 1 fawamm
A& ®T 997 & a7 gH T fowma
G Hogragdmramgarg . . . .

oft WYd (weihrg) W AR qne
T At &, sfErd ¥ &1 9 T
Fg WY ¢ A SuF faeme a5y v
faar smar =fgd

St W AEET T R WA
qg FF A4 Afar |

¥ gmwar g, oW wgem, T@
Ffsr feafe d=1 & s s A
F{ 7 5% o 7= ) 941, Frwrewr ¥ )
HAT-AT NEGAT 7K &, 99 § W
forrrag W1 A I I 9T gH S
% | Afww i e & o a1 w7 v
gaa qut famer wry o T & fredrer
T N w® ...
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Shri Hem Barua: That {s why we
want deterrent punishment.

ot wre wgge wes gt
# aiwr gEa 1 [gET IEE
A 3, A9 §, I T I A
AR | AfEmTm I A S A
IR T FE AR A fafee S
a1 %, ¥ g ¥ g aga sfm A &
W &Y g Sfw 4w F

# v Wk fragn s =T
§ | TE WY TERT AET B AT FT
qr N AT A AT A TARY TAT FC
YT 9T Fg & | UTIFT TH gI99 ®
fosk oz 2wz 5 ¥ a9 oo €, gAe
for wfed & 1 3% 3B #T A
FEA§

grafe w0 (st wmmit) oW
qoe & a ¥ & oF w9 ST qmgar
g | w9 ¥ gg ar Ave &< faar o
fr &t & Hferw #1 g8 gore faT
§, T qrew # aweS wEww gt &
gae fom frem FT am gl 1) goe®
TF-UF §g6 3 109! qgqy fdaar €1
avt wggw & § 5 ammaw N9 gl
g v N3 g & sHuTsw me
TEHATS W19 FT AT |

werw wgam - & g grew
TG PRI E | AT @ FHA adwr
g wxar a1 5 & zrar wwar | FFE
¥ I F FfEeTe T 7% W f
w1 F€ | AN [/ TG w0 gaAr
fe & wrod g g W A e
v g g 5 ooe 2w , aueed
FF | U AT A AR T G,
FH-HT-FH I FTS9 ® W7 6g & |
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1223 hrs. i

CALLING ATTENTION TO
MATTER OF URGENT PUBLIC
IMPORTANCE

DeATH OF 114 CHILDREN IN THE REFUCEE
CamPs IN MADHYA PRADESH

Shri Hem Barupa (Gauhati): Sir, I
call the attention of the Minister of
Rehabilitation to the following mat-
ter of urgent public importance and
1 request that he may make a_ state-
ment thereon:—

“The death of 114 children in
the refugee camps in Madhya
Pradesh between May and
August, 1964."

The Minister of Rehabilitation
(Shrj Tyagi): Out of 16 Camps for
new migrants which have been set
up and which are being managed by
the Government of Madhya Pradesh,
3 Camps are located in the Betu)
district. Between the 13th of April
and the Tth of June, 1964, 2,508 fami-
lies consisting of 10,621 persong were
accommodated in these camps. The
families were sent from Mana Camp
where they had lived in tents to the
Betu] Camps where they were put
in into Bashas. Adequate arrange-
ments for medical attention had been
made. A sum of Rs. 252,720 had
been sanctioned to the State Govern-
ment for the provision of medical
facilities including a Base hospital
and camp dispensaries.

When the Collector of the district
learnt that mortality among children
in the camps had been higher than
normal in the month of May, he
apprised the Madhya  Pradesh
Director of Health Services of the
situation and the Director of Health
Services deputed a  Specialist in
children diseases to 'visit the Camps.
The Specialist who visiteq the
Camps early in June found that the
normal vulnerability of children to
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disease during the hot weather had
been aggravated by the fact that
they were already suffering from
severe malnutrition and also because
of insanitary habits &nd by disregard
of medical advice by their parants.
He also discovered that the high
mortality was also due to the fact
that the children in many cases had
first been taken to quacks practising
medicine in the Camps and were
very frequently brought to the hos-
pital when it was too late to save
them, Sometimes patients were not
brought to the hospital at all. For
example, of 60 deathg in one Camp
only 17 occurred in the hospital. It
is possible that in a large number of
cases the parents did not realice the
serious condition of their children
and medical advice was sought too
late to save their lives., During the
four monthg from May to August
1964, 114 children died in these
camps., The main causes of deaths
were diarrhoea with dehydration,
hyperpyrexia and broncho pneumo-
nia. As a result of the immediate
steps taken by the Director of Health
Services, Madhya Pradesh, the death
rate which had been rather higk in
May and June was brought back to
normal for the population in subse-
quent months. Among the ateps
taken were a strict insistence on
sanitation, intensive propaganda to
encourage people to bring their
children to the Camp hospital, more
rigorous action against the breeding
of flies and specia] attention paid to
sickly and weak children, These
measures appear to have been effec-
tive. May I say that it breaks my
heart to picture displaced mothers
wailing over the dead bodies of lheir
babies in their laps? My heart goes
out to them in grief and sympathy.
Shri Hem Barua: May I know if
the attention of the Government is
drawn to a statement made vy tka
State Agriculture Minister on the
floor of the State Assembly to the
effect that the deaths of 114 children
were caused by insanitary  condi-
tions to which they were subjected
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[Shri Hem Barua]

in transit as also before? If so, may
‘1 know the reaction of the Govern-
ment to these allegations made by
‘the State Minister on the floor of the
Assembly?

Bhri Tyagl: I may say for the in-
!ofmahon of the House that the
tampe were no doubt over-crowded.
‘'We had received notice that two
Bpecial trains were to come and we
had made arrangements for an
ndequate number of migrants who
Were due to come. But, instead of
Two four special trains started
cornlng and it became very difficult
to manage the affairs. It was on that
Mccoiint “that hurried arrangements
thad to be made. These migrants
l‘tua'r.e transferred from Mana camp
Because it was over-crowded. I have
ead the statement pointed out by
'ﬂle hon. Member. But the condi-
lions in the camp Wwere not so much
gisanltary as the habits and the con-
Jition of the migrants themselves.
They were so famished and tired in
¢hat heat that they could not know
heir children  were ill. Further,
With one vomiting the child died
imcl there was no time to take the
c"lulcl to the hospital or even to re-

rt. Such were the conditions,

imatic and otherwise.

o g = FEE  (2AM)
mqﬁﬂ'@‘ﬁ%fﬁm;ﬁﬁﬁm
qﬁﬁima@ﬁﬁ'ﬂr%m
Wag et gk 37w Ay W A@
qgrtfwgwﬁaaw‘(ﬁaﬁm
get g w7 frax Yerconfaat
* AN & IMT F sgaeqr A
awi?

Public Importance 3276

IR framd @ ®R dur 8 s
T F A § sarar aw dew qEr
;igf‘aqﬁmmam&m
I TE & ;B arr i oA
NAR Ty N AF T 0 ) F= A
# dw @ ow

ot gew ww wEEw : feay
qr ?

W WG AT §56 (e
g F owus TEex feaa-feay we-
uifamt & fadr a7

st Fmit | g7 UF £ H 0F 0%
feedmadr o w\T Tt T ¥
Shrimati Renu Chakravartty (Bar-

rackpore): How many doctors to how
many refugees?

WS WEEY : {0 A5 & 0T &
qre Fa1 ! . mTEE agt &

Shri Tyagi: I will collect the in-
formation.

ot gnaw fag (F0em) o owar &
a7 T § 5 oag v i F
T qrfeeT & A ¥ AT gar
M ¥ gralw wAET A gRe
EIOTH X TaT 91 6 99 g sqaedr
® d "gT AG FT WG 7

oft mredt : F 7 ot w0 § w9 5O
ook far | W @ v e ¥
FZ W & IFT W LA OF gAX
mrafiat 7 g Wi T g sy ar
ard @ grax ArE W T e
TN A FT wFAT |

it o feg : & ¥ v &
fgamw ¥ 78 #gr) ¥ @7 v ¥
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@A arar feam g, 9w i wwogrem #
wraT & ag A o wfenfr ¥ &
AW A faa aF ww @ &
o e g fF af g ar adf
s sl ed a o ge ¥
WX #AT APRT 7 AT WSeT TR
#< fear fom #1 § @gv adf sTadr )

st mwEt : AT §EEw 3

GO & AfeT drw dre-de §a9 g6
FF, 7ff F 7R A 7] TN
TH AR R A g F A q
AT aF s &7 o s A8 77 g
¥ | wHT ¥ AEgar ¥ T9g ¥ A}
gfF aiferm & ot 6 gl T
AT BT T § W 4, ¥ T9W
Y § 37 Fx g1 9% faar 9v fF
q T HgT A T 9% |

e WEAY : 99 &4 gET FAT
wifgd & araitw s afagmie &
3T IX @, T4 A w37 0 few
ST T AT A EY A |

oft armdt (femme) W ¥ T
fomrft & #¥¢ Fmg aff w € 7 ok
| OFTT ... (Interruptions)

ST WERT : 19 4T w1 fE
X7 F FZA T ATARN AE

off AT ;W § g e a
- ArEE AW AL WA | -
T T AL § ATHTE & 707 |

R WERT ;. §d W W T
-Aifordr 1w qfed

gt w: F AW g @ §
afes e 3@ 1 awar @1 E Al @
&R ot AT & T 1 114 Tl wY
qog T8 AT & g i Trom A o g
wrefFal &1 97 W o7 19 79 AT F
JreAT WgaT § R owfaw s & 9w
Y foriard frm &Y @ 1 o oy el
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v Taemag®
qd T a1 T vt 3e fodard v
& fad farc 7 & A W aw ot wWe
Frarerd #f fer T g T @
T 99 F faeerd & 1 ¥ Sraer
g § 5 sar g s§ frrd
Y fgy & ol darc @

oft mrit: # gz A s fw
oW g frawt | ¥y oo frgr AT
fe amavz @ aw & s Afea Tl «
o oHew oAl J¥ qRR W g,
TAAHE { I FT FATEHR Trromw T
I F1 TTH FT TH § g7 FT AE@I
F A A Y10, wafed 5T e
dpaaraE e FA A o)
et ®e1 a1, wwfed 7@ w37 @
f& g 4@ & @%1

st faetamar  (STeeT T

Shri Daji (Indore): Is it a fact
that, firstly, anti-cholera injections
were not available in the dispensary
attacheq to that camp; secondly,
sulpha drugs were not there; third-
ly, one doctor looked after three
camps and was on travel; fourthly,
only compounders were available;
fifthly, sewage was bogged and
stinking; sixthly, houses were leak-
ing and water entered in the houses
so that children had to sleep inside
the room full of water; and lastly,
all this was pointed out repeatedly
to the authorities there but neither
the State Government nor your De-
partment looked into the matfer? I
have given you a personal eye-por=
trait of the camp there,

oft wreft : R w@ Y goeT T R
fiF arY war a1 3feT & a8 Wt wo
wrgar g i wgi ox wrT Y T A
o gt g€
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Shri Daji: One doctor for three
camps.

st mwit: & F 99 donfat w1
forem v fegT & 1 19T & vy A=) A
" Y gg

Shri Daji: You call it diarrhoea.

Shrimati Renn Chakravartty: Sul-
pha-drugs were also not available.

Shri Buta Singh (Moga): Was there
one doctor for three camps?
st ww fag fergrit (w5911) ¢
T AT 9 g9 AT TW A<E &I q@Q Ay
&1 g9 At 91 9 o a9 =0
Y feqr o At W & wETE G ¥ A
1 |

st wgmt ;- & 7 oq { wor e fE
wwaT MF O @ TE FF dE ¥ A=
T g s 3 A A A | T
@ e # e ¥ @A o T @
W T T ¥ g mr | e faaw
T=41, B B2 FuHZ F==1 A WE
g€ & a¢ sureraT a1 ¥ g &, wevari
¥ Fea¥e ot 7 &Y wf agat #1

it Tt : weTaTe Jgt § & A )

it wermere st :  (faoEiR):
& st vz g fF e a=a1 & @
QI T waew 70 G, 3 few 9w
L

oft mrft: Ay SuTETAT gUHE T
¥ | 3% I @ I W T IR AR AL
¢ few Twmr ™ R 5 & SRR
N T

st go fae Wt (W)
TR rra s I ¥
Seiiz 3 g HAEE A W AT W
7o &1 & a fear & 9@ & Qan g
gxar £ s qoeTe o @@ ¥ e fo
WAt T g w1 ], WK wE Rl
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e & o da gt 3 1 F ow aa
W ¥ F qoAT A § v ow f@-
fafdww & fa2 o% werr wevew a0
g R, 99 ¥ e R A W
TF HeT g, a1 a8 1 T g F 6]
T I F1 & 30 5 qaRr fewgit
FOAMAT AT WA AN T ER
TARU T TN 78 FT A AT 114
g a1 g &k ag AR w
e d 1 37 Y gaar fr & Faeaed?
T EH & AT F LRI HIE AT F7ATT
& fod Gu g ar @Y 7

W g : IR Tg AL FE
f g A€ F 91F | W9 o A
7 |

ﬂqofﬂoﬂﬂ'ﬁ:mm%mﬁ
AT & TR ATHTT AT F7AT FT ATd
feafa &1 aew & @ & fod dame &
§ o W g fF w9 a6 5w A
Wi & o fomaTe & 919 Ao qarey
LL

Mr, Speaker: His question is whe-
ther it is proposed to have an en-
quiry made to find out the causes of
deaths of such a large number.

Shri Ranga (Chittoor): Yes, Sir;
we all want it.

st el : & F wedt s fr o
2,562,720 o WEX WIW TEAAHE *I
i & fo s s K g=m &
fog w9z @ 7% % dfew 2@ ot sy
weqater #Y fafeer aig adf a7 a%
T M W AT ¥ I ST amarsi
g M BT B fafeer amé
g ff I F S=T, HOTETAT w7 TAATH
w fer mnow o gmifs s
gt Tt fafeer g A g
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o1 et o, AfE 7 Taq w9 fEar
AT 9T, FATHT T W T 9T |

Shri Ranga: Will there be an en-
quiry to go into this matter?

flmrt At Earf®
2,52,720 o TA w1 & {97 weg 93w
AN # R #x f@ W@ ¥ ofs
az ﬁwﬁ% (Interruptions ) AT &
wre Srara ¥ Sifo ar e w20 Sfadr

R AP A TREe g W)@
g1

Yot AT F N FTE FF
R & & grow Y gow F fa¥ aq=rar
argan g fF dgw i 1 a7 ¥ 7
¥ % AW g § WX T A

87 ¥ ¥ TOa § TA T ©<

TAHE AT WA GO Sl § |

87 camps are managed by the State
Governments.  Because they are
spread over many States, the
management there is directly that of
the State Governments themselves.
We give them grants. So, from that
point of view I was just informing
the House that a grant of Rs. 2,52,720
had already been given to the
Madhya Pradesh Government for the
arrangement of medical facilities in
these camps. And they had done so.
But the buildings could not come up

so soon, and, therefore, they had
made provisional arrangements in
thoge Basha huts which were &l-

ready there. And those huts were
used for hospitals; the doctors were
also there. I am sorry I have mnot
got the exact number of doctors who
were there; medicines were  also
there. Ag regards inoculations
against cholera ete, all those in-
coculations were always given as a
rule; as soon as the displaced per-
sons cross the border the necessary
injections are always given,
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Another point which I might men-
tion is this....

3282

Shri Daji: We want an inquiry.
This money was not utilised by the
Madhya Pradesh Government. I can
give you the information that the
money was not utilised by the
Madhya Pradesh Government.

ot dvex W (W) ¢
AEIEY, AT AT KT IE 2 |

&

weaw wgrea: & St g e wmewT
HEeT & I &, FfFT i w8
e |

WA AR AL AL ARIREF
T TEAHE W TRREQ # ERIEgE
01 & foT darc & fa g saTeT T
¥ awdl & WA FY ¥T A9 @ W JAb
at ¥ 1 Tw FUR # AC | gE_
AT |

sft @weit : & a7 wor wAT A0EAT §
fir F oY 915 g% & T &9 oL A g
Hgdd, oF A qg a9 ag TUH W |
(Interruptions). ¥ #&¥q FTrgEal
We e ¥ weewm T R
(Interruptions).

I am not yielding. [ refuse to
yvield the floor. I must have my say.

& dw) w1 gfrom @7 TEie
% WET eET &1 W« AW A
few foar ot H4 Lz Tde & ¥ T
COTTG HT W T AR T AT
amaTe far 1 afz wowr WK e
T gt § A & TS qTE & "o
< WI9ET AT
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st g« wEAW:  CAREd
¥ wowt Ty wafa g 7

oeI WEAW O WIYH 999 q L
IR g & S maade @ -
T AR | WIR oY AT 91 W@
w ¥ faar 1 3w wEdE ¥ e
fear 1 agr & A wgr amr § fe
AR Y A | ATIHT @ ¢ fF
W AR $¥ FI—WA qg @A
ueee § AE wg e umeEr g
AT q—IF TAANZ Tg T FHAT
¢

oY Y ;. # 2T TaEHe FowE
fag forer e g f ag oA 3
gwr foi? 2

st g IR G F T
AT T TR |

Shri Tyagi: I refuse to interfere
with the affairs of the State.

W WEAg . AT agd 9
T AT & @A FL & @ ag A
19w TaHe ¥ foedr faar wmar @
TEF FIT AT Hoo TATHE AR
¥ A 3w @Y ¢ 1 g A1 S=p Y
FAT BN 1 (Interruptions).
qIT IE TAAHT THE T FO0
a1 Ar=ET qTET A FATH IBT A § |

S PFT « FGAW : T ATIATET
gt

Shrimati Renu Chakravartty: On a
-point of order......

Shri Ranga: May I make one sub-
misgion?......

st Rt WY : NI AEIAT,
Fw ffrec g am s My § 7
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Mr, Speaker: Shri Ranga.

Shrimati Benu Chakravartty: I
wanted to raise a point of order.

Mr, Speaker: I have called Shri
Ranga already. ~ Let him have his
say first.

Shri Ranga: This arose out of an
all-India calamity, Parliament as
well as this Government have taken
up this responsibility for making
arrangements to look after the peo-
ple who have come away from
Pakistan, because we have felt it as
an  all-India  responsibility. We
placed funds also at the disposal of
the Ministry. The Ministry con-
cerned now says that they had
placed those funds at the disposal of
the State Governments, and, there-
fore, it is their responsibility. I
would submit that that is not so. The
State Governments were good enough
to take up this responsibility on our
behalf, in order to look after those
people, In that process we find these
calamities taking place.

Therefore, we are only suggesting
that the hon. Minister should be
good enough to look into the matter
and to order an inquiry, in co-
operation, if need be, with the con-
cerned State Government, and not
necessarily by the State Government,
so that they would be able to help
us at least for the future to prevent
such calamities, and also to lay down
what relations there should be bet-
ween the State Government and the
Union Government in regard to the
utilisation of this money for the pro-
tection of those people.

Shrimati Renu Chakravartty: My
point of order is this. The hon. Min-
ister is trying to get out of his
responsibilities by saying that all the
job that he hag to do is to sanctiom
money and after that he has no
further responsibilities.

As far as the Rehabilitation Ministry
is concerned, we know it on very
good authority for the last fifteen
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years that the Centre is responsible for
rehabilitaticn. a+1 e Stateg have to
get everything sanctioned from the
Centre and then the Centre sanctions
the money; and though the agency is
the State, the Centre must keep an
eye as to what exactly has happened
and how far the schemes have come
into being, The hon, Minister has no
right to say to this House that it ig a
matter for the State, and that the
Centre only sanctions the money and
it is a matter for the State whether
the money is utilised for building
hospitals or for putting shacks
‘without anti-biotics, without medicines
for inoculations against cholera,
‘without doctors and so on. That
.answer cannot be tolerated in this
House

Shri H. N. Mukerjee (Calcutta
Central): Quite a large number of
children have died, and that is why
the House is agitated. From what the
hon. Minister has said, I could gather
that there was some discrepancy in
regard to the communication about
the number of refugees who were
going to reach certain destinations.
On his own admission, it has
happened that a very much larger
number of refugees, have arrived at
a certain point causing a great deal
of dislocation. Here, the Central
responsibility comes in in a very
direct and immediate way. It is for
the Centre always to make sure of
co-ordinating arrangements so that
the receiving camps get to know how
many people to expect; there might
be a sglight overlapping, but there
should not be the kind of thing which
Shri Tyagi hag just reported.

Here, therefore, is something which
prima facie demands an immediate
inquiry without prodding by Mem-
bers of Parliament. I cannot under-
stand why with all the sympathy to
which he gave pious expression, he
did not think of having this kind of
inquiry made at once.

That is why I submit, quite apart
from the purely technical aspects of
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the matter which are very important,
that the Centre is responsible for
rehabilitation, and Shri Tyagi should
not be there if he fails in this res-
ponsibility. Therefore, I feel that
children being involved, he should
behave rather differently than what
he has happened fo behave.

Shri U. M. Trivedi (Mandsaur): I
want to make it clear that the point
before the House is very simple. Shri
Tyagi's suggestion is that the Madhya
Pradesh Government or the State
Government or whosoever is con=
cerned is an agency on behalf of the
Central Government. The accusation
is against that agency for having
acted in a callous manner, which has
resulted in the death of 114 children.
Does Shri Tyagi want to suggest
before the House that that agency
against which the accusation has
been made 1is the agency which
will give the reply and which will
hold the inquiry into this matter? Or
will the enquiry be made by the
Centre to find out how that agency
has miserably failed to discharge the
duty that has been cast upon it?

It was an essential duty on the part
of the Central Government. Rehabili-
tation is not a subject governed by
any of the entries in the State Lists.
It is entirely a subject governed by
the Union List, and it is the incum-
bent duty of the Union Government
to find out how this mistake arose
and how this callous attitude was
adopted. and what difficulties were
there, The inquiry must be made by
the Central Govvernment and it
cannot be left into the hands of the
State Government which has acted in
thig manner.

_ Shri Daji rose—

Mr., Speaker; Shri Daji has

already had his chance.
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Shri Daji:
earlier.
sion now.

Mr. Speaker: Shri Hem Barua.

I only put a question
I want to make one submis-

Shri Hem Barua: The hon, Minister
ha; said that the responsibility rests
with the State Government because
the camps are in the State. But the
State Minister has said that the
responsibility rests with the Central
Government because these people or
these children were on their way to
the camps from the transit camps.
So, there are two sets of different
sets of opinions,

Now, the hon. Minister has said
that the Central Government has
sanctioned money for hospitals and
all that and that is budgeted by the
Central Government out of its
budget. The State Government should
account for the money to the Central
Government, and we also came into
the picture in that.

Therefore, an inguiry should be
made jn order to clarify the position.
Whether it is the State Government's
version that the Central Government
is responsible for the death of 114
children that is correct or it is the
Minister’s version that it is the res-
ponsibility of the State that is to be
relied upon has to be clarified. At
the same time, money is spent by the
State Government and sanctioned by
the Central Government. That has
also to be clarified.

Mr. Speaker: Again and again, the
same thing is being repeated. Now
enough has been said?

An Hon. Member: What is his

reaction?

Mr. Speaker: If there is any reac-
tion, there is no further opportunity.
They must wait and see what the
reaction is.

Shri Tyagi: I sincerely appreciate
the sentiments expressed by my hon.
friends on the other gide in sympathy
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with  these children, Every Indian
would have sympathy for them. But
I am afraid that I have been mis-
understood. 1 never said that the
Central Government had no responsi-
bility at all. What I submitted for the
information of the House was that
the camps were managed directly by
the State Government and not
directly by the Centre. I gave them
the figure of directly-arranged camps,
which the Centre arranges and
manages that is, 8; the other camps,
more than 80, are under the manage-
ment of the State Governments, I
had said that the funds are given by
us from the Centre and we surely
have all types of responsibility except
that of direct administration. For that
purpose, the State Governments
carries out our policy and our sanc-
tions generally. It is for that reason
that they ask for grants to put up
those hospitals.

3288

As soon as these deaths started
increasing, the local authority imme-
diately deputed Dr. Powhawala by
Gandhi Medical College, Indore who
is a specialist in children's diseases.
He has already given his report.
Immediate jnquiry was conducted and
action was taken according to the
recommendations which this doctor
made to us. That was done.

If even now, my hon. friends feel,
as some of my friends do, that some
further investigation should be made,
I do not say that 1 want to shirk
responsibility. 1 will surely ask the
State Government—because  they
themselves are equally anxious about
this matter; they are mot guilty of
anything—to depute some officer to
make an inquiry. I have no objection
to that. I assure Members that I shall
ask the State Government to make
further inquiries.

Shri Hem Barua: Let there be a
parliamentary inquiry.

Mr. Speaker: He would take note
of all that has been said by hon.

Members.
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PAPERS LAID ON THE TABLE

ACCOUNTS AND AUDIT REPORT OF THE
O AND NATURAL GaAs COMMISSION

The  Minister of Petroleum and
‘Chemicals (Shri Humayun Kabir): I
beg to lay on the Table a copy each
©of the following papers: —

(i) Certified Accounts
Qi] and Natural

of the
Gas Com-

mission for the year 1961-62

tfogether with the Audit
Report thereon, under sub-
section (4) of section 22 of
the Oil and Natural Gas
Commission Act, 1959, and

(i) Statement explaining the
reasons for delay in laying
the above Accounts,

[Placed in Library. See No. LT-
3212/64].

NormiFicATIONS UNDER HicH CoOURT
Jupnces (CONDITIONS OF SERVICE) AcCT

The Deputy Minister in the Min-
nistry of Home Affairs (Shri L, N.
Mishra): On behalf of Shri Hathi, I
beg to lay on the Table a copy each
of the following Orders under sub-
section (2) of section 23A of the
High Court Judges (Conditions of
Service) Act, 1954:—

(i) The Mysore High Court
(Vacation) Order, 1964, pub-

lished in Notifleation No.
S.0. 1025 dated the 28th
March 1964; and

(ii) The Calcutta High Court

(Vacation) Order, 1964, pub-
lished in Notification No, S.0.

3233 dated the 12th  Sep-
temper 1064.

[Placed in Library. See No. LT-
3213/64].
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Appropriation
(No. 5) Bill, 1964
CENTRAL WAREHOUSING CORPORATION
(SeEcoND’ AMENDMENT) RuLes

The Deputy Minister in the Min-
mistry  of Education (Shri Bhakt
Darshan): On behalf of Shri D. R.
Chavan, I beg to lay on the Table a
copy of the Central Warehousing
Corporation (Second Amendment)
Rules, 1964, publisheq in Notification
No. G.S.R. 1266 dated the 5th Sep-
tember 1864, under sub-section (3) of
section 41 of the Warehousing Cor-
porations Act, 1962.

[Placed in Library.

See No.
3214|64].

LT-

12.53%1 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

FoRTY-EIGHTH REPORT

Shri Krishnamoorthy Rao
(Shimoga): I Beg to present the
Forty-eighth Report of the Commit-
tee on Private Members' Bills and
Resolutions.

12.53¢ hrs.

APPROPRIATION (NO. 5) BILL®,
1964

The Minister of Finance (Shri T. T.
Krishnamacharl): I beg to move for
leave to introduce a Bill to authorise
payment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for the
service of the financial year 1864-65.

Mr. Speaker: The question is;

“That leave be granted to intro-
duce a Bill to authorise payment
and appropriation of certain
further sums from and out of the

*Published in the Gazette of India Extraordinary—Part

dated 23-9-64.

11, Section 2,
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Consolidated Fund of India for

the service of the financial year
1064-65",

The motion was adopted.

Shri T. T. Krishnamachari: I intro-
duce the Bill.

RESOLUTION RE: PROCLAMATION
IN REGARD TO KERALA-—contd.

12.54 hrs.

Mr, Speaker: Further discussion ot
the foilowing Resolution moved by
Shri Hathi on the 22nd September
1864, namely:—

. “That this House approves the
Proclamation issued by the
President on the 10th Septemhber
1964, under article 456 of the
Constitution in relation to the
State of Kerala”.

1 hour and 40 minutes have al-
ready been taken and 3 hours and 20
minutes remain. Shri Khadilkar may
continue,

Shri EKhadilkar (Khed): Yesterday
in the short time at my disposal, I
wag Eiving the background to the
present breakdown of the Constitution
in Kerala, I had said that instead of
levelling accusations—that is, one
gide accusing the Congress, the
Congress accusing the Communists,
and the Jan Sangh accusing the
Congress that because they entered
into some sort of alliance with the
Muslim League, the present most
tragic situation has arisen—we must
apply our mind afresh to the prob-
lem.

1 was saying yesterday that the
time has come, taking into considera-
tion the experience we have gained
during the last 15 years through

SEPTEMBER 23, 1984

Kerala 329

constitutional breakdowns in Kerala,.
to see whether the present pattern
does not need some modification at
the State level, whether the parlia-
mentary pattern we have adopted in
this country does not require certain
modifications  regarding  procedure
and soon in order to deal with the
present realities of the situation. The-
time has come to give some serious
thought to it. When this Resolution
is before the House, it is the responsi-
bility of this House to try to analyse
the past situations, reach some con-
clusions and try to devise some sort
of a way out, at least gearch for it.
This is my purpose in taking part in
this debate.

Shri Nath Pai (Raipur): Mr.
Speaker, are we not expected to
have at least the Minister of State or
Minister here? The debate becomes
purposeless if the Minister i: not here
to listen to the points made. Then
we find that this becomes g dialogue
carried on in two different halls,
because the Minister reads the pree
pared brief and ignores the points
that we urge. Neither the Minister
nor the Minister of State is here—
only the Deputy Minister is here.
Either this is a serious matter or it
is not.

Mr. Speaker: It is expected that
some one of them must be here, at
least the Minister of State.

The Deputy Minister in the Minis-
of Home Affairs: (Shri L. N.
Mishra): The Minister of State was
here. He is in charge of the Resolu-
tion. He will be coming now.

Shri Khadilkar; I was talking in
terms of the broad perspective to stir
the mind of this House and make
them aware of their responsibility in
the matter. It ig not, as I was arguing,
a party question. There is a certaln
amount of flabbiness all round, =&
certain amount of complacency whicly

*Introduced with the recommendation of the President.
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is a most disgusting phenomenon in
our country. There is an attempt to
conform to the western standards;
whether they are applicable to this
country or not, we do not mind—in
politics, economic jnstitutions, not
only that, but morals and manners. If
these are in some way approximating
to the western standards 'and com-
parable to them then we feel satisfled
because we get a certificate from ihe
west, “Oh, India is making a great
experiment in democracy, and 1In
everything”. [f tomorrow we were
to adopt the new fashion of ‘topless
of course I am certain some pattern
will come here approximating to the
topless then our morals and our
manners will rise in the estimation
of the west, and we also will feel
satisfled.

Shri Alvares (Panjim): It would
be interesting to see Shri Khadilar
in topless!

Shri Khadilkar: I entirely agree
with the point raised by Shri Nath
Pai. This debate should be taken by
Government and every Member of
the House very seriously, because it
is not only g question of breakdown.
Aftee six months, there will be an
election, Again the same situation will
arise; because three parties are pitted
against each other, Communities and
castes gre so rigid that there is no
possibility of g compromise, no
possibility of a consensus. All types
of opportunistic alliances made on the
eve of elections are not going to last,
as we know from past experience.

13 hrs.

In such a situation, when we are
debating this issue, I would make an
appeal. It is not a party issue. I
would appeal to this side as well as
the other side that they must look at
the problem in a proper perspective,
Remove the cobwebs in your mind,
about parliamentary democracy, re-
presentative government ang what-
ever you have got in your mind. 1
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was very happy to read here the other

day—I do not want to mention eor

say that it ig the lunatic fringe of the

Swantantra Party ag somebody has

mentioned it, I do not want to sy

that regarding Prof. Ranga, but in
a saner mood, at some place he has
also given some thought to it, and he

has said that the time has come when

we must give he thouht to our pattern
of government, whether this instru-

ment of parliamentary democracy that

we have adopted

Mr. Speaker: I could not follow.
He said certain things.

Shri Khadilkar:
quotation.

1 am giving this

Shri Nath Pai: He said that some-
body said that Prof. Ranga is the
lunatie fringe of the Swatantra Party.

Mr, Speaker: If it was so said, it
it is not in good taste.

Shri Khadilkar: He is my honoured
friend, and I do not say anything.

So, he has also  applied his mind,
and it ig good that he has said that
the time has come when we must
think about some new pattern, and he
has recommended—] do not agree
with him entirely, but he has kept his
mind open—some sort of committee
government of the Swisg pattern, and
he has gone to the length of sitting
with the Communists in such a gov-
ernment. I am very happy that at
least so far as this new pattern is con-
cerned, he is not bringing in this un-
touchability type of attitude.

But the main question today is this.
What are we going to do after six
months? There will be elections. I
predict here and now that unless you:
apply your mind, after the elections
the same conditions will prevail—
three warring or two warring parties
and some splinter groups coming up,
and again the same question will arise..
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What is tobe done? Allsorts of
comproemises will be made. There-
fore, my first submission is that the
time has come when this House, and
not only the Home Minister, must ap-
‘ply its mind to the pattern that we
have adopted, and to the question
whether it fits oy whether some modi-
fication is called for. And I may
suggest the type of modifications need-
ed.

In the African continent I find that
there is a greater vigour of thought.
‘The President of Tanganyika the
other day—I do not quote the whole
thing—has given expression to it and
he has said that they will have their
.owqn pattern of democracy. He says
they believe in democracy, not of the
Western pattern, they know what it
means; he has said that the rule of
law must be there, freedom, iiberty
-of expression and everything, but
the same pattern they need not copy.
He has pointed out a newer pattern.

At the present juncture we should
not fail to apply our mind and try to
bring forces together, so that this
parliamentary government and free-
.dom, these instruments will be useful
for making social advance. That is
my plea.

Why do I say this? What do we find
-eoday? The position today is that the
Opposition parties are not prepared to
-accept the sanctity of the decisions.
Excuse me, I am talking frankly and
objectively. Even when decisions are
taken after discussion, they are free to
go out to start bandhs, agitations
about food prices, strikes etc,, but
these problems are not solved by one,
agitation or the other. If you want to
bring them into the picture, I say this.
Today, our Ministers are guided by the
executive, The executive rules supre-
me. Let there be collective think-
ing at the ministerial level. For ins-
tance, let every Minister have a com-
mittee, and before a major decision
is taken, some thinking should take
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place. That decision has wu collective
sanction, and that goes out. I am
sorry this agitational epproach is fast
developing out of frustration in the
minds of the Opposition, and it js very
natural. Therefore, to make a small
beginning, this must be made.

-Then, there is the question of cor-
ruption. Power corrupts, but I would
like to point out what Mr. Nyerere hag
written from his experience. 1 will
read out only a small portion from a
letter of hig which appeared in the
Hindustan Standard:

‘We aim at building a classless
society, In ng State is there
enough wealth to satisfy the de-
sire of a single individual for
power and prestige. When wealth
is divorced from its purpose—
which is the banishment of
poverty—there develops ruthless
competition; each person tries to
get more wealth, so that he will
have more power and prestige
than his fellow men. Wealth be-
comes an instrument of domina-
tion, a means of humiliating
other people.”

If we look at the state of affairs,
whatever the rights or wrongs of the
charges about corruption, we find
that because there is power and pres-
tige, more money is grabbed, and this
demoralising atmosphere is being
created in this country at the pre-
sent juncture. If you want to dispel
it, if you want to remove it and
create a healthy atmosphere, I would
suggest by applying our mind to the
problem. Why not try to integrate
the forces that are there, which agree
on the basic programme? As I said
yesterday, the national plan is the
basic programme. Even the Commu-
nists today have come to realise that
it is not a question of insurrec-
tionary revolution or violent revolu-
tion. They are prepared to accept the
framework of parliamentary demo-
cracy, at least one wing of the Com-
munist Party has said they are pre-
pared to share power with you. In
such matters, let us make a first at-
tempt.
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The time has come. After 17 years
of our experience, the frame that we
have adopted needs «a little mould-
ing, a little change, and only if we
remove our old classical cobwebs
about democracy from our heads or
minds, can we apply our mind afresh.

Mo TR wARET wfgmr : (wE-
qA(T) : feazaTHe 71 TwT T 3
g

Shri Khadilkar: I am not pleading
fLor anything.

We are discussing the resolution.
Governor's  rule is there. We are
Tesponsible to see what type of
Government we are going to offer
mext. This is the matter before the
House. My suggestion is on this
basis: why not try from the beginning,
not at the time of elections? Allian-
ces at the time of election would
prove in the long run to be dis-
astrous, it has proved disastrous.
Therefore, my suggestion is that
within the framework of a broad
mational consensus, which is represen-
ted by the Congress Party, let us try
to enlist the co-operation at all levels,
and rparticularly make the Ministers
more responsible immediately to
their committees where decisions are
taken, so that the Opposition is a
party o the decision at every level,
-and its sanctity is' not questioned out-
side,

1 would appeal to the Minister and
the Government. Time is very criti-
cal. We are passing through a very
‘bad period. As I said the other day.
there is a new transition in this coun-
try after our great leader's death, and
at this hour we should not fail to take
the co-operation and understanding of
others, and our mind should be appli-
ed tp the main problem of develop-
ment.

After all what ig this Government
for? All governments are evil, as
they say but Government js an instru-
ment to do some service to the people,
to give them social welfare, make
some social advance, These are  the

1184 (Ai) LSD—F5,
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purposes of Government. I am not
concerned whether “A” or “B"” sits
there on treasury seats; so long as
he has character, so long as he has
conviction, so long as he is competent,
can occupy the seat of
power. I am not worried about that,
but there must be some basis.

What do we find in this country? 1
do not blame the Opposition. When
I look back on this period of 17 years,
I have not come acrosg g single indi-
vidual in this country, this land of
detachment, Nivriti as we say, who
has resigned as a matter of principle.
And those who go out of office, the
next morning try to spread frustration,
and instead of helping the people,
instead of helping the party, they
create another problem by spreading
the social infective disease of frustra-
tion all round,

In such matters, if this Parliament
is a sovereign Parliament, if it is to
discharge its duty towards Kerala,
if it is to give guidance to the people
of Kerala who are divided, rigidly
divided, this barrier 'must be broken,
all the parties on a minimum basis
must be combined, and an attempt
must be made to forge ahead on the
basis of unity.

I do not want you to scrap the elec-
tions nor Mr. Nyerere says, it, but
after the election, some attempt should
be made. Then alone, democracy
will survive. Otherwise, if you do not
apply your mind afresh and try to
take a rigid attitude on  his pro-
blem, a sort of conservative attitud.e,
an attitude which is =ll right in
Western eyes, where everything is
judged from their own standards, the
problem will not be solved.

The last appeal I would make to
you and alsp to this House is this.
Let ug turp to our people and our con-
ditions and our society, try "o draw
ingpiration from their attitude and
their response. That is co‘!’npletely
lacking. Therefore, at a certain stage,
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one feels that the Government machi-
nery has become rootless; that it has
lost its social moorings; that it has
lost that life—giving juice that you
get from society. Therefore, I would
appeal to the Home Minister and this
Government on this occasion. It is not
a simple formal resolution. Let
them apply their mind as the new
Adrican nations; they applied their
mind and formed new patterng of
democracy. Let them do it. With
these words, I support the motion,

Shri Ranga (Chittoor): I am glad
that my hon. friend Mr. Khadilkar
has put in a powerful and eloquent
plea that this House and this Gov-
ernment and the various political
parties and their leaders should try
to apply their mind to the need for
reorienting our attitude to the way
in which our Governments are to be
formed at the State level as well as
at the Union level. But the solution
that he has suggested may not appeal
to many; it does not appeal to me.
But certainly there is need for giving
a careful look at the manner in
which the ruling party has been uti-
lising the constitutional provisions
and the way in which the rule by
parliamentary majority in parliamen-
tary life had been utilised in this
country, more especially with spe-
cial reference to Kerala, This is the
third time that the President has had
to confess failure of parliamentary
democracy by majority rule in Kerala
and they had to come to this Parlia-
ment to allow him to appoint the Gov-
ernor to govern there for six months
or so.

Shri Hari Vishnu EKamath (Hosh-
angabad): Sir, on a point of order. I
am sure you will agree that when
my distinguished colleague Acharya
Ranga is speaking, there must be
quorum in the House,

‘Mr. Speaker: Let the Bell be

rumng—there is quorum now,
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There is one thing that I have te
say to the hon. Members. It does
not look nice that the people should
listen to the quorum bell four or five
times a day. It is not dignifying.
Bveryone should try to see that he
makes his contribution in meaking the
quorum. Yesterday, ] went round
when the Bells were ringing, I found
that there were two important com-
mittees that were conducting their
business. T am making the request
to them also. They did not move.
None of the Members came out
when the quorum Bell was ringing.
At one time when I was here I found
that hardly the quorum could be
made up. There were hardly 54 or 5%
Members that could be collected
after the Bel] had been rung . . .

S8hri Hari Vishnu Kamath: Six
times. )

Mr. Speaker: It does not look re-
ally well for us that Bells should
have to be rung again and again
after every fifteen minutes. Members
come in and quorum is made and
then Members would be seen going
out again,

Shri Warlor (Trichur): Now-a-
days, when the Bell is rung, there is
another question that is asked, whe-
ther it is the Division Bell or the
Quorum Bell, If it is Quorum Bell,
they do not come in and they come
in only if it is Division Bell,

Shri Khadilkar: What about the
convention that during this tea time
Members would not raise about quo-
rum,

Shri Hari Vishnu Kamath:
is gone,

That

Mr. Speaker: I tried my best and
I also wanted that there ought to be
some interval for Members. Now,
Shri Ranga may continue his speech.

Shri Ranga: Mr. Speaker, I was
saying that this is the third time that
it has happened in Kerala. Why is it
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that the principle of majority rule
hag failed in that State? Many ex-
perimentg have been made, Almost
every important party has been
charged at one time or the other of
making up a majority and running
the administration there—the Socia-
list, Muslim League also, I think, the
Communist and the Congress, They
worked in a coalition and had a
majority, For some time a minority
Government was run at the suffe-
rence of the single largest party, 1
think, the Congress, Later on a coa-
lition came and the Congress, as us-
ual, followed the principle of the
crab and killed its partners who came
to fertilise it. So much so it began
to run the whole show by itself by
looting, by robbing or probing, by
all sorts of means, by taking people
from other groups, from independents
also and covering them up in the
usual mantle of the Congress, deceiv=-
ing themselves and deceiving the
public that it had a majority and they
began to govern. Were there many
pre-independence patriots there in
the Congress? Not as many as there
were post-independence patriots. And
unfortunately for them in those areas
those who had had the opportunity
of carrying on the struggle for In-
dependence under the leadership of
Mahatma Gandhi, under his guidance
and training, were in a minority. I
think in 1960 the then President of
the Congress went there and cam-
paigned and some hon, friends there
for whom I have great personal affec-
tion and respect had also gone there
and run the election campaign. It
was a national campaign carried on
in the name of all democrats, be-
longing to all political parties, except
the communists. They invited the
co-operation of every democratic
non-Congress party. They welcom-
ed that co-operation; they appre-
ciated it during the election and it
was that democratic coalition that
had won the majority, But what had
been the result? Bit by bit they
swallowed up the other people, de-
moralised some others and in the
end they emerged as the single party
Government, as the Congress Gov-
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ernment. Some blame is to be plac-
ed at the doors of the former Prime
Minister. But the present Prime
Minister who was then not a Prime
Minister was responsible in helping
the then Chief Minister of Xerala
who was contributed by the PSP to
go to your State, Sir, as Governor.
And afterwards, they were able to
help themselves and they said to
themselves: “We have added another
feather to our Congress cap of rule,
of power, in this country, entirely
as a Congress Government.” These
methods, unholy as they were, im-
moral as they were, certainly un-
Gandhian as they were, have also
contributed to the present mess, They
wanted to have, as they are having
it, only their own party’s Govern-
ment in that State, as they are having
it in other States also, But did they
keep faith with themselves? Every-
one knowg that they did not, There-
fore, there were groups, as there are
everywhere else. But some sufferance
is being shown to the minority group
in other places, in a higher or lesser
degree, but here in Kerala, they
found it impossible to show any
sufferance between the groups after
a time. Therefore, the leader of the
minority group within the group has
had to resign from Ministership.
Recently he died and I was told that
crowds of people go to offer their
pranams at the place of his grave or
where he was cremated. T do not
know exactly how his ashes were
consigned, That shows that he must
have been quite popular, and he could
not find any place in that Ministry.

Earlier, some of the communist
friends rmsed certain charges against
the Congress Ministry, They publi-
shed them in their papers, Some
golmal took place between the Mi-
nistry and the communist party so
much so that the poor communist
party wag obliged to withdraw those
charges from out of the papers.

Shri Warlor: The Government was
forced to withdraw; not the com-
munists.
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Shri Ranga: There was an agree-
ment between them, but the charges
were withdrawn, (Inierruption). The
President of the Provincial Congress
Committee insisted that those charges
should be enquired into, If I am not
mistaken, he is not one of the PIPs—
Shri Govindan Nair; he is not a post-
Independence patriot. I think he is
a pre-Independence patriot, T am
speaking subject to correction. He
insisted upon that enquiry; it was
not granted, Later on, my old friend,
Pandit Nehru, said, “You send the
complaints to me and I shall look into
them.” He did it on so many other
occasions and in so many other
places, and the country knows the
result. The Das Commission stands
as a testimony to those results. In
this case also, the then Prime Minis-
ter thought there was nothing sub-
stantial and therefore he asked Shri
Govindan Nair to keep mum, and in
that way, they silenced it. But dis-
content was brew.ing all the time,
and why? Because the people felt
there were genuine cases of corrup-
tion on the part of number of Minis-
ters including the Chief Minister.
Right or wrong, it is another matter,
but it has happened that way, There-
after, what other choice was left now
to the poor, helpless opposition or,
as they prefer to call it, dissidents
within the Congress? In the end, at
long last, at least once in the history
of these 17 years of democratic rule
in our country, the Congress rule in
our country, 15 of them had bucked
up courage. How did they do it? I
do not know, but they bucked up
courage to give notice that they were
going to vote for the no-confidence
motion. They voted against the Mi-
nistry and in favour of the motion of
no-confildence and brought down this
Ministry,

1 am told that although there were
not ag big demonstrations of joy on
the present occasion as there were
when the communists were driven
out of power, the people are happy,
I cannot say whether they are in a
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majority or a minority but the peo-
ple are certainly happy in Kerala.

In these circumstances, what is it
that one can suggest to the Govern-
ment? It was in this connection that
the press people asked for my views,
and I said that let an experiment be
made, as Shri Khadilkar is now sug-
gesting, He wants one kind of experi-
ment, and I want another kind of
experiment, Certainly an experiment,
that method of choosing the Govern-
ment or having the Government need
niot necessarily be on the lines on which
til! now the State Governments have
been formed: whichever group or
party is able to show that they have
a majority, the Governor is expect-
ed to call the leader of that majority
party or group to form the Ministry.
Even there, the Congress has not
been always so scrupulous, There wer
occasions when the Congress did not
have a clear majority and yet the
Governor called the leader of the
Congress party to form the Ministry.
After they had formed the Ministry,
they were able to get a few more
people from among the Independents
and from other members also to join
them and thus help them to make
the majority. I need not got into the
details. I am clear in my mind that
that method is immoral and is wrong
and is undemocratic. The Congress
people also realised it and therefore
they said, just before the results of
the last general elections were an-
nounced that wherever they were
found in a minority they were not
going to invite members of other
political parties or even independents
to come and join them in order to
help them to make a majority and
form the Ministry. But, unfortuna-
tely, when they actually had to make
a decision, in conscience, in Rajas-
than, for instance, they stooped to
conquer, and managed to get one or
two or three Independents to come
and support them and in that way
they formed their majority there,
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Thereafter, that process goes.on,
the process of political prostitution,
this process of procuring members
from other groups and other parties
and independents in order to fatten
themselves, And how do they fatten
themselves? It is like a diabetic or
beriberi patient growing more and
more fat only to be at the disposal of
the doctor all the time and his minis-
trations every day. This is how the
Congress show has been going on.
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Is it a real Congress in Kerala; it
is not the real Congress. It ig called
Congress. After Mahatma Gandhi’s
death, they are content, somehow or
other, and they are trying to throw
the mantle of the Congress on some
people and taunt all those others
who have been pre-Independence
patriots, taunt them saying that “they
are not Congressmen and therefore
they cannot be looked at; they are
not good enough to provide any kind
of leadership to the people.”

Shri Hari Vishnu Kamath: I want
0 know whether the hon. Minister
of Railways is unusually active by
the side of the Minister of State
®ecause the Congress party has been
derailed in Kerala.

The Minister of Railways (Shri
8. K. 1‘:&’1‘1) I am taking notes.

Shri Ranga: 1 hope the hon. Mi-
mister of Railways will not come to
hig rescue ‘ag he had done at the time
of the last genera] election, espeéidlly
in view of the hopeless and unwhole-
some results that those other frierids
of hig have achieved as a result of the
success that he has won in co-opera-
fion with other friends also for the
Congress, because, again and again,
he may go. He did it in Andhra; he
belped them; he went to Kerala and
Belped them. He ought to kmow the
results. He should grow wiser after
these results and I hope this time he
would not make himself responsible
for a similar mess to follow if -he
were to help them once again. Anyhow,
it ig left to them, and he is in tpat
party. [f T had been in that party I
know the responsibility, and therefore
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him if he is forced once
ere. (Itermpﬂon)

Shri P. Venkatasubbaiah (Adoni):
You have paid compliments to the
Railway Minister.

Shri Ranga: Is it not time now for
the Congress people to begin tg rea-
lise that it is much better for them
to make an experiment at this stage
in this problem State, that method of
rule, or choosing the Ministry or the
Government, which is different from
the one that they had adopted till
now, that is, by the majority party
or majority group? If they are to do
it that way, there is one suggestion
made by Shri Khadilkar, and that is,
the Congress itself should be allowed
to go there and they themselves
should form a Ministry and that the
Ministry should be good enough to ap-
point committees representing all the
political parties and the Opposition
should be where it is and it should be
content to give them advice and be
satisfied with whatever implementa-
tion the Ministers can give to it. It is
very much like the Sanyasi saying that

“rice is white and chunam is whife;
both are one and fhie same; whit does
it matter what you fake? 1 ‘will take

eg;ml.rn':e That ¥s the way my hon.
wants it 6 be once igﬁm hav-

ing the Congress ‘mifiistty there and
dommon
them
to run the show as they have been

I can only pit
again to go

- running jn the same miserable and

digusting manner. I do not agree with
this method.

Secondly, he seems to think that
there is only one way in the west by
which a ﬁemocratlc Government in a
parhamentary ‘manner is being run.
He is mistaken. There are two prin-
cipal types——the British and the Ame-
rican. There js the third one, the
Swiss type.” That is what I have been
thinking of. This is not the first time
that T have mooted this idea in public.
When there was trouble in Orissa
and the House was asked to give its
sanction to the President’s Rule in g
similar fashion, I made that sugges-
tion. Earlier when there was similar
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trouble in Kérala, I made a similar Switkérland. Let them not be too

suggestion and I repeat it now, Look ithpitient about pushing their o¥m

into the working of democracy in
Switzérland, true it is a very small
country; the population also is not
very big. But at the same time, it is
not much smaller than Kerala and
the populatioh is not much smaller
than that of Kerala. Therefore, an

experiment can be made on those
lines.
What do they do there? They do

not dismiss all political parties, All
political parties are free to function.
They go to the people and get their
votes by proportional representation.
If you can possibly introduce propor-
tional representation even as an ex-
periment in Kerala, if it is not too
late for you to do it by taking the
necessary legislative sanction, please
dp it; 1 am in favour of it. If you
are not prepared for that, even then
allow all these political parties to go
and appeal to the masses. When
they come back, I hope none of the
political parties there functioning at
present would be able to get a clear
majority. 1 sincerely hope and pray
for it, because this majority rule has
done a lot of harm to them. So, I
hope none of the parties would come
back with a majority. Then there

would be so many parties with or
without majority. Let them  sit
together.
13.32 hrs.

[Mr. DEpuTY-SPEAKER in the Chair]

Let the biggest party be prepared to
make somg concession by accepting a
representtation on the Ministry a little
less than what is proportionately due
to it. Let us agree upon a m:m.mu:r;
‘stréength of 5 or 10 nrembers and le
gll thode parties which gain that
minimum strength be given propor-
tionate representation in the Ministry.
Let each Mimistry be assisted by a
gmall representative committee. Let
all of themn sit together and make a
committee cabinet, as they have -in

pélicies aHd progrdththe; dnd getting
them accepted by a mere majority, but
let them iry théir best to reach a
consensus on as many points, as many
policies and programmes as possible.
In the case of certain things which
the bigger groups or the smaller
groups consider to be a matter of
essentia] principle and of very great
urgency and they cannot agree to be
patient enough to wait until a con-
sensus is achieved, let them also
agree on some principle; say, that if
two-thirds or something like that are
in favour of a particular programme
or project, it should be taken up.
They can work out the various
details, but this principle of committee
Government must be agreed upon. If
it cannot be agreed upon, I do not
think you can improve the position in
Kerala. If Kerala goes down, I am
afraid it would be the beginning for
this kind of political rot to spread to
other areas also.

My hon. friend, Shri Khadilkar, is
saying that the Swatantra Party is
opposed to planning. It is not so. I
have saild it many times and I do not
know how my friends on the Cong-
ress benches and other friends think
it reasonable to go on saying that
Swatantra Party does not believe in
planning. We believe in planning,
but we do not want this Planning
Commission sitting here on the top
of the Cabinet Ministers as a super
Cabinet. The former Prime Minister
himself was saying almost the same
thing. Secondly, they are also con-
fessing now that they have made so
many mistakes, that they have given
too much prominence to industrialisa-
tion and they should now give higher
priority to agriculture. It is on this
particular point that Mr., Patil had
to part ways with those gentlemen,
but in his own friendly and coopera-
tive manner. Now they are coming
round to his view as well as my view.
Why ghould these ‘people go on
flattering themselves that they are
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standing in some kind of heaven and
the others are in abysma] depths? Our
point of view is that we believe in
planning, but of g different type, of
a non-Nehruian type, non-Soviet
type.

Sir, it is not as if I am putting
forward my claim for inclusion in
their coalition. My party does not
function so far in their elections. But
the most important thing is, if this
Government, if this ruling party,
were to declare itself in favour of the
kind of proposition I have made,
much good would happen.

All this time, many people have
been wondering in this country and
abroad as to why it is that such large
numbers of people in every State go
on voting for the same type or differ-
ent types of Congress people, in spite
of the fact that corruption charges
have been levelled against Chief
Ministers and other Ministers, and
they have been proved to the hilt.
Chief Ministers have had to resign;
many Ministers have had to resign.
‘Many Ministries have had to change
places and all over it is taken for
granted that unless a Minister is able
to prove his bona fides by his general
conduct or by whatever he is able to
show tp the people that he is honest,
cour Ministers are not taken to be
honest today. That is the unfortu-
nate notoriety that the Congress
‘Ministers have won. I pity the other
honest Ministers who are mixed up
with these bad people.

In spite of all this, people go on
wvoting tor them. There are various
reasons. There iz the name of
Mahatma Gandhi and Panditji, which
they have appropriated and also the
two bullocks— “our -bullocks"—which
they heve taken over. But more than
any other reason, there is the reason
of ‘the fact that they happen to be the
Tuling party. ‘In this eountry demo-
cracy has been a new thing. For a
~very long time our peaple have been
-accustomed to supporting and eulo-
gifqing the people who are there as
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rulers. Once you say that you are
not going to depend wupon mere
majority rule, the people would heve
an opportunity of making a proper
choice between Congressmen and
Congressmen first of all and next
between Congressmen and other peoli-
tical parties, not with the fear or hope
that the Congress people wili come
back again into power, but they will
try to find out to what extent they
can be trusted and relied upon. A
free opportiunity would then be given
for the first time to the wvoters in
Kerala to make up their mind witheut
being obsessed by this feeling of their
being the ruling party. Therefore, I
make this suggestion that this expe-
riment should be made, with whst-
ever alterations they would like to
make; it is not progressive merely to
pick holes in the suggestion I have
made.

In conclusion, I would like to say,
let them pot think that they cannot
entrust the governance of a State to
a committee government. It would
be in actual practice something like
a committee government. Let them
look at the budget of the Londan
County Council or any of the great
cities of the west. They would find
that their incomes, their budgets are
much bigger than that of Kerala.
Their population also, sometimes, is
much bigger than that of Kerala. Yet
they are running it. There was a
time when the Labour Party wasz in
power and Mr. Herbert Mofrison was
the Chairman of the L.C.C. The
Conservatives and Liberals attended
the committees there as minorities.
They never said they were persecuted
in any way. All of them worked
together, In some ecommittees Con-
servatives presided, in some others
the Liberals presided and in a majo-
rity of the committees the Labourites
presided. In every committee the
‘majority -group had certginly its ewn
mejority. Yet they werked with the
aid of .consensus, 'they worked toge-
ther and that -provided a very good
government. You have made these
State Governments here {0 appear
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-very big, with a legislature, with a
-Governor and all sorts of things.
Actually, is their position better than
that of the L.C.C. vis-a-vis their
Government? Our State Govern-
ments here are deficit governments,
bankrupt governments. They depend
upon grants-in-aid, subsidies and
other assistance that the Government
of India is giving. Their powers are
also limited to a very great extent.
Therefore, let us not break many
bones over this difference between a
local administration like the L.C.C.
and a State Government here. Let the
Central Government and Parliament
make this experiment and let us see
how it would work.

Let, for once, the Congress leader-
ship make up their mind and demons-
trate to the people that they are not
so keen on governing everywhere at
all costs and under all circumstances
and that they are prepared to share
power with other people, not in the
way in which they have done, in the
crab-like manner, but in a co-opera-
tive, comrade-like, decent, Gandhian
manner, when it would be safe for
other parties to co-operate with them
without the fear of being subjugated,
subverted, degenerated and ultimately
destroyed.

Shri Eappen (Muvattupuzha): Mr.
Deputy-Speaker, Sir, I rise to support
the motion that is before the House.
The happenings in Kerala make a sad
story, sad because of the way the
Ministry had been brought down and
sad because of the events that have
been happening. Every Member in
“this House has got a right to interpret
the events according to his liking and
“give his own colour to it. But we in
‘Kerala are deeply sad over what has
happened there. 1, therefore, would
request the hon. Members "of this
House to approach this subject in a

“spirit of sympathy and goodwill to-

wards us and look at it from that
‘ungle of affection and love.
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When I speak of that, I remember
what was said yesterday by Shri
Khadilkar. To use the mildest expres-
sion, the statements he made were
uncharitable, He felt that in Kerala
a stable government under democra-
tic set-up is impossible and, therefore,
he suggested that Kerala may be
split into two and added on to
Madras and Mysore. When I heard
that speech I was reminded of the
learned philosopher who spoke about
the transient nature of life and of the
futility of weeping over dead people:
when hig neighbour’s child died but
who wept bitterly when his own
child died. I pray to God that Shri
Khadilkar may not have an opportu-
nity of experiencing the experience:
of that learned philosopher.

Sir, the people of Kerala are edu-
cated, enlightened, cultured and their
political consciousness is of a high.
order as compared to what is obtain-
ing elsewhere in this country. They
cannot be herded together to act imr
a particular way as somebody would
like. ‘The herd mentality is that of
the savage and the illiterate. They
form their own opinions and act
according to those opinions.

After the 1957 elections when the:
Communist Party came into power
much wag expected. The Communists:
went about always speaking in favour
of the poor and the downtrodden. But
when they got power of office they
forgot all that they spoke and utilis-
ed the power to flll their own coffers,
the coffers of their party and their
friends. The notorious Andhra rice
deal in which the Communist Party
knocked off lakhs of rupees from the
coffers of the starving millions is am
instance in point. Again, the noto-
rious ‘cell rule' that they established,
where people were brought before
the cell courts and fined, was another
instance intolerable to the people.
They demoralised the people as =
result of which there was no law and
order in the country and life and
property were unsafe. In spite of all
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these, the people of Kerala were
patient enough to carry the old man
of the sea for 24 years on their
shoulders, when finally they rose as
one man and drove the Government
out of power.

Now, Shri Khadilkar was speaking
in a mood of desperation. When
people become desperate they act and
speak in a way which may appear
strange to others who are not in their
circumstances. The fifteen MLA's
who crossed the floor were in Shri
Khadilkar's mood. The reasons that
led them to act like that, their frus-
trations, their disappointments, the
rebuffs they have received, their
mental attitude and all these things
are matters on which I do not wish
to expatiate—I do not consider this
is the forum for it.

Various suggestions have been made -

here by various hon. Members. Shri
Ranga himself made some suggestions
as to how the Government is to be
run in Kerala. Shri Khadilkar made
another suggestion. That is all very
good. Sitting here, it is easy to make
suggestions. When Shri Ranga made
certain suggestions, I must tell him
that we have tried almost all the
methods that he has suggested. For
example, at one time the PSP had
anly 19 members while the Congress
had 45 member<, and still the Con-
gress allowed the PSP to run the

administration of the State, What
happened?
8hri Koya (Kozhikode): Why was

that support withdrawn?

Shri Kappen: Shri Koya was once
the Speaker of that Assembly; he
knows better than me.

Shri Alvares: What do you mean
by saying “allowed to run the admi-
nistration”?

Shri Kappen: The Congress allow-
ed them—you will be pleased to
underline it—to form the Govern-
ment. What happened? The people
again rose against that Government
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and in ten months' time that had to
go. All these experiments that have
been suggested, I do not think, are
going to work now.

After speaking about what has hap-
pened there, what has to be done in
future is really a matter for serious
consideration. Ome thing I would
request this House to remember is
that the Ministry that has fallen now
remained in office for the longest
period. For 4} years it continued in
office. It is after four and a half
years’ rule that it has fallen, After
the fall of the Communist Ministry,
from it; ashes rose this Ministry,
supported by all the genuine demo-
cratic forces in the State. For four
and a halt years it was functioning
smoothly. That Ministry gave a new
hope to the people, industries sprang
up in the State everybody felt that
something good is coming to the
people and the people were generally
happy. Only the Communists alone:
were not happy.

Shri A. K. Gopalan led a march
across Kerala, the epoch march, dec-
laring that by the time the march
reached Trivandrum the foundation
of the Congress Ministry would fall
and that the Congress Ministry would
go tp the dogs. But nothing happen-
ed and the march ended in a fiasco.
Shri Gopalan issued a statement that
the police behaved admirably during
the march. After the lawlessness
that was created during the time of
the Communist regime, there was
proper law and order and a proper
police administration in that State
and everybody was happy. At that
time, unfortunately, there was a small
car geecident in which the then Home
Minister, Shri P. T. Chacko was in-
volved, which created a hubbub. The-
Communist Party took that opportu-
nity to create trouble. Unfortunately,
some Congressmen also, I must admit
with shame, joined hands with them.
Even though the Communist Party
created all that hubbub, everything
quitened down but then g Member of
the Congress Legiilature Party,
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Shri P. Gopalan, went on fast unto
death before the State Legislature,
demanding the resignation of Shri
Chacko, Finally, Shri Chacko
resigned.

This was followed by g series of
incidents, unprecedented in the his-
tory of Kerala. There was a dispute
between Ezhavas and the Christians
regarding the Thaikal burial place.
‘That dispute ended in the desecration
of the Thaikal Christian church and
the Chief Minister, Shri Sankar, made
a statement in the State Assembly
that the occurrence took place at the
dead of night, when there was heavy
downpour, and so it was not possible
to get any evidence in the case.
Immediately after this statement, a
series of church desecrations took
place. Memoranda, petitions and reso-
lutions were sent up in heaps but
nothing happened. So far as the
identity of the people involved in the
Thaikal case js concerned, everybody
knew them; yet the police took two
months to arrest the real culprit and
the case has gone to the dogs. More
than 24 churches were desecrated and
in that desecration the object of attack
was Eucharist. According to the
Christian belief, Eucharist is the body
and blood of Christ. That was taken,
torn and thrown into gutters or
stamped under feet. There was a
particular purpose behind these
depredations. It went on unchecked
and people began to wonder whether
there is maintenance of law and order
in the State or not. There was real
commotion in the State and in the
wake of it came the announcement by
the 'Chief Minister, Shri Sankar, that
the Inspector+General was going to
be transferred. Just after a week of
the announcement there was a news
item in the papers that a secret file
regarding the Inspector-General of
Police weas going to be published in a
particular paper.

Shvl ‘Harl Vishna Namath: Mr.

Deputy-Speaker, when . my hon.
friend is trying to inject such vigour
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into his speech, he must have &
quorum at lemst.

Mr, Deputy-Speaker: The hon.
Member might resume his seat. The
bell is being rung...... Now, there
is quorum. He might continue his
speech.

Shri Kappen: Just a week after this
new item of the offering of the file
for publication in the papers, photo-
stat copie; of the secret file appeared
in a few Communist dailies. There
was confusion is the country and then
events followed in quick succession,
ending with the fall of the present
Ministry.

Now, let u; not close our eyes and
try to imagine there is darkness., It
is g fact, and I am prepared to face it,
that there were allegations of corrup-
tion against the Chief Minister. But
what are those so-called allegaf®ns?
Do they merit an enquiry? The
allegations are that the Chief Minister
used his official position to take on
lease thousand acres of land at one
rupee per acre for 99 yearg and that
this document was registered in the
name of “Lakshmikutty and others”,
Lakshmikutty being his wife, and
that he planted 100 acres of land out
of this with bud rubber at a cost of
Rs. 1,500 per acre and that 50 acres
of this was sold at Rs. 20,000.

The second charge is that the Chief
Minister acquired six acres of lang at
Velli, which ‘i ‘kayal land and re-
claimed it at a cost of Rs. 20,000 per
acre. The third charge is that in the
granting of schodls bribes were taken,
ranging from Rs. 3,000 to 25,000. One
person went to the extent of saying
“I am preparedl to prove ‘this; dther-
wise, T may be shot”. Yet anofher
charge is that one Sukumar Babu, a
near relative of the Chief Minister,
who s only a pefty clerk in the
Pewaswam Department, had mcquired
two fishing boats at a cost of more
than Rs. 1 lakh. There ure a muniber
of charges lfke that.
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Whoever has said that these charges
are not being enquired into? Shri
Patil who visited Kerala issued a
statement that irrespective of the
fate of the no-confidence motion these
charges are going to be enquireqd into.
So, I do not understand why so much
of heat is generated on this. No one
is going to fight shy over this enquiry.

14 hrs.

Something hag been said about the
shortage of rice in Kerala. It is a
fact that there is no rice to be got in
Kerala, whatever be the price you
are prepared to pay, except one kilo
or so from the ration shops for some
people. There is really great suffer-
ing in that place. Due to incessant
rain and due to want of rice which
is the stable food of the people there,
there is really great suffering, I
would request, since the President has
taken hold of the administration there,
that it should be seen that rice ig sent
to Kerala immediately to relieve their
suffering. In the coasta] areas where
the labourers live, people are not able
to go to work because of rain and they
have no money to purchase rice.
Even if they have money, there is no
rice available. Therefore I urge upon
the Government that immediate steps
may be taken to see that Kerala is
supplied with sufficient quantity of
Tice.

Shri Nath Pai: Mr. Deputy-Speak-
er, the Resolution moved by the
Minister of State in the House seek-
-ing’ the approval of the House for the
President’s Proclamation is a grim
reminder of the total, chronic and
incurable inability of this Government
to learn by experience; of itg inability
to do anything unless compelled and
forced to do and its inability to move
unless it is pushed to move. It also
reminds us of this Government’s
superficial understanding of the work.-
“ing of democracy. The Prime Minis-
ter, I think yesterday assured some-
body that there is 100 per cént demo-
cracy in thig country because he rules
by the consent of the majority in the
legislatures and in the wation’s Par-
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liament. May I, with all respect to
him, submit to him that this is a very
elementary, rudimentary, very super-
ficial understanding of democracy? I
would like to tell him that when
démocracy flowers and matures,
therein lies the glory, the grace and
the beauty of democracy; it is the
ability to respond to the chord, even"
if the chord is moving in the slightest
measure, in the hearts of the people
whom democracy claimg to be ruling;
it is the discovery of the national con-
sensus. It is not the pursuit of a
majority which descends very soon
into a-brute majority.

I woulg also like tp tell him that
the events in Kerala and what is
likely to happen in Orissa and in
Kashmir are the rumblings, or rather
grim rumblings, that the guthority of
the Centre ang of the hierarchy of
the ruling party is beginning to erode
and weaken faster than they are rea-
lising, It is also a grim warning to
the ruling party that it will no longer
be able to impose ity mandate and
writ con the people of this country by
permutations ang combinations of the
communal and caste considerations by
rushing at the last minute a Patil who
will hold before the people of the
State either the carrot of favour or
brandish the stick of party discipli-
nary action. That is not likely to
happen. That is one more Ilesson
which Kerala has served on the ruling
party.

Shri Nanda speaking in this House
on the Motion of No-confidence,
claimed that his party is the gsheet-
anchor of stability ang the hallmark
of democracy. Obviously, he was
oblivious of what was happening,
when he wag addressing this House in
such boastful tones, in the State of
Kerala. The sheet-anchor and the
hallmark of democracy were lying in
shambles in the State of Kerala when
he was saying that he provides the
sheet-anchor of stability and the hall-
mark of democracy in thig country.

Here again I would like to submit—
I hope, they will bear with me in
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patience—that the Congress has been
the unsettling factor in Kerala. 7y is
the main cause of instability in that
State. The reason is very simple.
The Congress never functioned as a
political organisation true to its own

ideals, policies and programmes in

that State. It was g front which it
provided for factors, for forces, for
elements which were basically casteist
and communal. These casteist and
communal leaders of Kerala professed
loyalty to the Congress, but basically
they remaineg loyal to the caste and
the communal group to which they
belonged. It was g marriage of con-
yenience between the bosses of Jantar
Mantar and the communal overlords
of Kerala. Therein lies the seeds of the
continued instability in the State of
erala.
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Shrj Nath Pai: T would plead with
you, Mr. Deputy-Speaker, when you
ecome tp the pressing of the bell to
remember all this. I will always
y:eld if the questions are honest like
this one, '
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I was submitting to you, Mr.
Deputy-Speaker, what has been the
main factor of instability in that
State. Time and again it happens, as
it has been pointed out yesterday even
by speakers belonging to the ruling
party, that these highly educated and
highly intelligent people of Kerala
are denied, what should be their ele-
mentary right as fellow Indians, a
stable administration, a clean admi-
nistration ang an efficient adminisira-
tion. I think, my hon. friend, Shri
Jha is partially right, not completely
right, because now that he has crossed’
the floor he thinks that all the blame
can be foisted on one side and 4ll the:
virtues can be showered on the other
side. That is not my approach. AlL
are to blame. But, I think, basically
the responsibility lies on those who
have been holdigrg the reing of power
in this country for the past 17 years.
The Congress never tried to function
ag a political party, Its Members are
seeking unholy alliance I thmk, alll-
ances among parties which have:
nothing in common angd are only for
the purpose of getting votes is a fraud
on the people. I also will call _jt
unholy. But the Congress basically

"was @n unholy alliange iftself fin:

Kerala, Neither its secularism; nor
its nationalism, nor itg loyalty to
demﬂcracy, nor to socialism was ever
given a play in the State of Kerala.
Its constant, perennial, perpetual pur-
suit was how to bring about a com-
bination, 3 permutation whereby it
will be able to get a majority in the
legislature, if not as a majority of the
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mandate of the people of Keraia. It
was this subordination of the majority
to thig consensus of the people that
.should have been given for the people
of Kerala. It was this original sin
-committed by the Congress for which
they are today paying the penalty.
Kerala will be g warning and it is
.not unlikely that such a tragic lesson
will be repeated. Unless the proper
inferences and conclusions are drawn
‘very quickly by the Prime Minister,
this hotchpotch remedy of rushing a
Patil—I never understood whether he
is going tp intervene which I would
like to know because he wag making
copious notes—this kind of a last
minute remedy is not a solution. It
puts the seal because he is likely to
intervene, because he perpetually
interferes in the affairs of Kerala.
do not deny the right.

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
He is not intervening.

Shri Nath Pai: It is up to you to
choose your spokesman. I would like
the Prime Miinster tg think about this
matter. Is it any solution to Kerala
to try once again to get a majority
which all the while carrying the dyna-
mite of dissidency in its own ranks
explodes periodically? The Congress
carried within its own womb the
time-bomb of the dissidents’ rebellion
in every State and this is becoming a
pattern. I1f they want to stop
this, the pursuit of the majority
of the votes will have to be given up
and the Congress will have to stand
courageously, mnot by seeking the
favour of this caste or that caste but
by its programme if it is sincere
about its programme which it has
proclaimed.

1 would now like tp turn to what
has been said by my hon. friend Shri
Khadilkar. I wish that he were here.
I had suggested to him that I wanted
to reply, and T had suggested to him
further that he shoulq be present
when I spoke. Shri Khadilkar has
become a political vagrant of very
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long standing. 71 cannot say that he
is an elderly Congressman; actually,
I cannot say that Shri Khadilkar is
elderly anything, because he has
never remained long enough in any
political party. He is 3 Congressman,
shall we say, an infant Congressman
or a baby Congressman,

Shri Hari Vishnu Kamath: Infan-
tile,

Shri Nath Pai: He said something
here yesterday about Indian demo-
cracy which I feel the House should
take very serious mote of.

Shri Khadilkar has taken the pledge
of upholding the Constitution wnen
he became a Member for the second
time in this House. He was flagrant-
ly preaching subversion of the Con-
stitution when he was preaching for
the imposition of one-party rule in
this country. 1 think the House
should take a very serious note when: °
any Member, under the very roof
which is the guarantor of our demo-
cracy of the multiparty system, will
pleag or preach—this is not a matter
for rhetorie; the Lok Sabha is not a
debating union; it is not a university
campus; it is not an academic society
—the subversion of the Constitution;
it is not a matter to be brushed aside
by giving a reply. The matter peeds
to be very seriously looked into be-
cause what he said amounted to
nothing short of subversion of the
Constitution, inasmuch as he pleaded
that we should look tp the example
being provided by some couniries.
Are we so fed up with our own de-
mocracy? If something is wrong to-
day with our democracy, it is mnot
that there is anything wrong with
democracy as such, but it ig because
of the way the Khadilkar and their
leaders have handleq this very deli-
cate instrument of democracy. Before
democracy is condemned like that that
it is not workable in this country, it
needs to be handled by people with
greater courage, vision, integrity and
honesty. It will not do to tell the
people of this country that democracy
is not workable, and let us iry to



Proclamation re.

3323

[Shri Nath Pai]
have one-party rule. We shall resent
that; we shall reject it and I appeal
to the House and to all the Congress-
men also to ponder seriously over
what one of their men wag saying.

Shri Khadilkar, however, functions
from the edge, from the fringe, from
the periphery of the dung-hill of his-
tory, as he called it. Once he told us
in this House in an effort—] do not
know what the effort was; so, I shall
leave it at that;—] think he was mak-
ing a gallant effort during the debate
on foreign affairs—that all of us
would be sent to the dung-heap of
forgotten things of history angd only
the Prime Minister would be remem-
bered; he meant the revered ex-Prime
Minister. Today, he is consigning cur
democracy to the dung-heap of his-
tory again. I would say that he some-
how functions from the edge of a
dung-heap, and, therefore, he always
reaches this king of wrong conclu-
sion. I hope the House will take seri-
ous note of this kind of preaching in
this very House,

Now, I would like to ask Shri Lal
Bahadur Shastri a few questions.
Firstly, I would like to ask why the
kind of thing happens in Kerala which
really has happened. That is becsuse
you are never very careful about the
standards which as a ruling party you
are required to uphold. I read in the
papers that Mr. Kamaraj, who has
every right to go to Kerala a: the
leader of the Congress Party, was ac-
companied by Mr. U. N, Dhebar. Mr.
U. N. Dhebar ig not merely an ex-
President of the Congress, but if I
remember aright, he is the chairman
of the Khadi and Gramodyog Com-
mission, which is a statutory body.
Are these the standards that we arc
going to set up before the people?
Here is a man who holds such a pub-
lic office like the chairmanship of a
statutory body, but he will not hesi-
tate to go ang indulge on party rlat-
forms in party-politics. This constant
debasement of democratic standards
brings about a weakening of the peo-
ple's faith in this delicate instrument
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of democracy. I want g reply. In
what capacity is Mr., U. N, Dhebar
touring currently the State of Kerala?
In what capacity has he gone there
and what are his activities there? [
want to know whether the Minister,
or the Prime Minister, particularly
who has only the other day, pledged
us that it will be his endeavour to
uphold the highest democratic stand-
ards, would like to use Mr. Dhebar’s
antics in Keralg as a shining cxample
of democratic standards. Either he
should resign angd go, which 1 can
quite understand, or he should not go
He is a Congressman of long stand.ng.
His heart is in the Congress Party.
But then  these divided loyalties
would not do. He should resigr, step
down from the chairmanship of the
commission and then go and work for
his party. We recognise this right,
but this kind of mixing, this kind of
constant mixing of the apparatus of
the State and the party machine has
been one of the banes of tnis party.

1 would like to point out to fhe
Prime Minister what happens as a re-
sult of this, and how gradually the
whole thing results in the withering
away of the faith in democracy of our
people.

There is the example, which the
Prime Minister should take into con-
sideration, of Goa. Here is an elected
government functioning, and the gov-
ernment had its own view. How far
is it finding a reflection in the policy
that the Government of India is adop-
ting? I cannot wholly hold Shri Lal
Bahadur Shastri responsible for that
because it is only recently that he has
taken charge of it and he has made
one or two,right moves in the right
direction. But I would like to say
what happens to democracy, how
it becomes a mockery and then
it gets overthrown. Congress leaders
should remember, and the Congress
Benches shoulg remember that demo-
cracy gets overthrown not by the
sword or the bayonet of a potential
dictator, but it gets dethroned from
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the hearts of the people and then only
its corpse is buried by a dictator as
has happened in many neighbouring
countries. If we do not want—and
I think that here we have something in
common in this House— these tragic
lessons of the neighbouring countries
to be repeated in this country, we
must be very careful about this;
you may defeat a man here or you
may reject the plea of an Opposition
Member, but when you basically will
rup counter to the express wishes of
the people of a State or any ares, to
that extent, you undermine the edi-
fice, the foundation and the structure
of our democracy.

There was the small question of
appointing the Chief Secretary of
Goa. 1 think Shri Nanda took the
position that he would not work with
a secretary of whom he did not ap-
prove, and I think that he was very
right, because the represented a popu-
lar government, But the Chief Minis-
ter of Goa also does represent a popu-
lar government, and nobody should
try to foist on him, unless one wants
to create an artificial crisis, a chief
secretary of whom he will not ap-
prove. But there are double stan-
dards always. Can you not put up
with a small non-Congress govern-
ment in a single part of this country?
It is this kind of example that comes
before the eyes of the people which
raises a question-mark in their minds,
namely ‘Will democracy function?’,
and it is thig that gives am incentive
and the line to men like Shri Khadil-
kar to say that this does not work and
let us follow the example of Africa
and try to impose one-party rule in
this country. The remedy does not
lie in that. The remedy is some-
thing which is very different.

Now, T shall come to another as-
pect. Shri Achutha Menon—now my
hon. friend who challenged me should
hear me very carefully—has warned
my party in that State that that party
should come into a Uniteq Front, and
he said that if it dig not come, his
party was going to say ‘Bold No'
to my party, I want to te]] Shri
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Achutha Menon that I ang my party
say ‘No’ to his United Front because
a United Front in Kerala is what pre-
cisely the Congress has been, and the
United Front of the Opposition will
not be in any way better, because if
the Congress is a hotch-potch of alli-
ance and a front of heterogeneous.
elements which gathered together
only for the booty and the loot of
office, of the loaves and fishes of
office and power and patronage and
favour . .

Shri Bibhuti Mishra (Motihari):
What about my hon. friend's party?

Wi Y QU AW WO FrET
aifoa | & o vz w@r § 5 gfw
WL AT TOA SaM@ST T g A
gt & 9 9% @E |

This will not do. [ have the courage
of saying that, that one unholy alli-
ance cannot be countered and defeat-
ed by an equally unholy alliance of
the incompatibles. Shri Achutha
Menon should remember that he can-
not bully ang frighten some of us in-
to going into the trap of the United
Front. We shall reject the United
Front. If the people want to choose
us on such programmes, such policies
and such record as we have, then we
shall bow down to their verdiet, but
we shall not go into this United Front.
I am talking for myself. So take it
as it is. T it implies criticism of any-
body, well, I stand by that criticism.
If it implies criticism of the stand of
some of my partymen, 1 stang by it.
You try to cultivate such standards
that vour conscience and your loyalty
to this country will always prevail
above your loyalty to parties and
whips. ...

Shri Bibhuti Mishra: We have al-
ways been loyal to the country,

Shri Nath Pai:....as I am doing’
here. I am submitting that I shall
be telling Shri Achutha Menon that
there is a built-in danger; because of
a built-in instability in the United
Front, the Congress comes to g quar-
rel; and even before it begins to ad-
minister it begins to disintegrate in

EERS
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the State of Kerala. Such is the fate

of a united front of such heterogenous
-Elements.

Only yesterday, my hon. friend
"Shri Warior dismissed all of us as
reactionary. Who allieq against him
in bringing down what he called
euphemistically the popular govern-
‘ment of the Communist Party? It was
a popular upsurge of the people of
Kerala, which had risen there and
-which had swept aside his party, But
he condemned them as reacticnary.
‘But hig party is pursuing that very
line; if the pursuit of pleas does not
succeed then it wants to threaten and
‘bully; if cajoling and coaxing will not
succeed, then intimidation and black-
mail wil] be done. I want to tell him
that some of us are not going to bow
down because loyalty to the peoplc
-and the upholding of the welfare
standards of the people of Kerala will
be the criterion. A party may get a
few votes extra by alliances, but In-
dian democracy does not advance by
‘that. The constant consideration «f
true democrats and socialists in this
-country should not be whether a
wretched party will get 5 few more
seatg in Parliament or in a legislature
but whether the seat of democrucy,
that is. Parliament itself will con-
tinue. And if in that process, he has
to make a sacrifites, he shouid have
the courage of making that sacrifice.
‘This is the standard that I want to
observe; this is the standard I expect
others to apply.

I want to say further this. Kerala
constituteg a challenge, a challenge
not only to the ruling party; it con-
stitutes a challenge not only to
‘Kerala; it constitutes a challenge to
the whole country and to all parties.
Kerala has become the testing cruci-
ble of Indian democracy. We cannot
get away by pointing an accusing fing-
er at some malady among Keralites.
“They are no worse, and in some
-ways they are better than the rest of
‘India.

The challenge ig something like
-this: what kind of government we en-
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visage. 1 would llke to say here that
if we looki to Thistory, rala has
something to teach us. Just as demo-
cracy is ailing in Kerala, in the past
Hinduism was ailing in the whole of
the country. And a great and mighty
voice came from Kerala and gave a
new dimension, g new vigour, a new
light, a new lustre to that ailing re-
ligion called Hinduism. May be
Kerala, which is being condemned as
the death-bed of Indian democracy
will, if we will have the courage, it
we will haye the loyalty, if we will
have the vision—far from being
the death-bed of Indian democracy—
prove to be the cradle of the rebirth
of g strident Indian democracy where
the pursuit will not be by political
parties for hopes of a few crumbs of
power but the ideal pursuit of the
maximum welfare of the maximum
number, the consensus of the people
of Kerala. To that ideal all parties
should address themselves, and that
party alone will ultimately succeed,
not only in Kerala but in the rest of
India, which will have the courage,
the vision and the readiness to forgo
temporarily, in the interests of this
country, what are supposed to be im-
mediately electoral gains, Elections
we may lose, but let us be sure that
democracy will be preserved: That
is the greatest gain for all of us.

Mr, Deputy-Speaker: Shri Kashi
Ram Gupta.
ot ®o Ao fawrt (¥mEm) ;- K

UF FAT q@AT Arear g | WA fewr-
A F ary F wA F AR ag
ATAY U WY W@ WEIFAT § AT
F04 ¥ far #% cegise fEar ?

Mr. Deputy-Speaker: I have al-
ready called the next speaker,

St wgoW oA (weEs) o S9-
e HRIST, F 9 oY grey FgijAreor
¥R A M @ gar o fe aew ¥ Ay
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AT HT A FZ 18 ¥, AT e ¥
%1 famr Wit a1, WY SAwr faw
Ay AT EAANEF 4T | THET
wrw g g1 f& AAT wEEw Wy
g TEATA HTAT T2 FTT F7 GLHT H
e ¥ ot fs sgw ) g G 0}
Fiwg ST A ¥ g fadny vy 9T
WX 99 faw #7 ag Adtem 9 fw
I I T 999 & T |
waay & gfage ¥ g wona=w
#F fau ox Fifemr & o = et
F1 A goir 7@t g anfgg | fady
R TR E gt g o &
@A § I #0987 TRFT ATAW wAT
w1 ot dare AET & | A WO Terdt Y
A # darT AgY 2 fFowm o
feafer d=1 g€ 1| g 5% & fF a1
¥ faems W= & "0 #9Y WK
W aga & AT o, frsg 99 15 wrafEal
T 57 g 9 fgewa #% 08 7@ q Y
I T AT BT A AG &0

% aarm wwgar § 5 o s
W T & qn & fgema & w1
g ¥t & & Fiww g F9m QwrAT
¥ WL &1 Afq 7oA § ooy fe
Tt &=l &1 997 €T &, ¥R a|
gawa ¢ ff a8 Faw 1 a9 fowar
¢ | T® AEH 98 9 Tro THo Tro
¥ FT geEd (U9 § wifAa g MY
Y TG A AT T AT I AT
foitequm & aza 7z 72 §9 fear
AW &1 AWENE &7 wALT
v F farggfom wvg &1 &
T a1 fF oMF Fgar AEE ar
¥ Tl & faw @ET, W A
Tg $© TEA Frufagi #1 frwrer av
Y & wowan § 5 qureETg a9 gar,
Afiee ag fet Q7 vt £ 7Y Frwrer
o ofr g feafr agr & ot o
A% gE ¥ AT O A TN T ARE
1184 (Ai) LSD—8,
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N o 21 T IN NI wwE §
AT T |

o} wTw T 0 wHT AT fag
§ ot Tq G FT FE gAT T A
W1 gEER # A9qE #94 & Ay
FOT AT | W A T THIX FEINATR
F WAGT T R | FUw MEF F
TATT F FTATH & §F TH1L § WeT-
qrewt g § | & 7g fAde ST Sgar
g fv afz oft grem < & e @
R § 7 o far g aTh O AN
g o

% g™ W WIOET S
femaT wmgar § | TomE £ I
TEEA & AT T AG T | F WA
®1 Y tfeque ar a®) avg AW
wifs gare 2w ¥ $1§ wrare Sfgar
T ¢ Tafag @ gw & w0 @
qT TG FARE |

% WTAAIY §AET . GINTT §TAR
g1

st wrsitew T 0 ¥ 9w 9T o
Mg |

ar TaEaT § adr s\ g ?
T TTHTT T |1, AT TCEHIC ToT |
gaq #ifaw & fF fow &1 W &
wez faar a7 % &0 Wi ST &7
OUAT AOF ATHY | 99 ¥ WY IAEr
o A gAr A J9 9@ | Iw AT
A ow=Er F faas wREd
# F@ FE A T F FUG oA ®
feat & =< g f& =Y gart o @w
T 74, Tafaw oFar wr AT Far
T W TEET AT a8 & fF wrer 4
urafirat 1 Fiww ¥ fere oy s w@r
¢ o faers ow & Ak for &Y
T THIA & FOG TS FAT qga THQ
ﬁm%muﬂmm%‘
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[ wrefrere o]
AW 9T A qg A9 3 e W @
%\ 9y sw T } 1 qE woHT oF we
5@ A & 8

¥ fraeT we fs o & A= o &
werTe falnt weR sTow fear
& %9 sl ¥ fearr § g7 www wwr
fe 3o e swfe & fawrs o
¥t &t S, AW A A faew
o T 1 AfET W oA F v ¥
¥ N ¥ woATg BN ) TG TS X
it § foer & faoe aqm & s
&, oaT ¥ I F7 gq@ A 9w
@ ¢ | WAL § wgy Ty fw s e
¥ or =mfe fe fmar mar @
fery ag sufer v & & s aome &
e o faam & fodr v ag fireare
7€t frar T @ 1 ar S oS g o
mt B SR Wy fEoaw 25 e
Y AT X F BT FT ATAT & | I
ot 9 ¥ Swi F wfq ow\r &
Tg WIAAT &) A T 1 AT w9
e & g fewm ar=t €0

IUTEAE WEIRE, AET WIWIE! HIT
& a1 A= "@fear 4 an R
Frf ot st fom ol & ¢ W
T AT § SE aEf # @ AR ww
o & a@1g et gEdy aref # wE wfae
& & | W g Wi Efgar a\r
gt at Wi g, feafa 7 gt | & fadew
AT A § fE zm art & & ¥ wagd
U HAt #Y OF v fomr qr ) g9y
% fomr a1 & o0 Fa9 FEHw @
& Aqr 7 &, w0 U ¥ ar W
T FFAT, WX W9 A7 IW & fau @
a7 g% af 5oy g« & fag & A,
o @7 w9 # ¥ g¢ wwfwi ¥
a1 A FT NOT GETG AG A oA
Wit | R 9T w1 @ frer fomd
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I g 7% Togry A Wy &, A
A aw A e | IgA ey e &
weofrg) & w1 3 & faers § e
Wt TuT WA E g I WY AW IEF
T WET | W NI FT AS €7 WET
st § | IR wyr fe e s
et wifew, femy @ v g F Wt §
fis aw & fag wrwie sfgar a7 &%,
afer wivw & fae g9 & % Sifaw
w4 |

IqTEY AR, 99 wifew &
AT g AR § | W a1 97 & e
ot Wt wiwE ¥ ouiE T see §
Afe & g =rgan g e gt faY
& S A § ag W e sfe€
Amacoegu I @Az &
soTde 1 AT W 37 ¢ feh
gwfa ffg &7 & Ak feaet fFatT &
qa @ | faer gmfa #1 a9t &
o Ffare e & oaw @
goar & wfFT 9z s9wa 1 fa=re
"I &1 A7 AE7 &Y g4l § | ITHEe
Frafreey o 99 F1 W W A gew
F & gy # T § AwEr fagr
SRR SR CRICERUE SN
gafag & S § Ao gEwr dar
g | e g A ag W § f5
39 faoft awafa &1 91 7 F1€ v
fraffa €9 arfen gar< 2w & | g
fagior & I@ 7 7 FT wnifawr
# @ fafor &3 W) sw oA
TEA FT I FW § NF OF I
I | @ aF wofe #F @ A
ghit aw % WiE w dfve ey
T €. ...

Mr. Deputy-Speaker: The hon.
Member has spoken for eight minutes.
We are concerned here wity the
Kerala proclamation, and not one worg,
has been said by the hon, Member
about it.
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Shri Kashi R8m Gupta: I am com-
ing to that, Sir.

Mr. Deputy-Speaker: The hon.
Member should be relevant to the
main motion before the House,

oft el v e ST WE,
qE AN F A owwer &, OE A ARy
7 woemEr g7 a0 wwe 9l 8
T WR A9 Aifaal e ador @
WA frwa 1wt & A & adY
afer on awE, afasc o g
€ #TeT 9T FF J7 AT TR
TR IET N T WA R FATEITE
gIEAFT 7 OF TET ®F FT  I°T
FRA I W A Fm e A @
FEX gU WS FT @ fFoafx gw oy
T AW ¥ goeE 7 A% AT qEq
Ty & oY fafree =T ¥ 7 wne
e Afrd ® sy 9@
I F grw ¥ F WX w99 qret
w1 frndt g=it #Y sre %7 a9 Az
€ A a7 7% & fr 3 ¥ waT oy
Y TRAE I WR v £ a7 Wi
¥ ot @ arelt @ A W T Wi 9%
g & fFm s & Aify 7 Fivw
AT A FUH T T2T TC HIATAT 2 |

ST TP 9T FRIEART WX FG-
freg wifs fawr ¢ @t q@m@n
T AT qpi T @ E AR EH AW A
W A &1 % ga|r R grd
fiF f5w ST § WX ag wUT FY T
9T GUTE FT ThA q1 I a4 7
T wqaT @ | TEET 99 & oA
¥ ST @A A A I A
W fF foq W & WA =T aRa
AT A& T §EAT | a7 & w27
WA TE a6 G sw AW ¥
S gu at ¥ for wgm 5 ey
T 9T AT AW ¥ faw @ = ow oz
Fyfolig oorarF= F Ay,
9 ag ToH * fag @ awdr ¢
9@l §  TEAHaw, 9AT 61T I9 N2
¥ | s e wmE g aik

o I @ TR a o @
frat S ¥ A s s @ o war
& W flewrd grew @ A § W
g ¥ ¥ fau ot § @R T

mnﬁ!immii;m%
TR FET B I A 91| BeEw
I & 99 § 087 OF et & ™
o7 fF g o SMdT ®W < faan
W | W M T gET T 9T W
¢ A wwT ® A g¥ AT § wifE
I & waran w1 8 ey @Y
dfea & oy waw fades < TEm
f o Zw T A, A 2w & fafew
Al 9T W 8T A 9ifs oF ae-
W TET AW q%A , € 9w X
SV T VT ¥ A wrET R ey
Ml aife wed 9t favew
¢ =% fee s ¥ qund @ oWk few
SHIE § TEh @, 1 9= a7 §%, ™
SqeT #1 f% B9 T w7 a% a1 g oW
T & foq Feifea wgeamaT fe gw X
Y T F qTAT TET AT |

W W9 S wifad ¥ wEET
g7 & fr 3 915 & 5 oF waw fand,
T G T AT | T TEA & w aY
I% @ faodt 7= & am s
9FAT £ | ¥4T1aE EATMET | 48 WA
g 5 faddt o= #gf ox g@w a7
W A TES THT =Igy & &t
T WE F 9 g w9 | afg ag
qEN & A FW H 15 sufe fag
i w0 1 oifes AT o § WK
oY SR T & AfF T AT ER
&1 gt & g faie agt o feam
forer M #r qOFTC & 99 9 F Anr
™ ywE ¥ gar faEe w1 A% 5T
W 37 ®1 w9 gomEE ¥ fAU S
T gwd ot & ag gueT fR g A T
Fae o & g @7 faar @ s ow
¥ gux fawm 7@ @A wEw ¥
w fow ofx gw Ty § 5 37w
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g @ g1 a 9gelt @ @ a®
FTAT grt o agr A ff qar w1 ST
¢ 39 # qU N faae # F a7 %)
I A AT qAGT I OF woEHT w1 A
§ W I9 wAEEr & T A
T WX A9 Y g Y9 w7 g
foar mar @ ow TH wawc feafy
&1 @At | gw A # Faw o
|EE ) A8 Jraar =Jfge) e
* fga Aa@ w1 a@ T 9@ A A
¥ araT grm it aE e Fwer
IT F AHA WA

v # g8 % fraew o w3 §
WX 3 48 fF o2 3w @@ wwic #7 3w
§ foad faw faa wove & ar @F
@ Am ¥ g W gy I_TAT E
WX AT 3| SATEE ® g 9
faeew & wmaTT 9% T AT A AR
§ o\ 37 # AT AT A @ e
t Ofe ga W ¥ 4 §) wig
o aw A wer fawreTa W
TFR A T 37 Iy Fowd 9 s
T 95 %, 97 g 18 fFd o 7 s
g, A XA FI FEAF A4' @ FFAT
21 o e & aW aeel ¥ ag A
frazT w&m 5 g w7 2 T aw
FT AR fF wmar #17 #F aw 'ww
g waar T o @ owg e s
fafree #1€ @it & ¥ar @ a1 @,
FEA T TN T AR T A
HTH TG T AT A F99 I¢ ¥E 2
fF wrf ga ==t 8 g o
AR T9X ¥ suTRr A& FAT =iy
Hﬂﬁma@aﬁl ﬁﬂo!ﬁfgq‘r
T T T FT 77 AT GAWT | IT R}
a1 At v ¢ Afe & arwar § v e
BT &9 Y mraedt 9 aF #¥ aw
Fgi AL a8 W FEA W fF g8 I
Azt A4 @ sifgd o gt
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gz & A« Faestiar smar g fe o=l
s v 39 w1 fo w a3 ?
W T J A gA AT FY g HIC
Wt af fawr @adt §) wefag @F
daar X & f5 o W w1 @ N
TAT T TWAT &1 W@ W FIE A
aifgd at 7% 9X q&T, ATEAEAT T
Fam wg fow & q@ Al g oW
g fafrma sovm @ f&  womaedr
SATT § AT WA FT S &7
€7 @Y AT | A WG sEAeAr
T W T HAAT WX TF TE &Y TH
¥ AN AT WA &G A4 W9R
T A FETHATE TIX Y W@ R E wET
HT AR ¥ @ @E W g dad
F AW F ¥ A N g @
IH QAT B T R E1 T Wy
gt o 7 Y o wad g g
qrEEET TEAET T WK Wi @ AT
Tt 9 A FO @A § wEwE
£ W I %71 IT@ FTT W wErAEE
2| gAY |

Shri EKoya: Mr. Deputy-Speaker, a
Government which started with
betrayal ruled with betrayal and died
with betrayal, was buried unsung,
unhonoured, unwept. And we are
driven to the inevitable conclusion
that only President’s rule ig possible
for the time being there. Therefore,
I did not find anything abnormal in
the hon. Minister bringing forward
this motion. When the opposition
parties could not form a government
of their own even after the Governor
had asked them to do so, there was
no other go but to declare President’s
rule. Therefore, there is nothing to
criticise the Government about.

The speakers who preceded me and
by whose speeches [ have become
wiser gave a background of Kerala's
situation. Many of them called
Kerala a problem State. Kerala is
not a problem State, Sir; it is a pro-
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blem-solving State. We have solved
many problems which you in the
North could not solve. Take, for
example, the communal problem, It
is a State where mosques and
churches and temples go together.
It is a State where Hindus, Muslims
and Christians live together without
there being any untoward incidents.
My hon. friend Shri Trivedi was eri-
ticising the Muslim League. But this
is a State where the Muslim League
was working very actively, but we
have no communal troubles there.

Shri Bade (Khargone): There the
Muslim League was reviveg by the
Congress.

Shri Koya: Sir, of all the people in
the world, for Shri Trivedi to oppose
communalism is just like a prostitute
preaching on chastity. (Interrup-
tions).

Shri Bade: Sir, can he refer to a
Member and say like that? I want
to raise g point of order. Can he
compare a gpeaker, and give the
example of a prostitute in this House?

Mr, Deputy-Speaker: He did not
compare.

Shri Bade: He said it was like a
prostitute giving a lecture om
<hastity.

Mr. Deputy-Speaker: He
called anybody a prostitute,

Shri Koya: It is a pity that the
hon. Member does not know about
idioms and phrases. and I am very
sorry I cannot teach him the diction-
ary meanings of certain idiomg and
phrases that we use. I have no objec-
tion to bear with interruptions, but
the time at my disposal ig very short.

This instability in Keralg was not
the creation of the people of Kerala.
It was the creation of the Congress
High Command. It wag the tantras
and mantrag of Jantar Mantar Road
that was responsible for all the
troubles in Kerala. We gave g very
stable Government, we gave them a

never
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very comfortable majority. The
Muslim League gupported the United
Front candidates. Immediately after
they got a comfortable majority, we
were told: you are not to be 1n the
Cabinet. Still, we pondered over the
matter, and in the interests of stable
Government in Kerala, we said: you
rule, we will support you. Can such
magnanimity be expected from any
party in Kerala, where even when we
were denied a share in Government
and we were asked not to be in the
Government we supported them 1n
the name of the United Front whicn
wag there in Kerala?

Shri Maniyangadan saiq that there
was nothing but an electoral arrange-
ment, there was no such agreement.
We thought that we were dealing
with gentlemen in Kerala. We thought
those who were fighting the elections
together, would rule together. Many
responsible people like Shri S, K
Patil and the late Shri P. T. Chacko
said so, and it was reported in the
papers that those who were fighting
the election together woulgd rule
together. The slogan which was
heard in the villages of Kerala was:
Pattom Chacko Mannam Sankar
Bafakly Thangal Zindabad. But one
after another, all the others went
away, and Sankar remained, and that
Sankar wag defeated, and naturally,
we are not sorry for that. The be-
trayers got what they deserved.

As I said, we told them: you rule.
Thereafter, they asked us to take up
the Speakership. We took up the
Speakership. We were in the Joint
Parliamentary Party. I was one of
the co-chairmen of the Joint Parlia-
mentary Party. Can he deny these
facts? If there was no alliance, what
was the justification for the Joint
Parliamentary Party? Shri Maniyan-
gadan took it very easy. If there was
no alliance, what was the meaning
of bringing Shri Pattom Thanu Pillay,
leader of the smaller party, to lead
the Joint Parliamentary Party? We
know something about democracy. Tt
is the biggest party with the biggest
number that rules.
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So, there was this alliance, but ther.
were certain difficultie; facing the
Congress which they told us, and we
asked them to go on. Our contribu-
tion to the democratic set-up in
Kerala was its Speaker. When the
Speaker died, the Congress Party who
ought to have consoled us as a sister
party, simply declared that we had to
give up the Speakership because there
was gome trouble in Jabalpur, and a
resolution had been passed in Durga-
pur. We were asked to sever our
connections with the Muslim League
ang then take up the Speakership. In
the interests of wunity, to prevent
happening what has happened yester-
day, we made a second sacrifice. My
humble self severed al] connections
with the Muslim League when I was
assured by the Joint Parliamentary
Party that I would be made the
Speaker. I severed my connections
with the Muslim Leaguwe Party, and
accepted Speakership.

Shri Maniyangadan said we went
away from the alliance because they
could not help us in parliamentary
election. That was not the case. In
all the 126 constituencies, we sup-
ported them in the glections and when
there was one by-election in Kutti-
puram, they saig there was the
trouble of Durgapur, resolution, and
they were not going to support us in
Kuttipuram. This is the kind of
betrayal we got, and after a few more
humiliations the time hag come when
we had to part company, say fare-
well, and we went away. We had
no other go.

Shri Pattom Thanu Pillay was made
Governor. Shri Maniyangadan said:
after all, we are making P.SP. men
also Governors, we are generous,
magnanimous. Was it like that?
There were hundreds of P.SP. and
other party men in this country. None
of them was made Governor. This
was a consolation price for Shri
Pattom Thanu Pillay. It was politi-
*al corruption. In this country such
political corruption takes place.

1 was told the Governor of U.P.
was consulted about the political
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situation in Orissa. The head of a
State shoulg not be brought into the
picture when we have political squ-
ables. I even object to an ex-Speaker
being made a Governor. That is also
a bad precedent, which you cannot
find in any other country.

Shri Pattom Thanu Pillai was
made Governor. The Praja Socia-
list Party understood that the time
had come when they were also to go
away. Pattom’s party was also given
up. Then the Congress said: ] am
the monarch of all I survey, and we
are going to rule.

There were other questions. Shri
P. T. Chacko, the great leader of the
liberation movement, the gentleman
who was responsible for bringing the
Congress Government to power, was
dropped like a hot potato. The Chief
Minister saig that he had no confi~
dence in the Home Minister.

There were complaints about the
dissidents, and it was said that the
dissident; were responsible for all
the trouble. There were charges,
against the dissidents. Even after we
left the Party, even after I wag op-
posed by the Congress Party in elec-
tions, when thens was a no-confldence
motion, the Muslim League Party
was neutral. When I was Speaker,
there was & motion of no-confidence
brought by Shri Janardanan, who is
now in the Congress, and in that no-
confidence motion, we voted with the
alliance. In the second no-confidence
motion also, in the interests of a
stable Government, we Were neutral.
Ours is the only party, I claim, which
was always gtriving for a stable Go-
vernment, and every time the Go-
vernment fel] due to the acts of the
Congressmen themselves.

They criticise the dissidents. What
did they do? The dissidents gave a
memorandum to the Congresg High
Command. The High Command did
not pay any heed to the memoran-
dum. 1 was told that they dig not
even get a decent treatment at the
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handg of the High Command. The
present Congress President has got a
parkkalam theory, that is, let us
wait and see. He waited. The dissi-
dents were fed up. They had no
other go but to vote against the Gov-
-ernment.

The moment we withdrew our sup-
port to the Congresg Party, they ought
to have resigned, because all the
Members of the Congress Party were
there because of our votes, the votes
of the P.S.P, and the followers of
people like Mannath Padmanabhan.
"Therefore, they had no moral right
to rule,

They again lost the right to rule
when the Praja Socialist Party, which
is now merged into the S.S.P., left

. them. But they waited ang waited
un;il they have got thig dishonourable
end.

And in those days, what did they
‘do when many people crossed the
floor? Narayana Kurup, elected on
P.S.P. ticket, joined the Congress, and
they welcomed him. Janardanan they
welcomed. Kunju Krishna Nadar,
who came to the Assembly opposing
and defeating a Congressman, they
welcomed when he rejoined the Cong-
ress. And now, the Congress has al-
ready opened its back door to hun-
dreds of maharajas and zamindars in
Bihar. Shri Morarka, the other day,
was saying that people were standing
in a queue to join the Congress. Yes,
I find that the people are saying that
Congressmen like Acharya Kripalani
ang Professor Ranga are going out,
and maharajas ang zamindars are
standing in queue to join the Cong-
ress, and Shri Morarka will naturally
be happy over it. But how can they
blame the dissidents?

The dissidents had no other go but
to oppose the Government, and it
was the Congress High Command
which was responsible for thig also.
It was the High Command which
gave the direction that the Muslim
League should not be included in the
t Cabinet, it was the High Command
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which was responsible for the unsta-
ble state of affairs, it was the High
Command which wanted the Muslim
League Member to give up his party
affiliation to become Speaker.

Why did we go out of the coalition
Government? When we were still in
a joint party, the then President of
the Kerala Pradesh Congress Commit-
tee, the late Shri C. K. Govindan
Nair, said that those who were saying
that we were still in the ruling party
must be taken to the lunatic asylum
at Oolampara. This is the kind of
treatment given to us. The Congress
people thought that in spite of all
these humiliations, in spite of all
these experiences, we would still cling
to the Congress Party. That never
happened. The people of Kerala
were fed up with the Government,
the corrupt administration a Go-
vernment which believed in political
corruption. If the dissidents hag been
one or two men, they would have
made them Governors. It is very
difficult in this country to make 15
Members Governors and Ambassa-
dors. The dissidents had no other g2
but to oppose the Government, and
that Government fell.

My hon, friend, Shri Khadilkar,
the leftist of the rightists, was trying
to have some alliante with the righ-
tists of the Communist Party. He says,
we have got many things in com-
mon; it is only the Swatantra Party
of Acharya Ranga which is opposed
to the Plan; therefore, something
like a coalition is possible. I do not
know whether Mr. Warior considers
it to be holy or unholy.

Shri Warior: It is completely
unholy.
Mr. Deputy-Speaker: The hon.

Member's time is up.

Shri Koya: Coming from Kerala
and interested in Kerala affairs, I re-
quest your indulgence a little further.

Shri Warior said something about
the unholy alliance or unholy com-
bination. The Communist Parly is
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trying for various combinations which We have got certain difficulties

according to the theory of Mr. War- with regard to food. Prices have

ior may be sacred or holy. The group
of the Communist Party led by my
hon. friend E. M. S. Namboodiripad
is considered a very reactionfry group
by Mr. Warior's group, that is
the rightists. They are now almost
forming an alliance which may be a
very holy alliance. I know how the
Communist Party came to power pre-
viously and what all alliances they
had at that time. We all know ~f at
least two or three independents who
were in the Communist Ministry and
who were supported in their elections
by the so-called reactionaries accor-
ding to Mr. Warior. The Communist
Party must thank Mr. Mannath Pad-
manabhan for getting them the rare
opportunity of coming into power in
Kerala through the ballot box and
when he withdrew his support they
lost all these seats in Central Travan-
core. Therefore, let us not discuss
this question of holy and unholy

alliance at all
Mr. Deputy-Speaker, Sir, I was
trying to say that the people of

Kerala had nothing to do with these
things. They gave a stable adminis-
tration with a creditable majority. It
was the ruling party’s dissidents,
their groupism and their communa-
lism. which was responsible for this
situation. They accuse others of com-
munalism. What is the Congress in
Kerala if it is not a combination of
communal parties? The leader of the
SNDP will be a Congressmen in the
morning but in the night he will be
working for the SNDP. The leader
of the NSS will be a Congressman in
the night and will work for the NSS
in the morning. All these people
say when the time comes, from the
Congress platform: we do not want
communalism; communalism must be
eschewed, This is the type of ser-
mons that we hear from these people
themselves who have no right to
preach such sermons. Now, of course,
the inevitable has happened in Kerala
and the President’s rule has come.

gone up. The poor people of Kerala
find it difficult to make both ends
meet. Food is not available in many
fair price shops and in the open
market also. The black market rate
has gone up. The stock in the Gov-
ernment godowns is low. There is
no Assembly there. People should
not be allowed to suffer. Therefore,
I request the hon. Food Minister
to see that adequate food is supplied
immediately to Kerala. The elected
Members of Parliament from Kerala
may be taken into confidence when
the Plan is being discussed. It is not
our fault that always when the Plan
is discussed and formulated, the Gov-
ernment there falls. The PSP Minis-
try fell when the Plan was about to
be taken up. The Congress withdrew
its support then for reasons best
known to its own Members, There-
fore, we suffered. Government should!
see that Parliament Members from-
Kerala are taken into confidence
when the Plan is discussed and when
other matters also are taken up. T
thank you, Sir, for giving me time.

Shri P. G. Menon (Mukundapu-
ram): Mr. Deputy-Speaker, the
events that happened in Kerala early
this month should cause distresz to
everyone in this House who loves
democracy and wants to see that ins-
titutions of representative government
should grow here, irrespective of the:
fact whether they belong to the Cong-
ress, Communist, SSP or any other
Party. I feel that this is not the oc-
casion to grow elogquent about the
shortcomings of the Ministry that fell
or about the incidents which led to
it. If necessary, it would be possible
for some of us to speak for hours on
that matter. Now, what is it that
happened? A no-confidence motion
was moved by a member who was a
leader of a party of fifteen members,
the SSP. Then, there were the Com-
munists who belonged to the right
category and to the left category.
Then, there were the Muslim League
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members and then there were these
fifteen friends who seceded from the
Congress Party. 1 am not on this
occasion discussing whether there
were proper reasons for their seces-
sion or not or whether it was good or
bad.

But the question is this. It is high
time that in India in the Centre as
well as in the States we developed
conventions and rules regarding no-
confidence motions to pull down
Governments. The Constitution only
says that the Ministry shall be joint-
ly responsible to the Legislature. Is
it a politically right? Is it a sign of
political maturity that a group of
people who can never dream of form-
ing a Government should think of
moving a no-confidence motion and
bring down the administration? Forget
for a moment the view of certain peo-
ple that that the Congress Govern-
ment there was bad. I do not want to
join issue on that matter in this forum
because it will be irrelevant. The
members of the Muslim League and
the Communist Party, the SSP and
all the others was eloguent about
the shortfalls of the Congress Party.
Was it proper, four or five months
before the general elections, when
there was not a ghost of a chanse of
froming an alternate Government, was
it proper on the part of the SSP
leader to move a no-confidence mo-
tion? Wag it proper for them to
press it to g conclusion? According
to me, the constitutional practice that
we should follow is that g no-confl-
dence motion is a device to replace
a Government. If you want to criti-
cise the Government and find fault
with the Government there are other
types of motions available. I am not
finding fault with individuals but I am
only referring to the political imma-
turity which still prevails everywhere
in India including Kerala. There are
people who think that this is fun
which they can indulge in to walk

into the Legislature, and move a no- ’

confidence motion, pull down the
Ministry, and then say when the Gov-
ernor calls them, “No, No; we cannot
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form a Government”” This kind of
tactics should stop in India if we want
responsible government to grow. Op-
position parties must have the pa-
tience to tolerate a government when
they cannot form an alternate gov-

ernment. This is what I want to
submit.
15 hrs.

I do not agree that on occasions

like this the Ministry should be dis-
missed. I am not opposing this mo-
tion: I am just raising at large a ques-
tion, a policy that should be followed.
This frequent imposition of President’s
rule in the States should stop. This
attitude on the part of the Union
Ministry that the State Governments
are their wards and guardianship can
be imposeq from time to time depend-
ing upon the exigencies of the occa-
sion, will be an obstacle for develop-
ment of democratic conventions and
rights. Now, the Assembly is dis-
solved. If this happens here—God"
forbid—what would follow?

An Hon. Member: General election.:

Shri P. G. Menon: General election.
That is what I say. Unless the peo-
ple of the State feel, the political par-
ties in the States feel that irresposible
action will be followed by immediate -
general elections without President
Rule intervening and unless the peo-
ple so adjust their conduct that a
stable government will emerge, the
people will never learn the lesson of
democracy. We must occasionally
learn by mistakes.

The Chief Minister of Kerala, be-
longing to the Congress party, lost his
majority because 15 friends of his de-
serted him; the no-confidence motion
was passed because certain—may I
use that word—irresponsible elements
in the Opposition thought it fit to bring
about confusion and anarchy in the
couniry. President's rule is no anar-
chy, but it is a substitute for the situa-
tion of anarchy which the Centre im=
poses, The Opposition waxes eloquent
on the question of the need for a
strong Opposition in the country. Is



3347 Proclamation re.

[Shri P. G. Menon]

this responsible Opposition? I am not
speaking with particular reference to
Keralg now. I take thig occasion to
urge upon hon, friends on all sides of
this House to have a sense of respon-
sibility and avoid these occasions. It
is good that the Congress Chief Minis-
ter resigned because it would have
been difficult for the Congress, under
the situation, to fight the election with
the Ministry, over which a no-confi-
-dence motion was passed, continuing
in office, but correctly speaking, there
‘should be no vacuum. and President's
rule should come only when there is
no other go. There was a govern-
ment; that government should con-
"tlnue, shoulg have continued, so long
as no one in the opposition was in a
position to replace that government.
‘Unless we adopt these conventions,
-we shall not be able to grow democra-
tically strong.

Shri Koya: What about the Consti-
‘tution?

Shri P, G. Menon: The Constitution
does not say that when a no-confi-
dence motion is passed, President’s
rule should come. The Consti-
tution only says that when it is im-
possible to carry on the administration
according to the Constitution, then
Presiednt’s rule will come. That situa-
‘tion will arise only when after one or
two general elections, it is found that
the people of the country still do not
‘behave.

Shri Ranga in his speech referred to
Kerala being a problem State. In
fact, whenever my State is referred to,
it is referred to as a problem State
by those of us who come from Kerala
and those friends who do not belong
to Kerala. What is the problem of
Kerala? Unless you understand that,
unless the Union Government under-
stands that problem, unless the hon.
friends in this House belonging to
various political parties and various
Stateg in India understand that, the
Rerala question cannot be discussed
properly. The problem of Kerala is
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not political. The problem of Kerala
is not even one of caste, ag suggested
by Shri Nath Pai. The problem of
Kerala is economic, and it is out of the
economic situation that communalism
has developed in Kerala. Look at the
situation. No Member who spoke
about the Kerala situation referred to
the problem of high density of popu-
lation in Kerala. Have hon. friends
in this House ever thought about it?
They waxed eloguent...,

Shri Koya: That is not relevant here.

Shri P. G. Menon: That is relevant.
That is more relevant than many of
the irrelevancies referred to by some
friends. What is it? Here is a coun-
try where the density of population is
1,025 per sq. mile, a place where edu-
cation is widespread, education with
all the hopes of 3 good and full life
given to the people, and unemploy-
ment which leads to frustration. The
Government of Kerala happens to be
the main job-giver, the main source
of employment to the people of
Kerala, to those educated people of
Kerala, and jobs being in short sup-
ply and the people clamouring for
jogs being too many, communalism has
developed there. There is a good
deal of truth in what Shri Nath Pai
said: communal polities; it is there in
the Congress; it is there in the PSP
or SSP; it is there in the Communist
Party and the only party where its
existence need not be referred to is
the Muslim League because it is pro-
fessedly a Communal party. So, on
communal lines people are organising
so that they may fight for the loaves
and fishes of office. That is what is
taking place in Kerala. Elsewhere also
this situation exists but not fo. this
extent.

Shri Warior, my hon. friend from
Trichur, was gaying yesterday that the
only party which would give a stable
government to Kerala is the Commu-
nist party. I have no objection to my
hon. friend entertaining that feeling.
If after looking right and left and all
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around he entertains that feeling, 1
wish him success; let him succeed. I
do not want to say that the Congress
party is the only party that can form
a stable government in Kerala. 1 want
to say this: the only party in Kerala
which can form g stable government
is that party which would be able to
assure to the people of Kerala a gov-
ernment  which would eradicate
poverty and unemployment.

Shri Koya: Prosperity and plenty.

Shri P. G. Menon: Situated as we
are in India today, the only govern-
ment that can help to do it is the Cen-
tral Government. No State Govern-
ment can do it, If you go to Kerala—
and because Kerala is the subject
matter under discussion I am refer-
ing to it—you will find that there is
grievance everywhere. The State
feels that it did not get a fair deal
from the Centre. The State feels that
it has been discriminated against in
the matter of development. Therefore,
at the time of the elections, the Con-
gress Party would say, “Look here; we
are members of the Congress; there is
a Congress administration at the
Centre; vote us to power, and if we
are voted to power, we shall be able
1o deal successfully with the problems
of Kerala.” The Congress failed. The
Congress failed—not in the adminis-
tration—to persuade the Centre to do
justice to Kerala, The Congress
failed....

Shri Sham Lal Saraf (Nominated—
Jammu and Kashmir): May I know
in what direction it failed,

Shri P, G. Menon: I have no time
‘to expatiate upon what I already said.
1 will come to the question of indus-
trial development. In the matter of
allocations under the Five Year Plans,
do you know that in the Second Five
Year Plan, when more than Rs. 700
crores for development was set apart,
what Kerala got is an industry in
which the investment was a ridicu-
lous amount of Rs. 75 lakhs.

Shri Sham Lal Saraf: How much
.did the Kerala Governemt ask for?

»
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Shri P. G. Menon: Unfortunately
for Kerala at the time when Five Year
Plans are discussed, there would be
President’s rule there. That is what
is happening now also. We asked for
much more. In that matter, we did
not lag behind.

Then, in 1957, when the Communist
party put forward their election mani-
festo, one of the most catchy para-
graphs in that manifesto was, “Like
the Congresg Party, we shall not shi-
ver before the Central Government in
getting the legitimate dues for Kerala.
We shall fight the Centre and get
what Kerala wants from the Central
Government.” That is what the com-
munist party said, but the Communist
party also failed. The result today is
that communalism prevails rampant—
not only communalism, but talks of
electoral arrangements, etc. I do not
want to enter issue with anybody
on that matter.

But Mr. Nath Pai grew eloquent
ggainst Mr. C. Achuta Menon, who
issued an appeal to the SSP that they
might join the Communist party in
this election. I felt that Mr. Nath
Pai was addressing more his friends
in Kerala than the Members of this
House, because he was fearing that
after all, they may enter into that
alliance, in spite of him. He also
accused the Congress Party that we
went after Communal parties; enter-
ed into alliances with the Muslim
League. Mr. Nath Pai is not here. 1
wish to assure him that in this mat-
ter, our guru was the SSP in Kerala,
because even from the very begin-
ning the SSP . . .

Shri Umanath (Pudukkottai): Erst-
while PSP.

Shri P, G. Menon: The evolution
of this party is so involved that I find
it difficult. It began with ISP. Then
it became PSP. It was KMP for some
time,

Shri Shivaji Rao S. Deshmukh (Par-
bhani): There was CSP in between.

Shri P. G. Menon: Yes. Till the time
they get to the extreme end of the
English alphabet and become ZSP,
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probably these evolutions will take
place. But the PSP had entered into
an alliance in 1954 with the Commu-
nists, in 1957 and afterwards with the
Muslim League, and in 1960 with
every conceivable party in Kerala, in-
cluding Congress.

An Hon. Member: Mr. Nath Pai has
come.

Shri P, G. Menon: How can com-
munalism disappear? Any amount of
sermons from Members or political
leadership will not remove commu-
nalism either in Kerala or elswhere,
so long as the need, the occasion, the
necessity for that kind of feeling
among groups remains. The Muslims
should feel that they are getting a
fair deal. Among the Hindus, there
are various castes in Kerala and they
organise communally, they would
not get their proper share from the
Government. That is the reason for
communalism in Kerala.

The difference between Keralg and
certain other Stateg in India jis only
this. In Kerala, all the sections of
people have become educated and lite-
rate and know how to ask for their
rights. Later on probably other
States also will follow suit. There-
fore, I take this occasion, on behalf of
my State, to bring to the notice of
this House and to the Central Go-
vernment that that party alone will
be able to form g stable administra-
tion in Kerala which will be able to
promise the people of Kerala that
they will be able to develop Kerala
out of jts present backwardness. That
fs the position.

It has been admitted on all hands,
from the late Prime Minister down-
wards, that the jlls of Kerala can be
cured only by industrial development.
But what is the position? During the
last three or four years continuously
for four monthg in the year, there
was a power famine and all the in-
dustria] units had to be closed for
want of power. Kerala ig the only
State in India barring Mysore, which
can produce power at the cheapest
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rate. The States of Mysore and Kerala
can produce power, but there is no
power. In Madras State, you can
produce power only at a much higher
rate and Kerala is made to depend
upon Madras for power,

Shri Himatsingka (Godda): Be-
cause Kerala has power politics.

Shri P. G. Menon: Politics itself is
for power. The word ‘power politics’
is a contradiction in terms. Nobody
enters into politics other than for
capturing power. The word ‘power
politics’ was developed at g time when
political parties wanted to oppose the
Government and did not want to enter
into office. Then certain persons
were accused of being power politi-
cians and of being swayed by power
politics. That is not relevant on this
occasion. All political parties are for
power. I do not want to expatiate on
this.

This is the third occasion when
President's rule is coming to Kerala.
It came on the first occasion in Tra-.
vancore-Cochin and on another oc-
casion in Kerala. Now on the third
occasion, it is coming. It is high
time that thig Parliament and the Gov-
ernment here think why it is that
stable government is not possible in:
Kerala. The Kerala people are not
different from the rest of the Indian
people. There ig nothing wrong with
us. It is because there are certain
situations, certain difficulties in the
country that we arg not able to supply
a stable government. Therefore, what
should be done on accasions like this
is to discusg thoroughly the reasons
for the situation. According to my
humble reading, it is neither the Com-
munist party nor the SSP nor the
Muslim League nor even the warring
sections in the Congress Party in
Kerala—which ig responsible for the
situation. Probably we have got a
better Congress organisation in Kerala
than elsewhere, but the economie
situation brings about instability in
Kerala, because there is a situation in
which the strongest political party will
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not be able to form a stable govern-
ment, because it will not be able to
deliver the goods. Therefore, what
the Union Government should remem-
"ber if it should not have President’s
rule permanently in Kerala, js to see
that situations are created where the
people of Kerala will feel happy.
Elections mean nothing to the frustra-
ted people. Ministries do not mean
anything to them. President's rule is
8g good or as bad ag rule by the popu-
"lar government, because whether it is
“President’s rule, whether it is Congress
rule, whether it is Communist rule,
“whether it is PSP rule or whatever
‘rule it is, the situation is the same.
"There is a saying in Malayalam—I can-
ot but quote it now-

“Onam vannalum, Unni piranna-~
lum, Koranu kumbilil kanji.”

‘It means, whether it be the Onam
‘festival or whether there be rejoicing
due to the birth of a child in the
family, Koran always gets a drop of
kanji in his kumbil made of leaf and
nothing further, That is the situation
in Kerala. Forget not that, that is
‘the situation and any amount of poli=
tical discussions, mud-slingings and
‘finding fault with each other will not
solve the Kerala problem.

Shri Imbichibava (Ponnani)*. Mr.
Deputy-Speaker, Sir, this is not for the
first time that the President’s rule is
imposed on Kerala State, The ruling
party had suspended the Constitution
in Kerala in the past on many occa-
slons to suit the selfish interests of
the party. It never showed the slight-
est regard for the democracy in that
tiny State.

The present crisis has not emerged
ag a result of any fault of the people
in Kerala. The entire responsibility
for this whole debacle lies in the an-
xiety of the ruling party to keep the
monopoly of power in its own hands.
A cursory glance at the history of
‘Cabinet formations since independence
will bear the testimony for this,
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Sir, in the 1948 elections people in
the former Travancore-Cochin State
voted the Congress Party to power
which got 97 seats. As g result of
this Shri Pattom Thanu Pillai formed
the first Congresg Cabinet in the State.
In a period of six months due to in-
ternal dissensions a no-confldence
motion wag passed against the cabinet
and Shri Paravoor was elected as the
leader of the Congress' Party who
headed the new Ministry. The Minis-
try was forced to resign in 1951 when
serious charges of corruption were
made by one of the Congress Ministerg
against some other Ministers in the
cabinet,

The Congress Party, despite its
losing face in the public eyes, formed
another Ministry led by Shri C.
Keshavan. Since it did not include
any representatives from Cochin,
MLA's from that region submitted
their resignation. This compelled
Shri C. Keshavan to reconstitute an-
other cabinet by taking representa=-
tives from Cochin also.

The First General elections showed
the waning influence of the Congress
Party in the State. Out of 108 seata
Congress got only 44 seats,. However,
with the help of some independents
the Congress formed a Government
led by Shri A. J. John. It became a
temporary affair and within a period
of one year a confidence motion was
defeated which toppled down the
Government. The Union Govern-
ment dissolved the legislature and re-
election took place.

People rejectd the Congress Partv
once again. It got only 45 seats while
the Communist Party emerged as the
Second Party in the State with 23
seats. Seeing the possibility of the
Left Government, the Congress Party
supported PSP and formed a Govern-
ment under the leadership of Shri
Pattom Thanu Pillai.

%hig opportunist alliance could not
work for long and Congress Party

'Erll-gllsh translation of

speech delivered in Malayalam.
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withdrew support to the PSP Ministry
which brought down the Patiom
Ministry unceremoniously. The new
Congress Cabinet with Shri Panam-
palli Govinda Menon ag Chief Minis-
ter was formed with the support of
Tamilnad Congresg Party. Soon this
arrangement also failed to work and
President's rule was promulgated in
the State.

The growing jsolation of the Con-
gress Party reached its height and
people gradually began to look at the
Communist Party as the alternative
to the out and out corrupt regime.
During the Second General Elections
people voted for the Communist Party
which got 60 seats and its supported
independents got 5 seats,

Though the Communist Ministry
was the most stable Ministry during
the whole decade, it was wantonly
dismissed by the Centre in 1959. The
Centre actually instigated the agita-
tion with the view to create an alibi
for the Central intervention. We
rightly characterised the action of the
Central Government as a cold-blood-
ed murder of democracy.

The -mid-term elections brought the
anti-Communist alliance into power
but the wvoting of the Communist
Party went up despite a slanderous
campaign against our Party.

It is but natural that the new Pat-
tom-led PSP Ministry could not con-
tinue for a long time. Internal dis-
sension began to come to the forefront
and the Congress took powar once
again ip its hands. Shri Sankar
became the Chief Minister but a group
was formed against him inside the
Party. Serious charges of corruption
were levelled ggainst the Chief Minis-
ter not only by the Opposition parties
but by a Jarge number of members
from the Congress Party. Finally, this
Ministry was also toppled down re-
cently and we are now having Presi-
dent’s rule in the State,
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The main reason for dealing with
this history is that thig record of the
Congress Party is the most effective:
condemnation of the Congress regime.

What is more gurprising is that des-
pite this shady record of the Congress
Party in a State where the literacy is
the highest, the Home Minister gays
that the Congresg Pary is sheet-anchor
of stability. If the Home Minister
makes this statement in Kerala, peo-
ple would find it difficult to control
their laughter. There the people have
seen in actual practice that the Con-
gress Party is the monument of insta-
bility,

Any' thonest ruling party would
have been frank enough to admit its.
unfitness to rule over the State, How-
ever, the Congress Party is still trying
to cling to power, by using all possi-
ble dirty tricks.

What js significant is that the State
Congress leaders were always protect-
ed by the Centre. The corrupt minis-
ters were openly shielded by the High
Command with the result that the
Party has become a laughing stock
in State politics. Now the Central
leadership cannot escape the respon-
sibility for this sorry state of affairs
because they were a party to the
whole bungling.

Even while promulgating the Pre-
sident’s rule, Sir, the Congress Party
resorted to underhand methods that
have nothing to do with democracy.
On 15th September the by-election for-
Rajya Sabha seat was scheduled to be
held. The dissolution of the Assembly
could have been effected after this
by-election. However, the Govern-
ment preferred to dissolve it only 4
days earlier. This was done only to-
save the Congresg Party from facing
another defeat. But thig action show-
ed the real love of the Congress Party
for democracy and democratic tra-
ditions!

Sir, has the Congress High Com-
mand ever paid any serious attention
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to the causes of the bankruptcy of
the State leadership? I am sorry to
state that they have never cared to
do so. If they would have searched
their hearts, they could have found
that the State Congress leadership
has no moorings that would link
them with the people in Kerala. The

High Command would have found
that the Kerala Congress has
now degenerated to such ridicu-

lous extent, that it has become a fede-
ration of various communal organisa-
tions. The church and the Nair
Service Society are the main com-
ponents of this unholy alliance, The
arch communal leaders of the State
are now the stalwarts of the Congress
Party with the result that the Congress
Ministry has always been a pawn in
the hands of these arch communal
leadership.

Sir, it is a well-known fact that the
recent dissension inside the Kerala
Congress were not based on political
differences but purely on communal
basis. The Congress Party will never
achieve integration of these forces
because their interests collide with the
interests of the people in the State.

Sir, I would like to point oyt in this
connection the mission of Shri 5. K.
Patil who was sent by the Congress
High Command to patch up the differ-
ences among the Congress MLA's.
One is surprised to note that he met
many communal leaders with a view
to obtain their cooperation to save
the tarnished image of the ruling
Party. His mission failed miserably
because the rivalry among these
arch-communal factions had gone be-
vond dangerous limits. Shri Pati] as-
sured the dissident Congressmen of a
proper inquiry into the allegations
against Shri Sankar, Though nearly
three weeks have passed, the Union
Government has yet to announce the
steps to be taken in that direction.
What else can be expected from a
Government which requires a no-
confidence motion only to give a ver-
bal assurance to investigate into ser-
ioug allegations of corruption against
a Chiet Minister,
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The Congress Party has tried coal-
itions with all the parties except our
Party. But it has stabbed in the
back of every partner to serve its
narrow party interests. Now, when-
all the parties have been thoroughly
disillusioned about the nature of the
Congress Party, the Congressmen have
started stabbing each other in the-
back ang thig will have no ending.

Sir, when the Communist Ministry
was in power it implemented policies
that would serve the interests of the -
people. It tried to implement the land
reforms which the Congress Party
faileq to implement in other States.
Mr. Ledjinsky has categorically poin-
ted out thig failure of the Congress .
Governments in varioug States, You
have overthrown a democratic Gov-
ernment though it had majority in
the Assembly. You have overthrown -
the Government which genuinely im-
plemented Education Bill which went
against vesteq interests gnd commu-
nal elements in the State. How can
you maintain your rule after over-
throwing our Government to suit
such reactionary elements.

The crisis in Kerala will continue
till a strong and unified opposition
emerges in the State. However, the
ruling party with its steam roller
majority in the Centre will never -
allow any demoecratic opposition Gov-
ernment to rule in a State.

This makes the nature of this crisis
more serious. We, howaver, will not
be cowed down by these efforts of the -
Congress Party. We will continue to
fight for the democratic rights of the
people and we are sure that day will
come when democratic forces will
win with flying colours.

Now, that the President’s rule i3
imposed on the State I would like to
point out that more attention should
be paid to the interests of the pevple.
1 have recently received a telegram -
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from Calicut which says that foorl
situation has become acute. Rice 15
not at all available in the market.

" The black-market price has gone up
by 25 per cent. In some places rice
is being sold at Rs. 77 per bag. District
authorities are just expressing their
helplessness and people are becoming
restless. Similar situation is prevau-
ing all over the State. In the absence
of any democratic set-up the Cen-
tral Government has to pay more
attention to the grievances of the

- people.

1 learn that some strikes in Kerala
are prolonged for more than two
months and the Sankar Ministry
failed to intervene in them. 1 ex-
pect that the new administration
would show some reasonableness to-
wards peoples’ pressing demands.
Otherwise, it will have to face stiff
mass resistance in the days to come.

1533 hrs.
[Sart KmAomxar in the Chair]

Shri Nataraja Pillai (Trivandrum):
"Mr. Chairman, Sir, I request your
indulgence to make a few observations
on the Resolution under discussion.

Kerala has again gone under
President’s rule. Since the new
State of Kerala came into being eight
years ago, she had the unique privi-
lege of creating situations in whicn
the Government could not be carriea
on in accordance with the provisions
of the Constitution. A vote of no-
confidence on the Ministry  was
moved in the State Legislative As-
sembly, which is, after all, a nor-
mal constitutional procedure, and
the Ministry was voted out. But
the next step of forminz an al-
ternative Ministry was found to be
impossible, since no party could .»m-
mand g majority in the House. This
ig the result of social conditions that
prevail in that State.

In spite of the continued preaching
for secularism and nationsalism in our
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country, casteism and communalism
play their role and create difficul-
ties for the State off and on. Caste
or religion cuts across polilical party
affiliations. They are held hich and
party policies do nol get a place and
have to yield place for the caste or
communal feelings or loyalties.

The population pattern of that
State is at the root of the constant
political instability and the party
cquilibrium is lost wvery often and
we see that in the emergence nf Pre-
sident's rule in that State.

In that State there are three or four
communities of more or less equal
numerical strength and equal mate-
rial resources which makes it im-
possible for any one community to
dominate the scene. Therefore, it is
only a group of two or more com-
munities that can command a majo-
rity. Under these conditions, if there
is any change or shift in the combina-
tions, the majority party or the party
in power wil] be in peril.

The State had the umique distinc-
tion to have three periods of Prem-
dent's rule in the ghort periog of
eight years. Apart from the unsa-
voury communal tangle, the econo-
mie condition of the State and the
peculiar problems that are there,
create discontent and dissatisfaction
against any government that may
function there. Whether the Govern-
ment is a Government of the Con-
gress, Socialist or the Communist or
a combination of these, it loses its
equilibrium when it affronts particu-
lar sections of the community or fails
to satisfyv the aspirations of the
people.

Apart from that, there zre certain
problems which face the Government
ang the administrators in that State.
We have there the highest density of
population in India. As one of my
hon. friends has stated, it ig mure
than one thousand. We are chrrmi-
cally deficit in food production. Our
food production is nbt sufficient to
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meet the demands of the people for
six months ln the year. Rather, oV
per cent of the required quantity of
food has to be imported into the
State.

ot e ®w g7 ( rET): /T
afs a1Ey, gew A sw adi 2 1
Mr. Chairman: The hon, Member

may resume his seat. The bell is
being rung.......... Now there is
quorum., He may continue his
speech.

8hri Nataraja Pillai: However much
‘we may try, we cannot increase it by
100 per cent in any conceivable
future. Agriculture in my State is
not primitive. Modern methods ot
agriculture are in vogue there. That
State is one of the most industrially
‘backward areas in India. The per-
wcentage of educated unemployed is of
the highest order in that State, Per-
centage of literacy is the highest
among the States. Political conscious-
ness ig very alive and is kept alert
by the large number of newspapers
that are being publisheq from our
State. In these conditions for any
government to function well and to
get the co-operation and the good-
will of the people we have to launch
upon a massive industrial and econo-
mic developmental plan. That glone
will give satisfaction to the people.
But, unfortunately, so far industrial
-development in the post-independence
period is nominal in our State. People
are feeling difficulty to make their
livelihood. Moreover, the educated
tunemployed is becoming nervous. In
these conditions, for a stable govern-
ment to function in Kerala we have
to launch upon a programme of de-
velopment which will meet the needs
.of the people.

Unfortunately, during the past eight
years when the Five Year Plans were
being finalised, the State was under
civilian rule and the popular repre-
sentatives were in the woods. There-
fore, the position of Kerala Govern-
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ment is almost chronically in dis-
equilibrium. That has to be avoided
by earnest efforts by the President’s
rule now in force in the State. Though
the President’s wule is a constitu-
tional necessity, it wounds the gelf-
respect 'of the citizen of the State.
In a mood of anticipated good I
would welcome it with some diffi-
dence. The constitutional boon or
benefit conferred on the Indian citi-
zen is lost to the people of Kerala.
That is not an enviable position;
but, as I said, in the interest of the
people and for the continuity of ad-
ministration, I welcome the Presi-
dent's rule,

1 have another reason also to do
so at thig juncture. When the food
defloit is so great and scarcity of
food is felt throughout the Indian
continent, our position depends upon
the goodwill of our neighbours. To
open negotiations with State Gov-
ernments and to import foodgrains is
not an easy matter as we have eX-
perience of it. The only possibility
is the goodwill of the Central Gov-
ernment and their gpecific interest to
see that the country is not starved
will alone save the present condi-
tions there. I hope, the food situa-
tion will be properly handled and
the Plan preparationg will be carried
on with a realism go that the country
may benefit in the ultimate.

Shri Hanumanthalya (Bangalore
City): In order to prove a proposition
I had gathered some press cuttings,
but I find that it is superfluous for
me to quote from any press cuttings
in the light of the confessions made
by the representatives of Kerala in
this House. It is unanimously accep-
ted that the real tangle in Kerala is
a communal one.

I wanted to quote from the Blitz
and the Organiser, Blitz which speaks
for one section of opinion which is
called the progressive section and
Organiser which speaks for another
section of people whose characteris-
‘tic they say iz patriotiom. Both these
politically-pales-apart papers adduce
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the same repsons as these adduced
by hon. Members of this House
regarding this tangle.

In 1948, before the establishment of
a popular government in that State,
I happened to go there. Shri Pattom
Thanu Pillai, the first Chief Minis-
ter of the State, had organised a
public meeting under. his presidemnt-
ship, and I had the privilege of ad-
dressing that meeting in Trivandrum.
So long ago, as 1948, looking at the
scene and the preparations that we
were making for framing a Consti-
tution and arranging electoral consti-
tuencies, I said in that public meet-
ing: 'If you follow this communal
pattern, no government and no Minis-
try in Kerala would be stable’. Many
people criticised me in those days
for that gpeech. But I fing today that
my apprehension has become so true
that we had to resort thrice to Pre-
sident’s rule in Kerala.

My hon. friend Shri P. G. Menon
who was one of the Chief Ministers
complained that the Central Govern-
ment were not paying proper impor-
tance and attention to the econamic
development of Kerala. Whatever
may be the argument, I agree with
him that the Central Government
here is not taking things all over
India seriously enough. When we are
discussing the collapse of a whole
system of responsible government in
a State, how many Members in the
Treasury Benches are sitting here?
It is a subject which ought to give
great headathe to the Prime Minister,
to the Home Minister and to the top
leaders who in semsor ang out ot
seagon talk of what is called national
integration. Here is a case of four
communities going on parallel lines
for the last seventeen years. Out of
a Ministry here which consjsts or
fifty odd Members, we do not find even
five top people here, we do not find
even two top people or even one top
man here, to listen to what is being
said in thi; Hoyse bn this all-import-
ant problem. In fact, tfe top leaders
of the Congress or the Govermment
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pught to listen to the debate that is
taking place here ang find remedies.
in all seriousness.

I find that the charge against the
Government that they are not taking
these impuoctant matters seriously is.
difference

true. There can be no
whulsoever. Hereafter at least, I
hope that such jmportant problems

will attract the attention of the Cabi-
net Ministers and the Ministers who-
will be able to forge what is called
national integration so that they may
be present on such occasions and
listen to the debate and modify their
opinion and adjust it according to
the moving times.

I agree in some way with the pro-
position you, Sir, made when you
were gpeaking. We have to apply
our minds afresh to the problems ot
democracy in this country. Now
that we have had a pattern of governe
ment along the British pattern, or
a mixture bof the British and Ameri-
can patterns, it is not a remedy in
itself for all times to come, for all
states and for all circumstances. In
fact, the system of government must
grow naturally with the evolution of
the people in their cultural, economic
ang social progress. Here is a case
where in spite of our best efforts,
communal integration has not taken
place, and we continuously go om
blaming inside and vutside the com-
munities for it. Even if they are
responsible, nobody can throw them
either into the Bay of Bengal or into
the Arabian Sea. We have to reckon
with the castes that exist there. In
fact, we have to so evolve a system
of government as to sea that these
communal patterns give way to @
really integrated democratic set-up.
Nobody has taken that into consi—
deration up till now.

I want to make one suggestion.
What we see in its ramifications to-
day in Kerala, the Very same charac-
teristic 1s pregent more or less in
every other State in India, may be
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except ong or two. It is said in
many of the Staptes, that except a
person belonging to a  particular
community, no other person belong-
ing to any other community can
become the Chief Minister of the
State. That is the hard fact. In
fact I have risen above all these
party considerations and spoken
many a time at public meetings ihat
we here see Congress communaligm
clad in khadi. This is a serious pro-
blem facing not only the Congress
but the country. The Congress, the
PSP and the Communist Party, all
the parties, ag my hon. friend, Shn
Gavinda Menon and others said, are,
for political advantage, conniving at
these developments and exploiting
these tendencies—in order to get into
power. This temptation to get into
power has overlooked the dangers in-
herent in the situation. The present
Constitution must be g0 modified as
to meet this new danger of commu-
nalism-casteism enthroning itself in
seats of power.

Government by majority inevitably
leads to what are called commu-
na]l combinations. And under aduit
franchise, the ignorant villagers are,
as we see, many a time made to vote
according to communal patterns.
Mind you, as Shri Govinda Menon
said in his own way, literacy does
not mitigate communal consciousness;
on the other hand, it aggravates it, as
wWe See it in Kerala,

Many a time T am enthusiastic about
the professions of the Communist
Party. It is the one party which
diverts people's attention from com-
munal canker to economic policies.
Sometimes their extra-territorial
loyalty spoilg their case in the eyes
of people like me. But economic
policies ought to govern our view of
political matters. The Congress has
failed, the PSP has failed and every
other party, including the Communist
Party, has failed in Kerala. I do
not know about the Communist
Party in other States. Here is a
problem which requires the atten-
tion of the best leadership of our
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country. If it is analysed and diag-
nosed properly, any impartial and
patriotic person will be able to find a
new formula.

The first suggestion I make in re-
gard to Kerala is that ICS people
should not be allowed to be the Ad-
visers of the Government, Whenever
dembcracy fails, if ICS people are
brought into the picture as advisers in
name but rulers in fact of the State
for the time being, an impression will
be formed in the minds of the people
that the officers are the better part of
the democratic set-up of this country.

Shri Sham Lal Saraf: Better admi-
nistration.

Shri Hanumanthaiya: Even if Pre-
sident’s rule is to be imposed upon a
State, the people of the State con-
cerned must be able to govern them-
gelveg in some other way. It is not
the ICS, sent from Delhi, that is to
rule the State. In Kerala, I am
pretty sure that there are people
who are not aligned to any particular
party, who are impartial, and who
are able administratively and other-
wise, and who will be able to work
for the people in a much better
fashion than these ICS officers draft-
ed from Delhi or other places, '

Shri Kapur Singh (Ludhiana): Is
not the speaker making very wise
statements without having any sub-
stance, ang irrelevantly also?- What
has he got to do with the ICS people

who are, after all, permanent
officials?
Mr. Chairman: He is making a

valid point by suggesting that instead
of handing over the administration to
ICS executives, we could have some
people from public life to look after
the administration.

Bbri N. C. Chatterjes (Burdwan):
Very relevant.

Shri Warior: He Is not casting any
aspersion.
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Shri Hanumanthaiya: If you are
not able to get people from non-
official life, make some of the Mem-
bers of Parliament from Kerala the
Advisers. We are living in a demo-
cratic age, and if Parliament gets the
responsibility to govern Kerala State,
why should we not entrust it to the
representatives of the people of
Kerala?

Shrimati Yashoda Reddy (Kur-
nool): Even after coming to Parlia-
ment, some people have not lost the
ICS mentality. I am casting no as-
wersion on any person,

Shri Hanumanthaiya: If any parti-
ular party takes objection that Con-
gress people should not be made the
Advisers, I would suggest a panel of
dembers of this House consisting of
all the parties to manage the affairs
of Kerala State until elections are
held. I am totally opposed to
this rule of officers. If the rule of
officers is good enough for Kerala, 1
would say this to the Ministers and
the Treasury Benches. Many people
gtill feel that many of the ICS officers
are much better administrators than
the Ministers who sit there. Why
shoulg they not take over? What is
sauce for the goose, ag they say, must
be sauce for the gander.

It may require an amendment of
the Constitution. The amendment ‘oI
the Constitution must be so effected
in two directions, in order to ensure
the rule of the people by the people
for the people as we understand it in
its true gpirit. In the absence of
elected representatives of the people
managing its own Ministry, a panel
of thig House must be in charge of
*he administration.

Secondly, we are not taking the
warning of Kerala sufficiently serious-
iy, but it may happen in many other
4tates, and you cannot go on periodi-
:ally imposing President’s rule. If it
comes to that, we must have Presi-
dent’s rule for a year or two in order
to stabilise the affairg in the parti-
ular State. Therefore, Presidents
rule must be extended as long as
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Parliament flnds it necessary to do
so. The Constitution must be

amended in two ways. It must enable
the President’s rule to be extended
beyond six months’ period. Secondly,
if it is necessary, a panel of Mem~
bers of this House on an all-party
basis or non-party basis must be
constituted to govern the affairs of a

State instead of the so-called ICS
officers.
16 hrs,

Shri Kapur Singh: Why so-called,
Sir?

Mr. Chairman: Dr. Lohia. I re-
quest him to stick to the time-limit.

TMo TR wANET wfgar : awrafa
WEIRY, &N WRT qgr F16-aeT ¥ OF
FTH F AT @ § AT 99T A9 @, W%
ol F oSt @ g AR
g2 AH-FAT T T ¥ AR TG T
A, WA IAIMTE | IT AN
framt #<¢ ¥mw 3@ =|UF AN Y
eqr Tar wrfge fF |y § e
T, T AR KR T A
o & afes @t 2w F ar age o
T & vuwr faar

@, & g ¥ oy TwwEr § 99
fegra & aw% W 1 s AT
Wt I 1w &, grAr faa o faamg
faerd ¥ gAr wfge, A amer
T & gAY, S ¥ g0 W e &
IHT A & W ERTRT & IEET
AT XY WA IAT AT WA AGY Ty
aY | SEY waTeT weer § R W A
arer &Y I/ & $1€ o § A Iw Py AT
Y, o Iuy ff s wm g fR
I/ 9T FHHFS FA | 7 SR 9T
T % @ Tw-awr % dfaafag w
wEAT §, T T FAT F ST FT aTwl
oW & fawmr F 5g A 7 § oy s
Tz-faarx w1 gwar §, % faAmr
i wE i momd e A & o
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§O T FET ATEAT, TS THAT WTEAT
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“Shri Hathi: Mr. Speaker, Sir, dur-
ing these four hours and odd we have
covered a variety of subjects and a
very vast fleld. Many hon. Members
have spoken on democracy, on the
_system of planning, whether planning
is desirable or not, the machinery
for planning, the present Constitu-
tion, the constitution as prevailing in
other countries such as England,
America and Switzerland, communa-
lism and casteism, development of
State concerns, relationship between
the Centre and the State and a num-
ber of other subjects. It is not my in-
tention to deal with all the points that
have been raiseq by the Members
here. 1 will restrict myself to some
of the pointg that have been raised.
Not that the subjects they have
covered are not important—in fact, I
have learnt a great deal from some
of the speeches, the speech of Pro-
fessor Ranga for example—but I do
not think I will be able to cover all
. of them. Then, there were certain
things which do not call for a reply.
They were not by way of criticism
“but by way of suggestions, which we
can think of. There are certain points
which are to be replied to and which
have to be replied to but my task has
been made easier by some of the Mem-
berg on both sides, when one had rep-
lied to the points raised by the other.
“Therefore, in a way, I have not much
; tb cover,
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I may say that the Government is
certainly not happy about this Re-
solution. It is not a pleasure for us
to bring such a Resolution. We want
that democracy should function. We
want that the representatives of the
people should participate in the gov-
ernment of the State. There should
be an elected legislature, as in other

parts of the country, and Kerala
also have rule by its own elected
representatives.

Unfortunately, as I said while

moving my motion for approval of
this Resolution, a motion for no-con-
fidence wag tabled and that motion
got the support of the majority of
members of the House.

A suggestion was made that even
then the President should not have
taken over the Government of that
State and that the party should have
been allowed to comtinue to function
as Government, I fail to understand
how practically it could have been
possible, In any measure that the
Government has to bring forward be-
fore the House if there is no majority
of the party, it will not be able to
carry through any of the measures and
at every time the measure would be
lost.

The Minister of Defence Produe-
tion in the Ministry of Defence (Shri
A. M. Thomas): The suggestion was
that the Ministry should have con-
tinued and the legislature should have
been dissolved.

Shri Hathi: What I understood was
this, But the constitutional provision
and the way in which g democracy
or a legislature should function is that
the party in power should have a
majority. What I mean to suggest is
that it ig not a pleasure at all for the
Government to bring this Resolution.

Shri fham Lal Saraf: They should
have continued for five months.

Shri Hathi: But it had to be done.
Therefore, it is purely a temporary
measure. We shall have elections soon

\
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.and naturally we hope that again
“normal conditions will prevail and we
shall agair have a rule in Kerala
-where the people’s representatives
will have a share in the government
~of their own State.

Thére were other suggestions also.
I shall start with the last speaker,
Dr, Ram Manohar Lohia. He did
not touch or speak much about Kerala,,
‘but he said about so many other
things. I will only mention one point.
He used the word “prayah” and said,
“All Ministers were prayah corrupt.”
Prayah means generally. Before he
came in the House we had not heard
any of this comment or appellation.
That recalls to me a Sanskrit sloka
which says:

AT ATAHSTAITHO: HETIA: ATLS

It means: Generally, adham, madhyam
and ‘uttam gunas are imbibed from
sansarg or company. Before this we
had not heard any of this. There-
fore, I do not know how this atmos-
phere has been created in this House.
Anyway; the other subjects that he
referred to did not touch or concern
the present Resolution.

Mr. Speaker: Is it only the combi-
nation that has produced those results,
.all joining together?

o TR RATEE wrfyar : w17 WA
g, # oy | A ‘T T e
‘greeee’ g, WATET AE | TEET
TaeE ‘g & a9, ‘T FAT
ETE ¥

st g wifag  fY A ®
wx &1 waw feqr § - Ao
weRREH YR e 1

To W wAT Wifgw : W IR
ez afad < &, Y WTORT K1E HEAT
& g 1 g Ay ww e §

o grdy : & aff wwar g 0 K A
ST ®1 9d Fwwrar g oAv o
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Shri Hathi: Shri Warior tried to
bring out as much as he could the de-
ficiences of the Congress Ministry. He
also tried to bring out the achieve-
ments of the Communist Ministry as
it was then. He expected and hoped
that Government would see fhat there

would an early election which would
be free and fair.

I do not want to enter into the va-
rious aspects. Nor do I want to blame
anybody at thig stage for the condi-
tions that are prevailing there or
that were prevailing there. There
have been periods during the last four
or five years, which somehow or other
have been the periods of agitation. On
one ground or the other, agitations
have been carried on. It may be that
these agitations were for just cause,
or for a political cause or for some
other cause but the fact remains thaf,
agitations were there. I agree with
many of the Members who have spo-
ken that if any agitation is only for the
purpose at any moment of usurping
power, then that agitation is not
at all beneficial or advantageous to
the community as a whole, and it is
bound to fail; it is bound to have an
adverse effect, and it ig bound to
hamper the progresg and development
of the country; it is bound to deviate
our effort.

All of us today are trying to build
up the country. We are trying to de-
velop not only Kerala but the whole
of the country. When we are in the
midst of this struggle, it is but proper
that all of us should co-operate
and put forth wll the efforts
that we can to develop and march to-
wards that goal of perfection and
prosperity. If, however, agitations
are merely carried on with a view to
usurp political power or with a view
to give a sort of impression t.h_at what
a partlculer party is doing is being
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done for the benefit or welfare of the
people, though the ulterior motive
may not be that, then any such agita-
tion is bound to fail.

Shri Nath Pai: What is more dan-
gerous in the long run: usurping po-
wer by doubtful means or preserving
power and clinging to power by any
means?

Shri Hathi: I am not going to com-
pare and say what is more dangerous
and what is not. I am going to take
up a positive role and that positive
role is that we must all try and put
forth our efforts to develop our coun-
try. I put it in a positive way. 1
have never learnt to have a negative
approach and a negative attitude.
So, that is my positive approach,

Then, there was one suggestion that
Shri Khadilkar made. So far as the
Constitution is concerned, that is no
doubt there. But apart from the Con-
stitution, do we not want the co-op-
eration of the people at all levels? In
a democracy, no Plan can succeed un-
less it has the co-operation of the
people. From whatever level you
talk, there should be co-openation. But
so far as the constitutional position
is concerned, we are bound by it. We
cannot deviate from it so long as we
have the Constitution as it is, unless
of course you amend it, which is a dif-
ferent matter. But so long as it is not
amended, so long ag it is there, we
have to abide by it. Within the
framework of the Constitution, what-
ever can be done in a practical way
to seek the co-operation of people,
should be done. In the Plan itself it
is stated that in no democracy would
a plan succeed unless there is willing
co-operation of the people.

But the difficulty would be when poli-
tical ideology comes, when the question
is not of plan, is not of development, ia
not of a constructive attitude, but
s something other than g constructive
attitude. If we were to take the co-
operation of all the parties, as was
suggested by Shri Khadilkar, what
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happens when there is the question of
difference of ideologies? When ideolo-
gies differ, it will be difficult to do so,
difficult for any group of people to
come together and carry out a pro-
gramme. But as Lohiaji suggested,
and rightly, if we can create an atmos.
phere whereby people learn to adjust
themselves, to work together, I think
it may be that we may have better

days than we have today. I fully
agree with Lohiaji that we should
iry to create not an atmaos-

phere of distrust. not an atmosphere
of no-confidence, not an atmosphere
of vying against each other, but an
atmosphere of goodwill. But is it
possible? Can that be done? Was it
possible under the -circumstances?

We have seen in Kerala after 1960,
during 44 years, that there were as
many as sever or eight agitations on
one pretext or other. People’s minds
were distracted and diverted. The
whole idea was to distract their atten-
tion and try to win them over, trying -
to show that they were doing some-
thing in the interest of the people
which really may or may not be so.
That is the position. Unless there
is the mind and will to work together,
unless the ideology is common, the
idea, though very noble, as suggested
by Shri Khadilkar, may not be work-
able even in other spheres of activi-
ties. I do not mean the Constitution,
for so long as the Constitution stands,
we cannot do anything else.

He suggested—let us make an ex-
periment in Kerala at all levels.
Could that be possible under the pre-
sent circumstances? Anyway, it is a
suggestion.

Shri Khadilkar: Apart from ideolo-
gy, how to bresk the caste rigidity?
That was one thing.

Shri Hathi: I am coming to that.

Shri Nath Pal: He preached some-
thing very different. He had suggest-
ed that there should be an experi-
ment as in Africa of one-party rule,.
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That wag an extremely dangerous
suggestion in g democracy.

Shri Khadilkar: He is misrepre-
senting me. What I said was . . .

Shri Nath Pai: Very clear,

Mr, Speaker: He might have mis-
understood. Why straightway say
ihat he is misrepresenting?

Shri Khadilkar: When I was not
here, he himself spoke and attacked
me in that manner, that I was advo-
cating rigid one-party thesis. That is
not fair.

Dr. M. 8. Aney (Nagpur): 1f a
"Member does not give way, is it pro-
per for another Member to carry on?

Shri Hathi: Shall I give you way?

As [ said, so far as any experiment
is concerned, it has to be ruled out,
"because we stand by the constitutional
position as it is. But, so far as I have
understood Shri Khaldikar, he did
not want to make any change or de-
-viation from the Constitution. If that
wag 50, my reply would be that we
- cannot afford to make any experiment
which is not contained in or support-
ed by the provisions of the Constitu-
tion. But so far as committees are
concerned at different levels, that may
be possible. We can have advisory
-committees; we can have consulta-
tive committees.

What does clemoeracy really mean?
‘It means collective wisdom. It means
that we have to rule or we have to
govern the country, whatever part it
"may be, but the government of the
-country has to be carried on by the
-collective wisdom of the representa-
“tives of the people. And actually,
-what is this Parliament? It is the
-same thing. There is collective deci-
.sion; matters are discussed and opi-
nions are expressed on the floor of
the House and as a result, we take
~decisions. This is generally the whole
rprinciple of democracy. But it may
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not be possible to isolate Kerala and
have some sort of experiment which
is something different from the provi-
sions of the Constitution. That may
not be possible.

Then, Shri Ranga said that we
could have another experiment, and
that was; based on the Swiss system.

Shri Warior: Kerala becomes a
political laboratory now?

Shri Hathi: There are experiments
suggested by two of the speakers.
What I wanted to say was the same
thing, that we are not trying to have
varioug experimentg on one particular
State. What we are today discussing
is the resolution, and I have come for
approval of the resolution. As I said,
the Members, while discussing it, have
covered g lot of ground, quite a num-
ber and variety of subjects.

Shri Ranga mentioned about the
Plan. I am happy to learn that he
believes in planning, but his objection
was to the system or method or the
machinery as it exists here. This has
also no direct relation to Kerala as
such. Therefore, I do not think I
should discusg that subject more.

Then, one of the speakers said that
the Centre had not given sufficient
attention to or shown sufficient in-
terest in the development of Kerala.
We have the Plan. The Plan is being
discussed with the representatives of
the State, with the people, and after
all, it is the over-all resources avail-
able in the country that have to be
distributed. So far as power is con-
cerned, he complained why KXerala
should depend on Madras for power.
This psychology, again, I think we
should give up. After all, wherever
there is potential for power

Shri Warior: That is not the point.
Whenever the Plan is on the anvil,
there is no representative Govern-
ment. It is up to the Central

Government to be responsiblec.
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Shri Hathl: Wherever may be the
power potential, hydro-electric, ther-
mal or any other, it has to be utilised,
butmainly so far as the rivers are con-
cerned, they are national assets, and
there, whatever power we can gene-
rate is utilised. But all areas should
be duly attended to, and therefore,
if a particular State is short of power,
the reasons have to be looked into,
whether it is because there is no
potential, or whether the power to be
generated there is going to be costlier
than in another place. If it is going
to be costlier, it can be generated
somewhere else.

Sbri H. N. Mnkerjee (Calcutta Cen-
tral): It was said that Kerala and
Mysore were the cheapest sources of
power. That was what Shri Menon
said

§hri Koya: Cheapest in India.

Shri Hathi: I know about Mysore,
Kerala and Madras. 1 know about
power projects. Kerala has got pow-
er potential at Iddiki. That project is
coming,

Shri Warlor: He was dealing with it
formerly.

Shri Hathi: I was dealing with all
power projects, I think the hon.
Members from Kerala all accompan-
ied me when I went to that project.

Shri Maniyangadan (Kottayam):
That is the very complaint. Investi-
gations regarding the Iddiki project
started in 1951 but the work has not
started till now.

Shri Hathl: So far as the complaint
that the Centre does not give proper
attention to Kerala is concerned, I do
not think ‘that is justified Hon
Members referred about plan and the
industrial development and they want-
ed that we should have immediate,
fair and free elections. The other
question was that the food problem
ghould be tackled: high prices should
be checked. 1 may say that this 13
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not a problem which is peculiar-
only to Kerala. It exists in varying
degrees in different parts. I can
assure hon. Members on that side that
equa] attention will be paid to Kerala
as much as to any other State, ac-
cording to its requirements. These
things will be looked into. The posi-
tion as at present was explained by
me; a vote of no-confidence was car-
ried and the Governor reported to the
President and there was no alterna-
tive but to do this. Proclamation was
issued on the 10th September and I
recommend that the Resolution be-
adopted by the House.

Shri Nath Pai: I had asked a very
specific question which had relevance-
in the maintenance of democratic
values. 1 had asked, Sir, whether it
is a fact that Mr. U. N. Dhebar, ex-
Congress President and currently
Chairman of the Khadi and Village-
Industries Commission ig accompany-
ing the President of the Congress
Party, Mr. Kamaraj on election tour
and whether it is in conformity with
maintaining high standards, It is a
very important matter. He has ignor-
ed all basic questions and has given:
us homilies about Swiss constitution.
We are entitled to get a reply.

Mr, Speaker; Would it not be more
relevant in the next item that we
have, conferring of power?

Shri Hathi: I he wants me, 1 can
say that now, Sir. It is as you please.
It can also be taken up in the next
item.

Shri Warlor: Several Members had:
raised the enquiry into the corrup-
tion charges.

Shri Ranga: There was the question
of corruption. All these people who-
have been there are now out of power.
We would like to have an assurance
from them on that point. (Interrup-
tions).

Shri Hath}; Whether it is relevant or«
not relevgnt, if the hon. Member:
wants me, I will reply to it.
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Shri Nath Pal: You can at least try.

Bhri Hathi: No question of trying.
1 shell reply to Mr. Nath Pai also.

Shri Warior referred to corruption
charges. Really, I do not want to
mention all that has happened in
Kerala during the communist regime
and the present regime. So far as
the charges levelled against tne last
Ministry are concerned, those charges
had been looked into by the Iate
Prime Minister himself,

Shri Hanumanthalya: May I appeal
to him not to bring in the name of
the late Prime Minister, because,
someone will rebut and it would
bring the late Prime Minister's name
into question. Omnce and for all, let
them not take protection under the
name of the late Prime Minister. I
appeal to them not to take umbrage
under his name.

Shri Hathi: It has been looked into.
These charges had been looked into.

Shri Ranga: And the result is this.
It was only looked into. Had it been
properly and satisfactorily looked in-
to, it would not have resulied in the
way it has resulted now.

Shri Umanath: The reference was
to the latest assurance given in Kerala
namely, that those charges would be
gone into. That reference may be
replied to.

Shri Hathi: What I said was that
there were charges levelled against
Shri Sankar, and those charges were
looked into, and nothing. . . .

Bhri Nath Pai: Shri Patil agsured
the dissidents when he went on the
pacification mission that if they wo:id
vote with the Government the charges
would be looked into. Thoss charges
seem to be more valid if they (vote
sagainst the Govermment!

Shri Hathi: I do not kmow; I have
no information as to what trenspired
there between them and Shri Patil. 1
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do not know. (Interruptions). Bo.
far as I am concerned and so far ag I
know, the charges that were levelled
against him were looked into. That
is all that I can say.

Shri Ranga: Right up to the day
of their resignation, whatever charges
there were, let them be looked into.
What is the wuse of invoking
Jawaharlalji's name, because he com-
mitted so many blunders and one of '
them is this. (Interruption).

Mr. Speaker: It is better that I
put the question now. The question :
is:

“That this House approves the
Proclamation issued by the Presi-
dent on the 10th September, 1964,
under article 356 of the Constitu-
tion in relation to the State of
Kerala.”

The motion was adopted.
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KERALA STATE LEGISLATURE'
(DELEGATION OF POWERS) BILL-

The Minister of State in the Min-
istry of Home Affairg (Shri Hathi): -
I beg to move:

“That the Bill to confer on the
President the power of the legis-
lature of the State of Kerala to
make laws, be taken into consi-
deration.”

This is a Bill which follows the -
proclamation issued by the President
on the 10th September, 1964 and which
the House has just now approved
under article 356 of the Constitution.
Article 357(1) of the Constitution pro--
vides that the powers may be exercis-
ed by the President, but for that pur--
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pose, the Parliament has by law to
confer on the President the power of
the legislature of the State to make
laws. It is therefore that this Bill is
brought forward

As hon, Members will see, this Bill
-contains only three clauses, and the
operative or the important clause is
- clause 3 with sub-clauses (1), (2), (3)
and (4). Sub-clause (1) of clause 3
. says as follows:

‘“The power of the Legislature
of the State of Kerala to make
laws, which has been declared by
the Proclamation to be exercisable
by or under the authority of Par-
liament, is hereby conferred on
the President.”

Sub-clause (2) of clause (3) says:

“In the exercise of the said
power, the President may, from
time to time, whether Parliament
Is or is not in session, enact as a
President’s Act a Bill containing
such provisions as he considers
necessary.”

* This provision authorises the Presi-
dent to erract laws for Kerala. This is
because otherwise all the Bills would

‘have to be passed by the Parliament
itself and perhaps that would not be
possible, Not only is it provided like

- this, but generally this has been the

- practice also.

The other clause says:

“Provided that before enacting

any such Act, the President ghall,
whenever he considers it practica-
ble to do so, consult a committee
constituted for the purpose con=
sisting of all the members of the
House of the People and the
- Council of States who for the
-time being fill the =2ats allotted
‘to the State of Kerala in the two
“Houses."”
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That means that all the representa-
tives of the State will form a commit-
tee, so that the President may have
the benefit of the advice of that com-
mittee.

Shri Bade (Khargone): Why the
words “whenever he considers it
practicable to do so”? This wasg not
there in the previous Acts,

Shri Hathi: Those words were
there; there is no change, There is
an amendment to this clause which
goes a bit further. The amendment
wants more Members of Parliament to
be associated with this, I think on
different occasions, more Members
were associated and perhaps we
might consider that amendment.

Sub-clause (4) says:

“Either House of Parliament
may, by resolution passed within
seven days from the date on
which the Act has been laid be-
fore it under sub-section (3), dir-
ect any modifications to be made
in the Act, and, if the medifica-
tiong are agreed to by the other
House of Parliament during the
session in which the Act has been
3o laid before it or the session
succeeding, such  meodifications
shall be given effect to by the
President by enacting an amend-
ing Act under sub-section (2).”

It means that any law passed by the
President as above would be subject
to Parliament’s flnal decision. hrd
elther House of Parliament makes a
modification in the Act within seven
days from the date on which it is
laid before it and if the other House
agrees to the modification, the Act
will be modified to that effect. There-
fore, it is not an absolute power in
the sense that Parliament has the
right to modify it. This is the gene-
ral formula which has been adopted
in other -similar legislationg we have
passed. So, there ig nothing new In
this Bill, This was done in 19590 and
also when Orissa and PEPSU came
under President's rule.
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This is a Bill with only three
clauses and it empowerg the Presi-
dent to make laws for Kerala. I
commend this Bill to the House.

Mr. Speaker: Motion moved:

“That the Bill to confer on the
President the power of the Legie-
lature of the State of Kerala to
make laws, be taken Into consi-
deration.”

Shri Ranga (Chittoor) Sir, it is a
foregone conclusion that once Presi-
dent’s rule comes in, we have got to
have a Bill like this. But everything
deperids upon how the President is
expected to use his powers. As every-
one knows, President means in actural
practice the Home Ministry here, the
Governor there and the civil service.
Un'ess the civil service plays its role
and is enabled to play its role in an
impartial manner, we cannot be quite
sure that in the months to come
things would not be arranged and
done only to benefit the erstwhile
ruling party and the ruling party in
the rest ot India.

17 hrs,

Earlier, on several other occasions,
suggestions were made that under
such circumstances at least the senior
civilian officers at the district level
and at the secretariat level, as many of
them as possible, should be those who
would be drafted from other places
and local people would not be allow-
ed to play the role that they have
been playing, in order to ensure im-
partiality of administration—efficient
administration also—and, secondly, in
order to prepare the State to face the
next elections and see that impartial,
just and decent conditions for elec-
tions come to be created,

I do not wish to be taken to be
making any wild allegations, but it
was a weil known fact, at the time
that when these elections were held,
when preparations were made for
elections and when actual elections
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came to be held under similar eir-
cumstances in Kerala as well ag in
Orissa, the local administration which
was then in being along with the
Governor acting not merely as a con-
stitutional head but also as an admin-
istrative head did weight the scales in
favour of the ruling paerty. I do not
want opportunity to be given even for
such allegations to be made, not to
speak of actually those people behav-
ing in that partial, unjust and unde-
mocratic manner.

Sir, from what hag fallen from the
lips of Shri Hathi, it is quite clear that
the ruling party has more or less
made up its mind to do its best to
come back again in power and they
cannot think in terms of themselves
remaining in the Opposition and giv-
ing an opportunity to another party
to come into power freely, and justly.
Therefore, there is every risk of the
Presidential regime being misused or
exploited in the interests of the rul-
ing party, unless—Gandhian cons-
cience comes to prevail and work in
their hearts and influence their heads
and make them behave much better
than what they have been doing tili
now during all these years.

Therefore, I wish to warn the Gov-
ernment once again, either they make
up their mind in favour of a new
political approach or they should do
all that lies within their power to
ensure impartial administration. To
be able to do that, they should free
the local administration from the
pressure of local officers and invoke
the aid of officers from other States
At the time of electionsg let them sz2e
that the Gonda election scandal is not
repeated. Let them see that the elec-
tioneering that was responsible for

Shri Pratap Singh being returned to

the legislature is not repeated, Let
them see that the usu;lttype of o:or’:
electioneering that goes
Ehrg’;hole of Indi: ag a result of
which although they Have been able
to get only & minority of votes they
were able to come here in such a huge
and overwhelming raajority is not
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repezated, Sir, these and many other
things are there to spoil the. escut-
+heon of the Congress, to destroy their
reputation. I do not know whetherl
would be justified in hoping that
they would behave any better than
they have behaved in the past. Let
us hope that with all this talk of
anti-corruption, coming as it does from
such a senior Member as Shri Nanda,
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they will turn a new leaf and behave
a little better than what they have
done so far.

17.06 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday,
September 24, 1864/Asvina 2, 1886
(Saka).
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